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LEGISLATIVE ASSEMBLY DEBATES

(OFFICIAL REPORT OF THE SECOND SESSION OF THE
FIFTH LEGISLATIVE ASSEMBLY.)

VOLUME V—1985.

LEGISLATIVE ASSEMBLY.
Monday, 2nd September, 1935.

The Assembly met in the Assembly Chamber in Simla, at Eleven of
the Clock, being the First Day of the Second Session of the Fifth Legisla-
tive Assembly, pursuant to Section 63-D (2) of the Government of
India Act. Mr. President (The Honourable Sir Abdur Rahim, K.C.S.I.,
Kt.), was in the Chair.

MEMBERS SWORN.

The Honourable Sir Muhammad Zafrullah Khan, Kt. (Member for
Commerce and Railways) ;

The Honourable Mr. David George Mitchell, C.8.1., C.ILE. (Member
for Industries and Labour) ;

Mr. Thomas Chapman-Mortimer, M.LL.A. (Bengal : European) ;

Pandit Krishna Kant Malaviya, M.L.A. (Benares and Gorakhpur
Divisions : Non-Muhammadan Rural) ;

Mr. Muhammad Yamin Khan, C.I.LE, ML.A. (Agra Division :
Muhammadan Rural) ;

Mr. Frank Burton Leach, M.L.A. (Burma : European) ;

Mr. E. II. M. Bower, 1.S.0., M.L.A. (Nominated Non-Official) ;

Mr. J. H. Blackwell, M.LLA. (Nominated Non-Official) ;

Mr. James Glasgow Acheson, C.I.LE., M.L.A. (Foreign Secretary) ;

Mr. Alan Hubert Lloyd, C.S.I,, C.I.LE., M.L.A. (Government of India :
Nominated Official) ;

Mr. Arthur Shelden Hands, C.LLE., M.L.A. (Government of India :
Nominated Official) ;

Diwan Bahadur Rasipur Varada Krishna Ayyar, M.L.A, (Madras :
Nominated Official) ;

Mr. Duncan MacLachlan, M.LL.A. (Bombay : Nominated Official) ;

Mr. Madhusudan Damodar Bhat, M.IL.A. (Bombay : Nominated
Official) ;

(1)
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Mr. Percival Joseph Griffiths, M.L.A. (Bengal : Nominated Ofﬁci:al‘) ;
Mr. Leonard Owen, M.L.A. (United Provinces : Nominated Official) ;

Mr. Dionys John Norris Lee, M.LLA. (Central Provinces : Nominated
OmCial) ; R t . . e .
m&Mr #Sankar Pandurang Desai, ML.A. (Assam: N?)nmatgq:oqual) 3

_ Mr. Tom Lister, C.1LE., M.L.A. (Burma : Nominated Official). ..

DEATHS OF SIR BASIL BLACKETT, STR DEVA PRASAD SARVA-
DIIIKARY, LALA FAKIR CHAND AND HAJI ABDULLA HAJI
QASIM.

The Honourable 8ir Nripendra 8ircar (Leader of the House) : Sir,
before you take up the day’s work, may 1 have your permission to mention
the deaths of some of the past and present Members of this Assembly.

The first name which I have tc mention is that of Sir Basil Blackett.
Long accounts of his life and of his activities have recently appeared in
the press, particularly in every newspaper, English and vernacular, and
I have no desire to take the House over the long history over again.
I would like to remind the House very shortly that he was the Finance
Member and a Member of this Assembly from 1923 to 1928, he was the
Leader of this House from August 1927 to March 1928, he was the Secre-
tary of the Indian Finance and Currency Commission in 1913-1914, and
he was on a special mission to the United States Government in 1914. He
was also a Member of the Anglo-French Financial Mission to the United
States of America which raised the Anglo-French loan of 500,000,000 dol-
lars in 1915. He was also the representative of the British Treasury in
the United States of America from 1917 to 1919. His activities did not
cease on his retirement and, as we all know from the biographies which
have been published, he was holding a very responsible post at the time
when the tragic occurrence took place as the result of & motor aceident.

Sir, the second name I have to mention ig that of Sir Deva Prasad
Sarvadhikary, who was a Member of the First Legislative Assembly, re-
presenting the Calcutta Non-Muhammadan constituency from 1921 to
1923. He was an elected Member of the Council of State from 1923 to
1925. Before this he had been a Member of the Indian Legislative Council
and a Member of the Bengal Legislative Council. He was also a member
of the Lytton Committee for Indian students in England ; and he was
al_so‘a member of the Government of India Deputation (Paddison Com-
mission) to South Africa. As we all know he took a prominent part and
& great interest in all matters connected with edueation in Bengal and,
generally speaking, the education of Indians. He was also a Substitute
Delegate to the Assembly of the League of Nations in 1930 ; and he was
i‘:t" t:evera] years the President of the Incorporated Society of Law, Cal-

Sir I have yet to mention another name, that of Lala Fakir Chand,
who was a Meunber of this Honse and whom I had the honour of knowing
personally, having met him often outside the Flouse ; and I think 1 am
voicing the opinion of everybody here when I say that he always showed
himself to be very frank in discussing the points he wanted to make
against us, and‘_he tried always to hear what we had to say against his
views. Now, Sir, 1t is indeed sad that he is the fifth Member—and
I thigk I am right in saying that he is the fifth Member of this House
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who has died untimely. 8ir, T request you that the families of all these
gentlemen may be informed through yon of our sense of sorrow and loss
at their untimely deaths.

" Mr. Bhulabhai J. Desai (Leader of the Opposition) : Sir, it is &
melancholy thing, on the eve of the opening of the present Session, that
the Leader of the House should have had to mention and convey to
the House the regretful news of the deaths of some of our immediate
colleagues us well as of some of those who were the predecessors in this

Assembly,

With reference to Sir DBasil Blackett, a tragic accident brought
to an end one of the most eminent careers in the history of men who have
oceupied such positions as he did. Sir, I had not the honour of having
a. personal acquaintance with Sir Basil Blai.kett but, nonetheless, during
the course of many controversies over financial matters that interested
this country, I was able to perceive the clarity of mind and steadfast—
as far as in him lay—naintenance of the point of view of India’s credit
and strength. Sir, he established some conventions, which I hope and
trust will not die with him, notwithstanding his official retirement from
here and his physical death from the world now ; and I have not the
smallest doubt that those conventions will continue to be obeyed and
honoured in the spirit in which they were framed. Sir, I associate myself
with the loss of that great man.

The next person we have to mourn is Sir Deva Prasad Sarvadhikary,
who died full of years and also full of honours and whom I had the
oceasion to know, mainly on account of the profession to which he
belonged. I knew him as an educationist, but undoubtedly more so as the
President of the Incorporated Law Society of the Caleutta High Court.
He was one of those who led a deputation with a desire that the different
High Courts of India should cultivate a genuine, ecordial, brotherly
relationship of lawyers of all branches, and, among those who formed the
deputation from his province to ours, we had great pleasure in having had
the benefits of all his experience in the purpose of framing some of our
rules on the Original Side of the High Court, but more so, on the broader
aspeets of the expeditious disposal of cases.

.As regards Lala Fakir Chand, he was a gentleman of whom 1
cannot speak in terms adequate to this occasion because I deem it a
personal loss. IIe was physically and mentally what he looked—a genuine
stalwart in the maintenance of the traditions of the nationally-minded
Members of this House. He always stood square and solid, and it is
almost difficult to believe that he is not present here today. i
reliability and loyalty were qualnnes which might be envied in any part of
the Tlouse; and I am quite certuin, they would receive unstinted recogni-
tion from any man to whichever side he belonged, as a man he dis-
tinguished himself by the part he played primarily in his profession of
law, and, later on, in the public life which he represented here.

I join, Sir, with my Honourable friend, Sir Nripendra Sircar, in the
tribute that he has paid to the departed who were associated with this
Assembly in carrying on the great work of the legislation of this country,

Mr. Abdul Matin Ohsudhury (Assam : Muhammadan) : Sir, on
behalf of my friends of the Independent Party, I desire to associate our-
selves with the motion of eondolence which has been moved by the Honollr-
able the Leader of the House.

L163LAD A2
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[Mr. Abdul Matin Chaudhury.)

Sir Basil Blackett, whose accidental death we mourn today, was one
of the most distinguished Finance Members that we have had in recent
years. His achievement as a Finance Member has been quite remarkable.
1t was during his tenure of office that the cotton excise duty was abolished.
It was due to his able management of finance that the provincial contribu-
tions were wiped out and he introduced many a reform in the financial
administration of the country. The Reserve Bank Bill which he sponsored
in this House was a more liberal measure than the one which we recently
enacted. T had the privilege of serving under him as a member of the
Public Account Committee of which he was an ideal and impartial chair-
man. e always welcomed searching scrutiny of accounts by the non-
official Members and T am glad to notice that this tradition is being
followed by his successors. He had numerous friends among the non-official
Members of this House and we send our sincere condolences to Lady
Blackett in her bereavement.

As regards Sir Deva Prasad Sarvadhikary, he was a member of one
of the most highly cultured families of Bengal, and members of his family
have distinguished themselves in many walks of public life. Sir Deva
Prasad Sarvadhikary was a Vice-Chancellor of the Calcutta University.
He held moderate views in polities and 1 think he was more an educationist
than a politician. Ile was one of those distinguished and illustrious sons
of Tiengal whose name and fame for scholarship travelled far beyond the

confines of the provinee and Bengal today is poorer intellectually by the
loss of one of her eminent sons.

Lala Fakir Chand was a new Member of this Assembly. He was a
Member of this Assembly only for one Session but during that Session he
endeared himself to every section of the House by his sweet disposition and
his charming manners. Ile was a very prominent member of the Bar and
the speeches that he made showed evidence of his great legal knowledge.

Now, Sir, before [ sit down, with your permission, I would like to make
reference to the death of another Member of this ITouse who was a member
of our Party, the late Haji Abdulla Haji Qasim. Haji Abdulla Haji
Qasim was a distinguished leader of Malabar. Before he came to this
Assembly, e was a Member of the Local Council. Ile was returned to the
Local Couneil from the landowners constituency of Malabar—a joint
electorate constituency—by an overwhelming majority. That shows, Sir,
his popularity with every section of the population. He was a very
philanthropically-minded man and in his own area in Malabar he started
schools and dispensaries at his own expense. In the Assembly, he was a
member of our Party in those days when we counted only eight members.
He used to take very keen interest in advancing the cause of his consti-
tuency and I still remember how assiduously he tried to persuade the Rail-
way Member to sanction a railway line through his constituency. His
charity made no distinction between Hindus and Mussalmans or any other
caste and I am told that when he died more Hindus followed the funeral
bier than the Mussalmans. Ile was a very loving friend and, though he
ceased to be a Member of the Assembly long long ago, every yeer on the Id
day I used to receive Id greetings from him eonveying his good wishes to us.
1 woul@ request you, Sir, to convey to the members of his bereaved family
a message of condolence from the Members of this House.
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Sardar Bant 8ingh (West Punjab : 8ikh) : Sir, on lLehalf of the

Members of the Nationalist Party I wish to associate myself with all the

sentiments that have been expressed by the Leader of the House, the Leader
of the Opposition and other speakers about Sir Basil Blackett, Sir Deva

‘Prasad Sarvadhikary, Haji Abdulla Haji Qasim and Lala Fakir Chand.

Sir Basil Blackett was one of those well-known Finance Members of
this House whose achievements we are reading every day whenever finan-
cial diseussions come up in this HHouse. T had not the privilege of personal
acquaintance with the first three gentlemen but from what I hear about
them they were the sons of India of whom every Indian should be proud.
As regards Lala Fakir Chand, he was with us only for a very short time—
only during one Session—hut he made himself very popular with all classes
and with all sections of this House. Iis career at the Dar was a very
distinguished one and the number of resolutions that have been passed
by the Bar Associations of the various districts and other social and poli-
tical bodies goes to show the amount of popularity that he enjoyed in his
own provinee. QOur Party has particularly lost a trusted Member and a
distinguished lawyer whose advice the Party always followed with respect.
I request you, Sir, to kindly convey the message of condolence from our

Party to his bereaved family.

Mr. G. Morgan (Bengal : European) : 8ir, on hchalf of the
European QGroup, T wish 1o associate myself with the resolution of con-
dolence imoved by the Lieader of the IHouse on the death of four distinguish-
ed Members of this Honourable Iouse.

Sir Basil Blackett is too well-known, or, I should say, was too well-
known, to need any words from me as to his distinguished activities. His
tragic and untimely death has takem away a member from financial
circles which will be very difficult to replace at this time. He was a very
successful Finance Member of the Government of India ; he was also &
Governor of the Bank of England and a Director of many large Associa-
tions and Corporations at Home. The Honourable the Leader of the
House has given a more detailed list of his activities and accomplishments
and it is not necessary for me to say imore on behalf of the European
Group than this that we associate ourselves with everything that has fallen
from the Honourable Members who preceded me.

Bir, 8ir Deva I’rasad Sarvadhikary was a personal friend of mine. and
I deplore his death very much. As my Honourable friend, Mr. Abdul
Matin Chaudbury, said, he was more of an educsationalist than a politician.
He and I were members of the Caleutta Corporation for some years, and
1 found his adviee on many matters most invaluable. His is a very great
loss indeed to the community on that side of India.

Lala Fakir Chand was a distinguished pleader in the Punjab.
Though 1 cannot elaim to have had any close acquaintance with him, I
think my Honourable friend, Sardar Sant Singh, has said all that is
necessary to say. In regard to Haji Abdulla Haji Qasim, I am afraid I
eannot claim having had any personal acyuaintanee with him, but I should
like to amsociate the Eurppean Group with all that has been said by Honoux-
‘able - Members, I would ask you, Sir, to forward to the members of the
bereaved families our deepest sympathy in their bereavement.

.. Sir Abdul Halim Ghusnavi (Dacca cum Mymensingh : Muhammadan
Rural) : Sir, in the sad and tragic end of Sir Basil Blackett, I mourn the
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[Sir Abdul Halim Ghumavi.]
Joss of a dear personal friend, a great finaneier and a sincere well-
wisher of India.

Rir Basil Blackett, as the Finance Member of the Viceroy’s Execu-
tive Council, was certainly the centre of a great deal of controversy,' as
every person, having strong opinions, 18 bound to have, but, notwith-
standing the same, his personal popularity with the Members of this
House as well as the Indian business world outside grew from more 1o
more as they recognised his sincerity of purpose and the value of his
achievements. He displayed considerable independence of judgment in
matters of public finaiice, and his claim to rank as Swarajist in matters
financial was well-founded because of his determination to make India
the dictator of her own finance. The separation of railway finance from
the general budget was one of Lis best achievements. The education of
the standing cowmittees of the Llouse in their powers was also another
achievement of great importance. His sympathy with the political
aspirations of India was well-known and was expressed more than once
on the floor of this House. This sympathy he carried to his new spheres
of activity in the United Kingdom. In his death the other day under
tragiv eircumstunces, India, determined to win self-rule, has lost one of her
distinguished supporters and those of us who had the privilege of knowing
him intimately a personal friend of great charm.

Sir, our deep sympathy goes to the desolate widow, Lady Blackett.
No words of ours, no hwinan sympathy can console her in her affliction, but,
when she will know that this House mourns her husband’s loss where he had
been at one time such a popular and prominent figure, it will undoubtedly
lighten the burden of her intense grief,

Sir, in the death of Sir Deva Prasad Sarvadhikary, I have lost another
personal and dear old friend. We have known each other for very many
years. s father was one of the distinguished doctors in Bengal who was
our family physician. Ilis zeal for temperance movement was well-
known. DBengal has lost in his death ome of her noble sons who had

throughout worked and dedicated his life for the benefit and uplift of the
province,

In the death of Lala Fakir Chand, we have lost one of our sitting

colleagues. When I first made his acquaintance in this House, I felt what
charming manners he had.

I have not had the honour of knowing Haji Abdulla Haji Qasim, but
from what 1 heard from the Deputy Leader of the Independent Party, 1
have no hesitation to associate myself with all that he has said about the
late Mr. Haji Abdulla Haji Qasim.

With these words, T associate myself with what has fallen from the
Honourable the Leader of the House and with other Honourable Members
who have just spoken.
F'ak!r. Lalchand Navalrai (Sind : Non-Muhammadan Rural) :-8ir, Lala

ir Chand was my personal friend. During the short interval he was
a Member of this Assembly, he showed himself to be very obliging and
social. In a short time, he made friends with me, and I am sorry to see
that I do not see him in the House today. Lala Fakir Chand made him-
self popular during the brief stay in the House. I pay tribute to his
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LALA FAKIR CHAND AND HAJI ABDULLA HAJI QASIM. _
memory, not only because he was my personal friend in the House, but
aigo because he belonged to the same profession to which I have the honour
to belong. In the House he showed himself to be very proficient in sub-
%ects relating to law. I express my full sympathy with his bereaved
amily. '

As regards the other three Members, I express the same feelings of
sympathy with their families. I did not know personally Sir Basil
Blackett, but from the records he left behind of his work in the Assembly,
I can say he was a very hard worked Member and was a very able man.
We are, therefore, sorry to lose him. As regards the other two Members,
I associate with what has fallen from the lips of other Honourable Mem-
bers, and 1 wonld request the Chair to convey our sympathies to the
bereaved families. .

The Honourable Sir Nripendra 8ircar : T have just to say on¢ word,
and, that is. T wish to associate myself entirely with what has fallen from
my Honourable friend, Mr. Abdul Matin Chaudhury, as regards the late
Haji Abdulla Haji Qasim.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions :
Non-Muhammadan Rural) : My Ionourable friend, Sardar Sant Singh,
has already spoken on behalf of the Congress-Nationalist Party, and,
therefore, 1 should not be justified in speaking again for that Party,
but, at the same time, I feel that I would be failing in my duty if I did
not say a word or two about Sir Deva Prasad Sarvadhikary, coming as I
do from Bengal. 8ir, I had the pleasure and honour of working with him
as a colleague in the Bengal Legislative (Council in the pre-reform days.
Whenever he took part in the debates of the House, the whole House
listened to him with great attention and respect. 1lle was a great leader
of men, and, although I did not belong to the same school with him in
polities, I had the highest respect for his churacter, for his courage of
conviction and for his honesty of purpose. Ilis death will certainly be
a great loss to Bengal, and, for the matter of that, to India.

Mr, President (The Honourable Sir Abdur Rahim) : It will he my
mournful duty to convey the sense of loss of this I{ousc whicii has been|
expressed by the Leader of the House, the Leader of the Opposition and
the other Honourable Members, to the bereaved members of the families
of the deveased gentlemen, Sir Basil Blackett, Sir Deva Prasad Sarvadhi-
kary, Lala Fakir Chand and Haji Abdulla Haji Qasim. It has also
been brought to my notice that another gentleman died recently who
was a Member of this House, Mr. Sesha Ayyangar of Madras. At almost
every Session, this House has to mourn the loss of sonic Member or other,
and, on this vccasion, we mourn the loss of no less than five gentlemen
who were Members of this House at one time or another, including one
pitting Member,

I Ao not desire to add anything to what has already been gaid
;egarding Haji Abdulla Haji Qasim by the Ilonourable Members who

new lim.

. As regards Sir Basil Blackett, his distinguished career -as an exponent
of finanece is well-known, and his unfortunate death at an age when he
was still ecapable of rendering great services to his nution is mourned by
every one wiio knew him or was acquainted with the work that he did.

Sir Deva Prasad Sarvadhikary I knew very well. Ile belonged to
a distinguished family which produced men who rendered considerable
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[Mr, President.]
public service in Bengal. Sir Deva Prasad Sarvadhikary himself devoted
his whole lifetime 1o public service in addition to the duties he had to
discharge in his professional capacity, and, I am sure, his death will be
gpeciully mourned by Bengal,

Lala Fakir Chand was a sitting Member, and, as has been stated by
the Leader of the House, during the short time he was u Member of this
House, he commanded the respect of the Ilouse by his moderation, and,
at the same time, by the frank manner in which he dealt with the questions
that came up here. .

As I sud before, it will be my duty to communicate to the bereaved
members of the families of these gentlemen the sincere condolences of this
House.

QUESTIONS AND ANSWERS.
CoNpITION OF PoTATO-GROWERS IN SIND.
1. *8ir Ghulam Hussain Hidayatallah : Wil Government be
pleased to state :

(a) if they have received a representation from the Sind Provincial
Co-operative Bank, inviting attention to the condition of
potato-growers in Sind, and praying for certain relief for
this industry in that province ; and

(b) if so, what action they have taken or propose to take in the
matter {

The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes, Sir.

(b) Government were unable to agree to the proposals made by the
Bank.

8ir Ghulam Hussain Hidayatallah : Will the Honourable Member
state the reasons ?

The Honourable 8ir Muhammad Zafrullah Khan : I'he reason was
that the reqguest preferred by the bank was not found to be supported
by the merits, ’

Mr. Lalchand Navalrai : Ius the Agricultural Department in Sind
taken tny interest in potato-growing ¢

The Honourable 8ir Muhammad Zafrullah Khan : It is for the Agri-
cultural Department in Sind to say.

Mr. Lalchand Navalrai : Has the Honourable Member no information
about that ?

The Honoureble Bir Muhammad Zafrullah Kban : I am afraid I have
nothing to add to what T have stated.

Mr. Lalchand Navalrai : What are the reasonms for not adding ?
(Laughter.®
CoNsTRUCTION OF A RatLway LINE BETWEBRN Jom1 N THE Dapu DisTRICT

AND OTHER PLACES IW SiND,

2. *Bir Ghulam Hussain Hidayatallah : Will Government be

pleased 1o state :
(a) if there is any project for the construction of a railway line

between Johi in the Dadu Distriet in Sind and other places
in Sind ;
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.. (b) if so, whether that project is to be taken in band and if sp,
when ; and .
(¢) if the reply to part (a) be in the negative, whether Government
are prepared to consider the advisability of such a project ¢

Mr. P. BR. Rau : (a) No.

(5) Does not arise,

(¢) This suggestion has already been examined and it has been found
that the project 18 not likely to be remunerative,

Mr. Lalchand Navalrai : Does the Honourable Member remember
having given us an assurance that, after the publication of the Stubbs
R'epoﬂ;, the people of 8ind will be given an opportunity of expressing their
VIEWS

Mr. P. R. Rau: I do not remember that I gave an assurance about
this particular case ; I thought it was the Bombay-Sind connection.
But. the people of Sind have still an opportunity of having their say.

Mr. Lalchand Navalrai: To the Railway Board or to whom ?

Mr. P. R. Ran : To the Government of India.

PermiTs ror Moror TrRANSPORT BETWEEN DEHrRA DuN RaiLway Srtarion
AND MUSSOORIE, '

8. *Qazi Muhammad Abmad Kazmi: (a) Wil Government be
pleased to state whether it is a fact that in previous years permits to
the agents of various motor agencies, to visit the Dehra Dun Railway
Station at the time of trains, were granted for the whole year ?

(b) Is it a faet that this year the permits to such agents have been
granted for one month only, and that one company has been given two
permits instead of one ?

(¢) 11 the answer to part (b) be in the negative, will Government
be pleased to state the reasons on account of which this ehange has been
made and preferential treatment given to one company ?

(d) Tt the answer to part (b) be in the affirmative, will Government
be pleased to state whether representations from other companies, or
individuals, have been received against the grant of this preferential treat-
ment and offering to work on the same terims as those offered by the
Gwalior Motor Transport Company ?

(e) ITas it been brought to the notice of Government that the creation
of monopoly for motor transport between the Dehra Dun Railway Station
and Mussoorie will take away the advanfazes of healthy competition from
the travelling publie, and will be prejndicial to the large number of
agericies and individuals working in Dchra Dun and Mussoorie ¥

(f) Are Government prepared to consider these suggestions and drop
the proposal of eiving the monopolv or * the most favoured treatment ’ to
the Gwalior and Northern India Motor Transport Company ?

(7) Hag there been any correspondence regarding the grant of
menopoly between Government and the Gwalior and Northern India
Motor Transport Company 1

(k) Tf the answer to part (g) be in the affirmative, will Government
please lay that correspondence on the table of this House ?

(§) Tf Government have decided upon the creation of moncpoly, will
they please state whether the right of such monopoly will ‘be given by
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inviting tenders or some other method ¥ If the latter, will Government
please state what that method is {

Mr. P. R. Rau : (a) Yes.

(b) and (¢). The Agent, East Indian Railway, states that as negotia-
tions were in progress for the introduction of a co-ordinated rail and
road service between Dehra Dun and Mussoorie, it was considered
advisable, pending completion of the negotiations, to issue monthly
permits instead of yearly ones. A second permit was given to one

Company through a misunderstanding and was withdrawn ten days
later.

(d) A representation was received by the Administration from one
Company.

(e) und (f). There is no question of creating a monopoly. All that
the Kast Indian Railway Administration did was to arrange with one
company for direet booking between Mussoorie and all railway stations.
This was done with the approval of the Local Government and was intended
to promote ihe convenience of passengers who wished to avail themselves
of it. The Railway Administration’s enquiries showed that there were no
other concerns of sufficient standing with whom they eould consider entering
into negotiations. There is nothing in the proposed arrangement which
precludes passengers, who do not wish to book through, from availing
themselves of the services provided by other Transport Companies who will
be given similar facilities for parking their vehicles in the stution area.

(g) No.

() Does not arise.

(i) A« T have already explained, the Railway have not granted a
monopoly nor are they in a position to do so.

RegrricTioNs oN Tur Import or INpian Goops INTO ITALY.

4 *Mr. T. 8 Avinashilingam Ohettiar : (¢) Will Government
state whether they have heen carrving on negotiations with the Govern-

ment of Ttaly with respect to the restrictions on the import of Indian
goods into their country ?

(b) Are Governinent carrying on  these negotiations directly or
throngh Great Britain v

(¢) Are Government aware of the Anglo-Italian Pact, in which the
Gg\'ernmnnt of Italy have conceded that 80 per cent. of the British goods
will be allowed into Ttaly ¢

(d) At what stage are the negotiations between' the Indian Govern-
ment und the Italian Government ¢

(¢} What are the results of the negotiations !

The Honourable 8ir Muhammad Zafrullah Khan : (a), (), (d) and
(e). When the Government of Tndia learnt of the new import régime
imposed in February last by the Government of Italy against imports
of all origine into Italy, they made immediate represeutations through
His Majestv’s Government asking that the restrictions thereby imposed
should be relaxed so far as Indian goods were concerned, pending the
completion of the negotiations for a trade agreement which were then
under contemplation. It has not been possible to secure an assurance
of the nature asked for from the Italian Government, but the Honour-
able Member will see from the Monthly Accounts of Sea-horne Trade of
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India that India’s export trade to Italy has not been seriously affected.
The Government of India continue, however, to wateh the situation and
will lose no opportunity of making further representations when such
cun usefully be made.

(¢) Yes, Sir.

Prof. N. G. : Through which officer of the Government of
India have they made these representations to the Government of

Italy ¢ ,
The Honourable 8ir Muhammad Zafrullah Khan : The Commerce
Department,

Mr, 8. Batyamurti : Are negotiations going on hetween this Gov-
erpwent and the Government of Italy, direect !

The Honourable 8ir Muhammad Zafrullah Khan : | should like to
kuow what the significance of ‘‘ direct ’’ is.

Mr. 8. Satyamurti : Direct means direct, and not through Downing
Street.

The Honourable 8ir Muhammad Zafrullah Khan: Not through
Downing Street. '

Mr, 8. Batyamurti : May I know at what stage negotiations are
standing now at this moment so far as the Honourable Member’s
knowledge goes §

The Honourable 8ir Muhammad Zafrullah Khan : T have already ex-
plained in my reply that the negotiations are not procceding, because
the ussurances asked for were not forthcoming from the Italian Gov-
ernment,

Mr. 8. S8atyamurti : Has the matter been dropped since the negotia-
tions have failed and have the Government of India accepted the defeat ?

The Honourable 8ir Muhammad Zafrullah Khan : The matter has

not been dropped, but the negotiations are not for the moment pro-
ceeding.

Mr. 8. Batyamurti : At what stage, therefore, are the negotiations
standing ! In a state of suspended animation ?

The Honourable 8ir Muhammad Zafrullah Khan : I have already
explained the situation.

Mr. T. 8. Avinashilingam Chettiar : Reference has been made to a
pending trade agreement with Italy : may I know what is that trade

agrecment !

The Honourable 8ir Muhammad Zafrullah Khan : T hauve made no
reference to a pending trade agreement with Italy.

Mr. T. 8. Avinaghilingam Chettiar : In the reply, there is a reference

to a pending trade agreement.

(No answer was given.)
ImPorTs FROM INDIA BANNED BY ROUMANIA,
5. *Mr. T. 8. Avinashilingam Ohettiar : (¢) Will Government
state whether they are aware that Roumania has banned all imports from

India 1
(b) What is the cause of this ban t
(¢) Have Government been negotiating with the Government of

Roumania 1t
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(d) What are the results. of the negotiations !

(¢) In case Roumania does not agree to remove the ban on Indian
goods, are Government prepared to put a similar ban on imports of
Roumanian goods into India ? :

The Honourable Sir Muhammad Zafrullah Khan: (¢) and (3).
Restrictions were recently imposed by the Roumanian Government on
the import of Indian goods into Roumania under the impression that the
balancr: of trade between the two countries was in favour of India.

(¢) and (d). On representations being made to the Roumanian
Governinert that the balance of trade was not in India's favour that
Government have since permitted the issue of import lieences for goods
coming from India.

(¢) Does not arise.

Mr. 8. Batyamurti : On what basis are these licences for imports
issued ? '

The Honourable 8ir Muhammad Zafrullah Khan : Under these import
licences, India 1s getting unrestricted exports into Roumania. The
question, therefore, does not arise.

Mr. 8. Satyamurti : What is the meaning of this statement that
licences are being issued !

The Honourable 8ir Muhammad Zafrullah Khan : Roumania has
introduced a system by which imports into Roumania from other countries
must be made under import licences. Import licences had been refused
in the case of India cxcept to a very small extent : but, on representations

being made, Indian exports into Roumania have been permitted on the
original basis,

COUNTRIES WITH BANNED OR RESTRICTED IMPORTS FROM INDIA.

6. ¥Mr. T. 8. Avinashilingam Ohettiar : (a) Will Government
state which countries have either banned or restricted imports irom India ?

(h) What are the vauses for such bans and restrictions

(¢) Mave Government been negotiating with any of th:se countries
for the removal of these bans and restrictions §

(d) What arc the results of these negotiations ?

(¢) In case these countries do not agree to remove these bans and
restrictions on Indian goods, arc Government prepared to restrict the
imports of goods from those countries into India 1

‘The Honourable 8ir Muhammad Zafrullah Khan: (g¢) Several
forcign countries have introdueed restrictive meesures against imports of
various kinds from other countries. These measures are mnot directed
specifically against India but apply generally to all countries. The more
important conntries from the point of view of India’s export trade which
have imposed snch restrictions are Germany, Italy, Turkey and Iran.

(b) The restrictions have, generally speaking, been imposed by those

countries for the purpose of safeguarding their industrial and monctary
intereats.
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(¢) Representations have been made in respect of India’s trade rels-
tions with Italy, Turkey and Iranm.

(d) As regards Italy, I would invite the Honourable Member’s atien-
tion to the reply given by me today to his starred question No. 4. Nego-
tiations with regard to Turkey and Iran are still in progress.

(¢) The question is engaging the attention of the Government of
India #nd such action as may be found necessary and desirable will be
taken to safeguard India’s export trude with the countries in question.

Mr. 8ami Vencatachelam Chetty : Is it a faet that the guiding
principle of these restrictions is that India is not taking the exported
articles from those countries !

The Honourable 8ir Muhammad Zafrullah Khan : India is buying

exported articles from those countries.

Mr. Bami Vencatachelam Chetty : In regard to the restrictions
imposed by several foreign countries, is it or is it not a fact that the
guiding principle of these restrictions is that India is not buying their
manufactured goods ?

The Homnourable 8ir Muhammad Zafrullah Khan : I have already
replied to that question : India is buying from them.

Mr. 8. Satyamurti : Have Government examined the question
whether these bans and restrictions are due, wholly or partially, to the
Ottawa preferences ¥

The Honourable Bir Muhammead Zafrullah Khan : Government are
of the view that that implication is not justified.

Mr. 8. Satyamurti : What are the reasons of the Government, and
what is the expert advice on which Government have come to that
conciusion ?

The Honourable 8ir Muhammad Zafrullah Khan : Government have
taken no expert advice, but have examined the course of trade between
those countries and India and have come to the conclusion that the
present state of atfairs is due to the difficulties of those countries them-
selves with regard to their trade and monetary position and is not due
to the Ottawa Agreement.

Mr. 8. Satyamurti : What is the reason as to why Government have
come to the conclusion that, in spite of the Imperial Preference given
to British and British Empire goods, as against these countries’ goods,
still that preference has not been, in part at least, responsible for these
bans and restrictions ¢

The Honourable 8ir Muhammad Zafrullah Khan : That is a matter
of opinion, but the examination of this question by the Government of
India leads them to the conclusion that it is not due to the operation of
Imperial Preferences.

Dr. N. B. Khare : Is it not a fact that these bans were imposed
only after the imposition of the Ottawa Agreement ¢

. The Monourable 8ir Muhammad Zafrullah Khan : That involves a
comparisonn of dates which Honourable Members can very well make
for themselves.
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S8eth Govind Das : Do Government not think it proper to have this
matter examined with the help of expert advisers !

The Honourable 8ir Mubammad Zafrullah Khan : Government
always cousider these questions with such advice as may be necessary
with reference to each question as it arises.

Prof. N. G. Ranga : What is the percentage loss of export trade
after all these restrictions were imposed ?

The Honourable 8ir Muhammad Zafrullah Khan : I am afraid I
could not say offhand.

Mr. 8. Satyamurti : With reference to clause (¢), may I know if
the Government propose to take the ameliorative action which this ques-
tion asks ?

The Honourable 8ir Muhammad Zafrullah Khan : As I have already
said, Government have the position under examination. With regard
to some countries, action has already been taken : with regard to some,
negotiations are going on ; and, with regard to others, such action as
will be justified will be taken when the time comes.

Prof. N. G. Ranga : With regard to these representations, have
Government made them only through correspondence or have they
sent any of their special representatives to carry on these negotiations
with other countries ¢

The Honourable 8ir Muhammad Zafrullah Khan : No special repre-
sentatives have been sent to carry on these negotiations.

Prof. N. G. Ranga : Is it not a fact that every other country sends
representatives in similar circumstances to other countries ! And, if
8o, does it stand to resson that the Government of India should do the
same ?

The Honourable 8ir Muhammad Zafrullah Khan : I am not aware
of that.

Dr. T. 8 8. Rajan: May I know where the negotiations with
Germany stand at present ?

The Honourable 8ir Muhammad Zafrullah Khan : I have not said
that we are carrying on any negotiations with Germany.

Pandit Lakshmi Kanta Maitra : May I know whether these bans
were imposed after the Ottawa Agreement ¢

The Honourable 8ir Muhammad Zafrullah Khan : I have already
replied to that.

Pandit Lakshmi Kanta Maitra : What are those countries which
have imposed these bans and restrictions with which the Government of
India are not carrying on any negotiations at all ¢

The Honoura.'blg 8ir Muhammad Zafrullah Khan : That is perfectly
clear from the replies that I have given.

Mr. T. 8. Avinashilingam Ohettiar ; Why have no negotiations
been opened with Germany, when negotiations are carried on with
other countries ?
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The Honourable 8ir Muhammad Zafrullah Khan : Government con-
sider that the stage has not yet arrived when it would be useful to open

these negotiations with Germany.

Mr. T. 8. Avinashilingam Chettiar : When do you think it will
come

The Honourable Sir Muhammad Zafrullah Khan: I could not
answer that question.

Pandit Lakshmi Kanta Maitra : I simply wanted to know whether
these bans were imposed as a matter of sequence after the conclusion
of the Ottawa Agreement.

The Honourable Sir Muhammad Zafrullah Khan : I have answered
that question already.

Mr. Mohan Lal 8aksena: Have these countries imposed bans on
other countries besides India ¥

The Honourable Bir Muhammad Zafrullah Khan : Yes.
TRANSFERS OF BRITISH OPFICERS IN THE REMOUNT DEPARTMENT.

7. *Qazi Mubammad Ahmad EKazmi: (q¢) Is it'a fact that in the
Remount Department there are some British officers who have been posted
to one stalion continuously for four years and more ?

(b) Will Government be pleased to state the names of those officers,
and the reason why the officers have not been transferred after the period
of four years ? Is not the posting of those officers at one place for such a
long time agninst paragraph 36 of the Regulations for the Army in India ?

(e) Will Government be pleased to state whether it is a fact that
under that Ilegulation, all military troops and officers are bound to be
transferred from one station to another after the period of four years, and
if so, why the Remount Department does not comply with the Regulation f

(2) Do Government propose to take action under that Regulation and
transfer those officers who have been posted to one station for more than
four years ?

(e) Is it a fact that there are several superior employees, such as
head clerks, godown-overseers, and A. F. Os. who have not been transferred
from one place to another for more than twelve years ?

Mr. G. R. F. Tottenham : (a) Yes, there are three.

(b) to (¢). The rule quoted by the Honourable Member applies to
staff officcrs only. There are no definite rules to governing the postings
of departmental personnel, but the Honourable Member can rest assured
that the military authorities are fully aware of the dangers as well as the
advantages of keeping their servants for considerable periods in one

place.

RestricTiION OF IMPORTS INTO INDIA.

8. *Mr, T. 8. Avinashilingam OChettiar : () Will Government
state whether they are aware :

(¢) that the figures for exports and imports of India for the year

1933 are 135 crores and 132 crores, respectively, and that the
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figures for exports and imports for the year 1934 are 149
cg)ures and 115 crores, respectively, and that the balances of
trade in our favour are only three crores and 34 crores
respectively for the years 1933 and 1934 ;

(i%) that about 40 erores of rupees are being spent by the Govern-
ment of India every year in England ; and

(#41) that, besides these, there is an invisible drain from this country
by way of moneys sent by European officers and irade con-
cerns ¥

(&) Have Government made any attempts to stop this drain ! If so,
what ¥

(¢) Are Government aware that countries similarly situated, are
seeking to set right their balance of trade by restricting imports from
other countries ?

(d) Are Government prepared to consider the advisability of restrict-
ing imports into this country ¥ If not, why not ¢

The Honourable 8ir James Grigg : (a) (1). Yes.
(#1) About 35 ecrores.

(ii7) A certain amount of money is remitted by European officers and
trade concerns bnt no reliable figures are available.

(b) It is true that at present the balance of trade in merchandise is
not suflicient to meet items (#) and (4i7) above, and that a portion is met
by sales of wold. | have explained fully to the House my views about
the export of gold in my speech introdueing the Budget for 1935-36 and
in my reply to the general discussion on the Budget.

(eYand (d). T am awnre that some countries have tried to snt right
their halance of trade hy restricting imports, but there is ample evidence
to show that hy doine so they have increased their own difficulties as well
as the Jdifficulties of other countries, 1 would invite the attention of the
Henourable Member in this connection to the Review of World Trade,
1034, published by tle League of Nations, a copy of which is in the
Libiary of the Legislature,

Mr. M. Ananthasayanam Ayyangar : Since the last Budget speech,
12 Noox. has the Honourable Member reviewed the position and

found whether further export of gold is for the best
inferests of India ?

’tm Honourable 8ir James Grigg : I am constantly reviewing the
position,

Mr. M. Ananthasayanam Ayyangar : Is the Honourable Member

going to be of the same opinion until the last piece of gold is exported
{from India ¢

The Honoursble 8ir James Grigg : 1 never said anything of the

sort.,

Mr. T. 8. Avinashilingam Ohettiar : What steps do Government
propose to take to stop the further export of gold from India t

quas?i:;. Honourable 8ir James Grigg : I have already answered that
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Mr. 8. Satyamurti : May I know whether the IIonourable the
Finance Member is considering the question of the reduction or aboli-
tion of sterling loans, by raising loans here, so as to partially at least
reduce the drain of wealth from this country ¢t

The Honourable Sir James Grigg : 1 think it is safe to say that
whenever it is advantageous to do so, other things being equal, I should
always prefer to raise money here rather than in London.

Mr. 8, Batyamurti : To pay off the sterling loans 1

The Honourable 8Sir James Qrigg : That can only be done on
maturity and it is considered in connection with each individual
maturity.

MoNEY SENT oUT OF INDIA AND MoONEYS SPENT IN ENGLAND BY THE
GOVERNMENT OF INDIA.

9. *Mr. T. 8. Avinashilingam Ohettiar : Will Government state :

(a) the amounts of money sent out of this country by
European officers receiving salaries in this country during
the years 1928-29 and 1934-35 ;

(b) the amounts of profits sent by British and other foreign com-
panies trading in India, outside the country during the years
1928-29 and 1934-35 ; and

(c) the total amount of moneys spent by Government (including

the Army expenditure, ete.) in England and other foreign
countries during the years 1928-29 and 1934-35 1

The Honourable Sir James Grigg : (a) and (b). No reliable figures
are available.

(¢) The figures for expenditure in England for 1928-29 are given
in the Finance and Revenue Accounts for that year, copies of which are
in the Library of the House. Final figures for 1934-35 are not yet avail-
able. The revised estimate for that year is given in the budget papers
circulated to the Honourabhle Members. The figures of expenditure in
foreign countries are not separately shown.

Mr. T, 8. Avinashilingam Chettiar : Can the Honourable Member
give us approximate figures ! '

The Honourable 8ir James Grigg : The Honourable Member had
better refer to the documents I have mentioned.

Mr, B, Das : With refprence to - part (b) of the question, if the
Honourable Member does not know what amount of money foreign com
panies are sending out, how does he assess his ineome-tax on them 1 ;-

The Honourable 8ir James Grigg : I think he should address that-
question to the representative of the Income-tax Department.

Mr. A, H. Lloyd : I think the answer to that queation is, we da not
assess in India on the amount of income which persons export, but on
the total amount of their earnings.

Mr. B. Das ;: So no party escapes you.

163LAD s
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InorEASE IN THE IMPORT DuTiEs ON Pabpny AND Foop STUFFS IMPORTED
FROM INDIA INTO CEYLON,

10. *Mr. T. 8. Avinaghilingam Ohettiar : (¢) Are Government

aware :

(4) that the Ceylon Government have recently increased the import
duties on paddy and food stuffs, such as eggs, vegetables and
ghee, imported from India into Ceylon ; and

(4#t) whether copra from Ceylon is being given a preferential treat-
ment in India ?

() Have Government opened up any negotiations with a view ta
getting preference for the import of Indian goods into Ceylon ?

(¢) What is the result of the negotiations {

(d) Is it a fact that the Ceylon Government have refused to give
preference to Indian articles, and if so, are Government prepared to con-
sider the advisability of withdrawing the preference that is being given
to copra from Ceylon 1

The Honourable 8ir Muhammad Zafrullah Khan: («) (7). The
Ceylon Government have recently, increased the import duties on eertain
food stuffs such as eggs, vegetables and ghee. There has been no increase
in the duty on paddy.

(#1) Yes,

(4) The Government of India have been in communication with the

Government of Ceylon on the subject of the grant of preferences fo
Indian goods on import into Ceylon,

(c¢) and (d). The negotiations have not yet been concluded.

Prof. N. G. Ranga : With refcrence to the answer given to part
(%) of the question, are Government aware that there is a considerable
amount of distress prevailing in Malabar and other parts of India as a
rexult of the dumping of Ceylonese copra into this country ?

The Honourable 8ir Muhammad Zafrullah Khan : Without admnit-
ting all the implications contained in the question, I can state that re-
presentations have been received to that effect.

Prof. N. G. Ranga : Are the Government of India aware of the fact
that the preferential treatment given to Ceylonese copra is also one of

the comtributory factors for the distress of copra growers in this
country ?

- The Honourable Sir Muhammad Zafrullah Khan : That may be
2.

Prof. N. G. Ranga : In view of that position, are the Government of

Tudia prepared to review the position in regard to the preferential
troatment given ta Ceylonese copra f

The Honourable 8ir Muhammad Zafrullah Khan : As I have said,
the Government of India are in communication with the Government
of Ceylon.

. Prof. N. G. Ranga : How long have the Government of India been
in ecommunication with the Ceylonese Government over this question 1
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The Honourable 8ir Muhammad Zafrullah Khan : I cannot say that
off hand.

Prof. N. G. Ranga : Is it not a fact that, during the last Budget
Session, we were told again and again that the Government of India
were in communication with the Government of Ceylon, and yet how
is it that nothing has been done so far?

The Honourable 8ir Muhammad Zafrullah Khan: That is a con-
clusion to be drawn by the Honourable Member.

Dr. T, B. 8. Rajan : Are Government aware that dried fish from
Mulabar is liable to an import duty in Ceylon ? '

The Honourable Bir Muhammad Zafrullah Khan : I am afraid I
could not answer that without notice.

CoMMissioN OF ENQUIRY TO SETTLE THE BUrMA-YUNNAN FRONTIER.
11, *Mr. T. 8. Avinashilingam Ohettiar: (¢) Wil Government

state whether it is true that notes have been exchanged between the
Chinece and the British Governments to appoint a Commission of Enquiry
1o settle the Burma-Yunnan frontier ?

(b) Who will be the members of the Commission of Enquiry

(¢) Will the Burman and the Indian Governments and the Legis-
latures be consulted before a final conclusion is come to ?

Mr. J. G. Acheson : (a) and (b). Yes. I invite the Honourable
Member’s attention to the Press Communiqué published by the Govern-
ment of India on the 12th July, 1935.

(e) Both the Government of India and the Government of Burma
huve been consulted at all stages by Ilis Majesty’s Government, The
Government of India are associated with the latter in an Agreement
already reached with the Chinese Government by an Exchange of Notes,
the texts of which have been published by the Government of India in
their Press Communiqué, dated the 18th April, 1935, for the appointment
of a Joint Boundary Commission with a Neutral Chairman, and will he
consulted in regard to any points which may be left outstanding by the
Commission and forming the subject of further negotiations with the
(hinese Governmeunt.

Mr. B. Batyamurti : What is the answer to part (¢) of the question
~will the Burman and Indian Legislatures be consulted, before final
conclusions are reached ?

Mr, J. G. Acheson : I regret I have nothing to add to what I have
alrcady said.

Mr. 8. SBatyamurti : There is no answer to that.

Mr, President (The Honourable Sir Abdur Rahim) : The Honour-
able Member said that he was not prepared to give any further infor-
Taation.

Mr. J. G. Acheson : I think I have already sufficiently answered
this guestion.

Mr. 8. S8atyamurti : The Honourable Member has not answered my
question.

163LAD . »2
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NEGUTIATIONS WITH THE PRINCES IN REGARD TO THE COMING FEDBRATION.

12. *Mr. T. 8. Avinashilingam Ohettiar : (a) Will Govermment
state whether (lovernment are carrying on any negotiatlons with the
Princes in regard to the coming Federation §

(b) If so, what are the results of these negotiations ?

The Homourable 8ir Nripendra S8ircar : (a) Not at present.

(b) Does not arise.

Mr. 8. SBatyamurti : Have the Government of India no information
about the visit of Mr. Monckton who is carrying on negotiations vn
behalf of Hyderabad and various other Indian States 7

The Honourable 8ir Nripendra 8ircar : 1 am not prepared to auswer
that question. If the question is, are we carrying on negotiations, the
answer is, no, we are not carrying on any negotiations,

Mr. 8. Satyamurti : I am asking whether the Government of India
are sware that negotiations are being carried on, through Mr. Monckton ¢

The Honourable Bir Nripendra Sircar : We are not carrying ou nego-
tions through anybody, whether through Mr. Monckton or Mr. Foxton.

Mr. 8. Batyamurti : Have the Government of India any kuowledge
of the mecting of the Indian Princes in Bombay, tu present Sample
Instruments of Accession to His Majesty’s Government and ask for their
opinion, snd then decide whether or not to join the Federation %

The Honourable Sir Nripendra Sircar : | submit, Sir, that is uot a
supplementary question. The guestion is whether we are carrying on
any negotiations, and the reply is ‘‘ No '’

Dr. N. B. Khare : Have you finished negotiations !

The Honourable Bir Nripendra 8ircar : You cannot finsh a thing
which is not begun.

Mr. Lalchand Navalrai : Can the Honourable Member tell me if the
Government of Indin have no knowledge of the faet that the Secretary
of State has been carrying on these negotiations ?

The Honourable 8ir Nripendra 8ircar : If my Ilonourable friend is
really curious about it, I would ask him to put down a guestion.

Mr. Lalchand Navalrai ;: I think I should make myself clear.

__ The Honourable Bir Nripendra Bircar : If the [lonourable Member
will put down a question, T shall try to answer it. I have not come pre-
pared to answer it now.

Mr. 8ri Prakasa : Does the Honourable the Law Member say that
Government never began any negotiations with the Indian Prinecs on
this point 7 Did the Honourable Member say that you ecaunot fihish a

Tl;h'mg })lmt uever began ¥ 1 ask whether negotiations really . never
egan *

. The Honourable 8ir Nripendra Sirear : If my Homourable: #riend
will look at the form of the question, he will see it is stated here

‘ whether Government are carrying on'any negotistions with the

Princes ”’, and the reply is, as I have said, there are no negotiations
going on at present.
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Mr. 8ri Prakasa : I am referring to the Honourable Member’s
reply to the supplementary question that was asked.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has said that no negotiations are being carried on.

INpIAN ARMY CADETS AND REFRAMING OF THE LisT OF MARTIAL CLASSES,

13. *Mr. Lalchand Navalrai : (¢) Has the attention of Government
been drawn to the views of the London T'imes correspondent, republished
in the Sind Observer of Karachi, dated the 17th April, 1935, under t.he
heading ¢ Praise for Indian Army Cadets ’?

(b) Do Government propose to revise the policy of considering only
some Indian castes to be fighting people ¥ If so, do Govermment propose
to reframe the list of martial classes in India  If not, why not ¢

Mr. G. BR. F. Tottenham : (a) Yes,

(b) There is no list of ‘ murtial * classes,

Mr. Lalchand Navalrai : What is a fact, Sir, whether, in practice,
people arc taken from non-martial classes or from all classes 1

Mr. G. R. F. Tottenham : T have often answered that question in
this Ilouse. We recruit for the army those people whom we consider
arc likelv to make the best soldiers,

Pandit Lakshmi Kanta Maitra : Did the Honourable Member say
that there is no scope in the army for non-martial classes {

Mr. G. R. F. Tottenham : T did not say that.

Pandit Lakshmi Kanta Maitra : May T know if a revision of the
martial classes is made from time to time, and is there any revision list ?

Mr. G. R. F. Tottenham : Everv now and then we stop recruiting
from classes from whom we have recruited in the past. We do mnot
revise the list of martial elasses, because there is no such list.

'Pandit Lakshmi Kanta Maitra : Are the lists of. particular martial
classes revised or not, and at what intervals are they revised ¢

Mr. G. R, F. Tottenham : [ say there is no such list. According to
our experience of the results we get, we may from time to time alter
the classes we recruit from, but there is no fixed interval at which that
is done, nor are there any rules on the subject.

Pandit Lakshmi Kanta Maitra : May I know when the revision was
last made ?

Mr. G. R. F. Tottenham : There is no such revision.

Mr, Bri Prakasa : Is there any discrimination about castes by birth,
either for or against t

Mr.G. R F '.I'ottonham : No.

Oaptain Sardar Sher Mubammad Khan : Is there any list maintain-
ed in the Army Headquarters of martial classes !

Mr. G. R. F. Tottenham : There is no list of martial classes. T have
said that about four times.
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Mop1FICATION IN THE CARDWELL BYSTEM.

14. *Mr. Lalchand Navalrai : (¢) Are Government aware that
officers in India are now emphatic in saying that the Cardwell system
has become a dangerous anachronism in its present form and that they
ark for its modification !

(b) Do Government propose to take any step in this direction ! If
so, what * If not, why not ?

Mr. @. R. F. Tottenham : (a) and (b). No.

Mr. Lalchand Navalrai : May I know if, when the selection takes

place for the Dehra Dun Academy, diserimination is being made between
martial classes and non-martial classes ?

Mr. G. R. F. Tottenham : That has nothing whatever to do with the
present question,

Mr. Lalchand Navalrai : The first part of the question says that offi-
cers in India are now emphatic in saying that the Cardwell sysiem has
become a dangerous anachronism, and my query is whether this affects
the recruitment to the Dehra Dun Academy or not.

Mr. G. R. P. Tottenham : The Cardwell system has nothing what-
ever to do with the Indian Military Academy.

AMENDMENT OF SECTION 61 OF THE INDIAN INCOME-1AX AOT.

15. *Mr. Lalohand Navalrai : (¢) Will Government be pleased to
state what steps they have taken towards amending seetion 61 of the
Income-tax Act X1 of 1922 by restricting the scope of the section regard-
ing representation by persons on behalf of the assessees ?

(b5 Do ﬂ-m:erumpn‘r remember that vear before last when the Income-
tax Act was being amended. the amendment of this section was under

eontemplation hut Sir George Schuster, the then Finance Member, kept
it in abeyance for further consideration ?

(e) Are Gpvernment aware that the wide scope of the section is doing
a great disscrvice to the assessees and the public t

(d) What materials and opinions have Government collected since
the last amendment of the Income-tax Act with respect to the amendment

:a’blthifs section ¥ Will Government be pleased to place them on the
ble

(e) When do Government propose to amend this section !

Mr. A. H. Lloyd : (a), (b) and (d). A clause proposing the awend-
ment of section 61 of the Indian Income-tax Act, 1922, was included in
the Bill which passed into law as the Indian Income-tax (Second Amend-
ment) Act, 1930. The clause was deleted by the Select Committos with

the recommendation that the various suggestions made in that Committee
should be further considered bv

v Government and that definite. rosals
should e formulated thereon and ecireulated for Opittl;‘ibil dgefor? 'l(r!)g?;lation
wos undertaken. The Governmbat of Indid 'nccepted ‘this recommienda-
tion and circulated revised pronosals to Local Governments in’ April 1980,
2 maas of widely divergent opinions was receined. andthe Government of

ndia after ' considering these opinions decided.to leave the : subjact.. in
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abeyance. The correspondence on this circular reference amounts to 100
printed foolscap pages and it would be inconvenient to place it on the table
of the Housc ; but T will, if desired, have a copy of the correspondenmce
placed in the lerary

(e) This is a matter upon which opinion is divided,

(¢) T am unable to make any statement in answer to this part of the
question,

Mr. Lalchand Navalrai : I am thankful to the Honourable Member
for offering to kecp a copy of the correspondence in the Library, but I
should like to know from him, if the question is still in abeyance, when
it is going to be decided.

Mr. A. H. Lloyd : The question will be decided when it is called on$
of abeyance.

Mr. Lalchand Navalrai : When will it be called out of abeyance 1
Mr. A H. Lloyd : T am not able to say.

Mr. Lulchand Navalrai : Will it be in the near future or after ten
Years 1

Mr. A H. Lloyd : I am unable to say.

AsgESsSMENT OF INCOMES oF SMALL INCOME-TAX PaAYERs IN SIND,

16. *Mr. Lalchand Navalrei : (g) Will Government be pleased t@
state in how many cases in Sind the Income-tax officers in their respective
district served notices under sub-clause (2) of section 22 of the Income-tax
Act of 1922, in respect of the small income-tax payers under Ra. 2,000
during the vears 1933-34 and 1934-35 ¢

(b) In how many eases did the same Income-tax officers dispose of the
cuases of the small income-tax payers in each district in Sind by making
summary assessment of incomes, during the aforessid years !

(¢) In how many cases in the respective beats of the said Income-tux
officers did the assessees apply for cancellation or revision of their assess
ments consequent on summary procedure, and in how many cases were
they cancelled or revised to any extent ?

(d) In how many cases did the assessces of such income-tax Al
a return of their income under sub-section (2) of section 22 of the Income-
tax Act, and in how many cases were such returnﬂ _accepted wholly or
purhallv L

(e) How much time was usually given to the assessees of the afore-
gaid small incorae:tax for payment of their imcome-tax aftar notlm of
demnand were served on them !

(£ wWill Government be pleased to state if there happvned any cases
during the aforesaid two years in Sind in cach district where the escaped
assessment of previous years was reassessed and collected 1 If so, in how
many eases !

mx A. H. Llpyd : (a), (b), and the first parts of (c) and (d).: 4
state‘ment gmng e required information is 1aid on the table. .. .
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(¢) and (d), second part. The information asked for is not on
record and could be compiled only at an expenditure of time and labour
that would not be justified by the value of the results.

(¢) One month.

(f) As regards the first part the answer is in the affirmative. As

regards the second part, the answer is the same as that to the second parts
of (¢) end (d).

Statement.
No. of cases in No. of oases in
No. of noticer | No. of onses dis- | which asecesees which such asses-
CrrcLE. issued under | posed of by mak- apPhad for can- | sees filed returns
section 22 (2). ing ¥ or re- | afincoms under
\ assessmenta. vision. section 22 (2).
1 2 || 3 4 5
1
1983-34. (1934.35. (1933-34. lwu.sa. 1933-34. lm«.w. 103334 1034-35,
1
Karachi A Division . so0| 62!  m| 43 27 l 2 13 8
[} | i
i ]
Karaohi B Division .. 812 | 368 | . | .. -. .. " ..
. | .
Temporary Income-tax Officer 7687 1,666 @ 1,825 Iovs6e ! 1,177 ‘ 1032 1,108 1' 013
! i |
Hydersbad Lo e ' 1,068 i 616 7 212 | 241 | 10
Sukkur .. 484 808 351 143 1lm|I 031 l 83
@hikarpur . sas| o8z oos! 409 | 08| 203 " s | 208
|
Larkana . 1,108 | 1,364 338 ‘ 13 265 | 5 249 l .
Ther Parkar .| 1000|787 1si 181 33! | 33| N
|
Total ©| 6708 | 7373 | 3,060 | 2,865 | 2,80 | 1601 [ 2137 | 1

Mr. Lalchand Navalrai : May I know then that there were no cases
where the escaped assessment of previous years was re-ascessed and
collected, as stated in part (f) of the question ¥

‘Mr, A H. Lloyd : I said that the answer to the first part of that
question was in the affirmative.
IwoOME DERIVED PROM SMALL INCOME-TAX AND EXPENDITURE INCURRED IN
118 COLLECTION IN SIND.
17. *Mr. Lalchand Navalrei: Will Government be pleased to
state how much income was derived in Sind from the small income-tax

under Rs. 2.000, during the years 1933-34 and 1934-35 and how much was
the expenditure incurred by Government in recovering the same !

Mr. A. H Lloyd : A statement is laid on the table.

Statemant.
Remne.

193300 - e T 1,0‘.107 : !rb"rl
193435 ‘" . T L4
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PropucTioN oF Books AND REGISTERS BY INCOME-TAX ASSESSEES IN SIND

AND FixaTioN oF MiNiMum AND MaxiMun TiME LiMiT POR THE PAYMENT

OF INCOME-TAX.

18. *Mr. Lalchand Navalrai: (g) Will Government be pleased to
state if it is a fact that in Sind the Income-tax officers invariably issue
orders under section 23, clause 2, requiring the assessees to produce their
books to support their returns ¥ 1f so, why is that practice followed
in every case ! If not, will Government be pleased to state in how many
cades in each district of Sind the respective Income-tax officers did not
call for and examine books of accounts during the year 1934-35 1

(b) Is it a fact that often times the Income-tax Department requires
the production of books and registers, which are not maintained by the
assessees, and the Income-tax officers make that failure an excuse to make
final axsessment under section 23, clause 4, of the Income-tax Act 7 If
80, do Government propose to issue directions in order to checkmate such
a procedure 1 o ' '

(¢) Are there any orders of the Central Board of Revenue, fixing
a reasonable time for payment of income-tax after a demand notice is
gerved § If not, do QGovernment propose to fix the minimum and the
maximum {ime limit for making such payments ¥ Is it a fact that there
is no uniform system in all Income-tax offices ¢

Mr. A, H. Lloyd : (¢) The answer to the first part is in the uegative.
As regards the last part, a statement giving the required information is
laid on the table. ' .

(b) The answer to the first part is in the negative. The second
part does not arise. '

(¢) The reply to the first part is in the affirmative. The second
part, therefore, does not arise. With regard to the third part, the
orders of the Central Board of Revenue to which I have referred are
applicable to all income-tax offices.

Statement.

District. Tt e | whiah “sowanta

_ filed. were not called for.
1. Karachi .. .. . .. 7,668 2,132
2. Hydersbad _ .. .. . . 2,747 208
8. Sukkur’ L .. 1,338 200
¢. Shikarpur . .. 2.5% 384
5. Larkana :' . 1,481 146
6. Dadu . 857 ) 115
7. Newabsha .. .. .. .. 740 1%
8. Karachi and Thar Parkar Districts . 1,527 e
o 7 Total .. f e ' G164
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Mr. Lalchand Navalrai : With regard to clause () of the guestion,
if T Leard the Honourable Member uright, he said that the answer was in
the negative, that is to say, that books were not invariably sent for. May
I tell him that when returns are given, the bhooks are being sent for
invariagbly ?

Mr. A H. Lloyd : I did not say that they were never sent for. I said
they were not invariably sent for.

Mr. Lalchand Navalrai : What I want to know is this. Is it a fact
or not that even when returns are given by respectable people and are
verified, their books are sent for, and it is only in very rare eases that
they arc not sent for ¢

Mr. A. H Lloyd : When the Honourable Member sces the state-
ment which I will lay on the table, I think, he will see that the expres-
sion ‘‘ very rare cases '’ is ineorreet. Tt is, however, true that in many
eases when a return has been submitted, the aceounts are sent for.

Mr. Lalchand Navalrai : If the Honourable Member has got figures
for Sind, he will be in a position to know that what T am saying is
eorrect,

Mr. A H. Lloyd : May ] again suggest that the Honourable Mem-

ber should see the statement that ] am laying on the table which gives
the figures *

TeANSFER OF CASES FROM ONE INCOME-TAX OFFICER TO ANOTHER IN THE
BoMBAY PRESIDENCY.

19. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state if there have arisen any cases in the Bombay Presidency where
assessees having been dissatisfied on account of prejudice or bias of the
Income-tax officers, applied for transfer of their cases from one Income-tax
officer to another ¢ qf 50, how many such cases occurred in the Bombay
Presideniey during the last three years, and how were they disposed of ?

() Ts there any practice ov orders, allowing transfer of cases on the
aforesaid grounds ? 1If <o, what are they ¢ If not, do Government pro-
pose to make such orders ?

Mr. A H. Lloyd : (a¢) Yes, but it is not possible to state the exact
number of such cases as ao record is kept. I understand, however, that
there were nbout half a dozen cases during the last three years and the
request for transfer was not granted in any of them as it was found on
enquiry not to be justifiable.

(b) Yes, under section 5 (4) of the Indian Income-tax Aect, 1922,
a Commissioner of Income-tax is authorised to appoint Income-tax
Officers to perform their funetions in respect of such persons as he may
direct.

Mr. Lalchand Navalrai : Has the Honourable Member sent for those
cases and satisfied hirnweelf ?
Mr. A H. Lloyd : No, Sir.

PERPORMANCE OF MARRIAGES By THE PEROPLE oF SIND IN THE KHAIRPUR
STATE TO EVADE PRORECUTIONS UNDER THE CHILD MARRTAGE Rxsmnm

Ac.

20. *Mr. Lalchand ll't‘nh'l:l: (a) Will Gov_ernment be pleued to
state it the Sarda Act (Restraint of Marriage Act) is being broken by
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%udim?Britiah subjects by performing illegal marriages in the Indian
tates

(b) Are Government aware that Sind %eOple go to perform such
marriages in ‘ Khairpur State’ and come to Sind to live with
impunity ¥

(¢) If the answer to part (b) is in the affirmative, what steps do
Government propose to take in this direction to stop such bLreaches of the
Sarda Act being committed by people hopping over the British boundaries
into the Indian States in India and into the neighbouring foreign States !

The Honourable 8ir Henry Oraik : (a¢) Government are aware that
residents of British India have performed marriages, which if performed
in British India would have been punishable under the Aet in Indian States
and elsewhere outside British India.

{(b) Yes.

(¢) The Honourable Member has already given notice of his inten-
tion to move for leave to introduce a Bill on the subject, and Government
will have an opportunity of stating their attitude in the matter when
that Bill comes up for consideration.

Mr. Lalchand Navalrai : If the Honourable Member means that this
practice is to go on until that Bill is passed by the House, does he know
that it is causing injury to the public * Why should not Indian States
co-operate with us just as we are co-operating with them, and see that
such marriages are not allowed to be performed

The Honourable Bir Henry Craik : In a large number of States,
there is an Act on the lines of, or similar to, the Sarda Act, and, as regards
the other States, I do not see that Government have any ground for inter-
fering in a matter of purely internal administration.

Mr. Lalchand Navalrai : Will Government advise the Khairpur State
not to muke money out of this business by taking hundred rupees a
marriage and allowing marriages to be performed there ?

The Honourable 8ir Henry Oraik : I am very doubtful whether that
is # question that ought to be asked under Rule 33, proviso (2).

~Mr, N. M. Joshi : May 1 ask whether Government propose them-
gelves to take any aetion to remove this evil ?

The Honourable 8ir Henry Craik : Legislative action !
Mr N. M Joshi: Yes,

The Honourable Bir Henry Oraik : No. Sir.

Mr. N. M Joshi : May I ask whether Government will publish a
renort regarding the extent of this evil ¢

The Honourable 8ir Henry Oraik : 1 will consider that.

. Mr. B. Das: Will Government prohibit such Indian States as do
not observe the provisions of the Sarda Act. from joining the Federa-
tion ¢

The Honourable Sir Henry Oraik : That does not arise.

Dr. T. 8 8 Rajsn: Are Government aware that many Government
servants are liable under the Aet, and they escape 1t hv gomg and per-
ofprming raprrisges in the Indian States-eear by t.. -

The Honourable Bir Henry Oraik : T am not aware of that, Bir,
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Dr. G. V. Deshmukh: May 1 know whether the Government of
India mean to take this Aect seriously !

The Honourable 8ir Henry Oraik : They take all Acts seriously.

Prof. N. G. Ranga: Will Government make representations t0
the Indian States where these illegal marriages are being performed and
see that they are prevented ?

The Honourable 8ir Henry Oraik : I have already answered that.

Dr. T. 8. B. Rajan : Will Government take any notice of the action
nf their servants who violate the law by migrating into the States near
by, if such action was brought to the mnotice of the Government of
India ¢t

The Honourable 8ir Henry Craik : I think the Honourable Member
ig aware that under the Act criminal prosecutions can be launched only
on complaint by an interested person.

Dr. T. 8. B. Rajan: Will they take any departmental action ?
Mr. President (The Honourable Sir Abdur Rahim): Next question.

KHEwRA SaLT MINE BETTLEMENT,

21. *Mr, Lalchand Navalrai: (¢) Will Government be pleased to
state when the Khewra Salt Mine settlement was started ¢

(b) What was the ectablishment all told at the beginning, and what
is it now, and what is its cost ? .

(¢) Mow much was the initial capital expense and how much has been
spent since then on the buildings, mining and machinery ?

(d) What is its recurring expense every year {

(e) What has been its produce of salt every year ¥ How much
sult was sold and at what rate ?

;f) Is it a profitable concern ? If not, why is it continued ton be
TIn

Mr., A H. Lloyd: (e¢) The administration of the Khewra salt mine
was taken over by the British Government in 1849,

{h) Government have no information as to what was the establish-
ment in the beginning. A statement (A) showing the establishment and
ity cost in 1934-35 is placed on the table. '

(¢) No information is available in regard to the initial capital ex-
penditure, but the accounts of the Northern India Salt Revenue Depart-
ment were commercialised on the lst April, 1924, and capital expenditure
on buildings, works, plant and machinery, roads, bridges and lund at
K_hequ incurred up to that date amounted to Rs. 10,85,419-12-6. Expen-
diture incurred subsequently up to 31st Mareh, 1935, is Rs. 17,37,248-3-9.

(d) Separate figures for Khewra are available only from 1927-28.
A statement (B) giving the recurring expenditure of the working of the
mine and depdt at Khewra is laid on the table. This exclulles eapital

-aimrges, interest and depreeiation paid on the assets, penzionary charges,
ete.

(e) The information is given in statement (C) which is placed on
the table. o . . ;
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(f) The answer to the first part is in the affirmative ; the second
part does not arise.

A

Statement showing the establishment of the Northern India Sali Revenue Department at
Khewra during 1934-35 and its cost.

Designation. [ Number. Annual cost.
Re. 4. P
General Manager . 1 15600 0 0
Assistant Commissioner . 2 22,276 8 0
Superintendents . . . 2 9,420 9 0
Superintending Engineer .. . 1 11,808 6 0
Assistant Surgeon .. .- 1 3,008 12 0
mwty Superintendent .. 10
Imi-:ecton . 9
Mine Overseers 2
Burvey Coolies 25 18,611 12 0
Traocers . 1
Kotegasht . 1
Eleotric Overseer .. ; 1 J
Olerks 38 40211 5 0
Construction Overseer . 1 1,080 0 0
Operators .. . 3 889 0 0
Power House Superintendent .. .. 1 2,232 9 0
Lsiferior establishment 90 19,808 7 0
Storekeeper and Assistant Storekeeper 2 1,042 12 0
Féreirien 1 208 0 0
C oy i ider o ik
Ditadar - .. 3 1166 7 0
Total .. .. 151,120 7 0
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Preventive Staff.
Designation. Number. Annual ocost.
Buperintendent .. . . . 1 860 0 0
Deputy Buperintendent .. e 1
Inspectors . . . . 3 9,356 15 0
Kotegasht o . . .. 7

Inferior establishment; .. 208 45,627 14 0
Total . 56,844 13 O

Graxp ToTaL .. 2,08965 4 0

B.
Statement showivg recurring expenditure at Khewra from 1927-28.
Year. Expenditure.
m.

1927-28 e . . 11,04,612
1028-29 e . . . .o .o 10,11.37%. .
1629-30 9,68,700
1830-31 . 9,65,979

1931-32 RENYE )
1933-34 8,098,588

1984-35 7,34,408
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3

C.
summmmuwmmdumxm Mine every year during the period
from 1860.51 to 1934-35.
Quantity of Quantity of Belling
Year. salt salt prioce per Remarks.
produced. sold. maund.
1 2 3 4 5
Maunds. Maunds. Re. a, »
1850.51 4,64,624 )
1851.52 . 3,908,415
1852.53 5,81,891
1853.54 . 8,486,600
1864.55 .. 7,561,236
There is no
18565.56 .. 7,21,189 information rega
production of salt dmll'
1856.57 6,55,409 these years, but in E‘n
graph 86 on 177 of
1807.58 . 6,062,502 the Annual Administra-
tion Report of this De-
1858.59 . 721,181 Eutment for 186g-70 it
mentioned that peo-
1859.80 7,67,016 duction in 20 years m
vious to 1870 was a
1860.81 9,16,1068 over 154} lakhs of
> maunds,
1861.82 .. 7,560,491
1862.83 . 7,85,136
1863.64 .. 8,290,123
1864.85 8,865,330 The information
ing the selling prices d
1865.86 . 8,92,333 these years is not avail-
able,
1866.87 9,72,417
1867.e7 .. .o 9,46,863
1868.¢90 .. 9,83,480
1869.70 .. . 11,365,969 J
1870.71
. e e . * No definite M
1871.712 for these years is avail-
able,
1872.78 .. ‘e 10,85,140 10,08,140 Information soll
. ER RGO
year not av
1878.74 .. 12,43,500 1,41,885 | 0 1 0
197475 .. 10,40,756 1,3831 | 0 1 o

[ ————————
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Quentityof | Quantityof | Selling o
Yoer. , produced. | 5‘011;. m Remarks
1 1 2 3 4 5
1!1 Maunds. Maunds. Rs. A. P,
1875-76 .. ' 10,987,668 1003452 | 0 1 0
187677 . : 12,03,052 1,43923 | 0 1 0|
187778 11,17,317! 11,8681 | 0 1 0
1878-79 ]4.04,087} 1304302 | 0 1 O
1979-80 13,3':,42{:1l 13,28212 1 0 1 0
1880.81 12.05.0051 1273767 | 0 1 0
1881.82 17,'?8,267‘ 12,00917 | 0 1 0
1882:83 19,72.355| 13,98,283 | 0 0 9
1883.84 14,44,5612 | 13,32,064 | O O 9
1884.85 10,50,450 | 1388513 | 0 0 ®
1865-R6 11.01,135I 1456477 | 0 0 9
1886.87 10,63,731 | 15,73,364 | 0 0 9
1887.88 11,62,208 15,690,040 | 0 0 9
1888-89 19,00,875 17.46,566 | 0 0 9
1889-90 14,37,091 20,00,007 | 0 0 9
1890-91 20,409,782 1747,250 | 0 0 9
1891.92 10,05,627 1845342 | 0 0 0
180293 18,02,348 19,48227 | 0 0 9
1603.04 v 18,19,233 18,903,275 1 0 0 9
1894-95 17,10,260 ig,ss.om 0009
1895.96 . 18,82,229 19,40640 | 0 0
1896.97 .. 18,36,868 1840220 | 0 0 9 e
1807-98 19,57,792 19,7569 | 0 0 9 -
180809 .. . 18,36,104 20,21,712 | 0 0 9 ;
189900 .. 23,386,138 21,21,743 | 0 0 9
190001 .. o 21.23.-235! 2175463 | 0 0 9
1001.02 .. ‘ 21,67,115 1  21,67468 | 0 0 9
1902-08 .. 22.51’4215 2266,446 | 0 0 9 ke
190304 .. 50.33.1491 2342885 0 0 9 oo bl
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.| | et |,
produced. sold. ‘mannd.
1 2 3 4 5
Maunds. Maunds. Rs. 4. B,
1904-05 .. 25,40,002 21,24,420 | 0 0 9
100506 .. 23,08,285 24,57,066 | 0 1 0
100607 .. 23,907,693 21,40,840 | 0 1 0
100708 .. 23,73,197 26,086,260 | 0 1 0
190800 .. 25,74,300 27,38008 | 0 1 0
1009-10 20,562,002 28,04,701 | 0 1 0
1010-11 26,82,204 28,38,786 | 0 1 O | Up to 30th June 1910 snd
then Re. 0-1-1.
1011-12 31,49,797 30,02641 | 0 1 1
101213 31,90,403 30,790,106 | 0 1 2
1913-14 34,27,928 31,06613 | 0 1 2
1014-15 33,87,488 3785134 | 0 1 2 U;:n:d.o ﬁ,‘?‘oﬂ".?‘;‘&..“i':
November 1914.
1015.16 .. 35,82,160 3573288 | 0 1 6
1016.17 39,654,616 55,01,883 | 0 1 @
1017-18 32,77,660 32,562,746 | 0 1 @
191819 41,80,850 |  43,62012| 0 1 6
1019-20 .. 38,27,658 39,00,120 | 0 1 6 | Up to 14th June 1919 and
then Re. 0-2-0.
1020-21 36,02,330 $3,00,664 | 0 2 0 | From lst March 1921 the
gt ™
1921.22 30,20,702 28,890,212 0 3 O
1022.23 30,41,934 3840320 0 3 0
1023-24 13,28,808 1300177 | 0 3 ©
1924-25 36,88,389 3854328 | 0 3 0
1025.26 .. 20,14,260 21,42,351 | 0 8 0
1026-27 .. 27,66,608 28,41,606 | 0 3 0 Ug:; 11‘11.;:1:n ng. ar _‘1’?11
192728 .. 26,965,776 27,6843 | 0 3 6
1028-20 30,566,478 30,81,818| 0 3 6

L163LAD
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Your. st | T | proe Romarks.
produced. sold. maund.
1 2 3 4 ]

Maunds. Maunds. Rs. . P.

1920-30 .. .. 29,90.078 29,92600| 0 3 6 Ul:h t.:nlé;l.l dﬁ'mzs and

1930-31 .. . 28,23,799 27,536,619 | 0 4 6

1931-32 .. .. 29,12,802 20,08,104 ] 0 4 6

193233 .. . 29,802,852 2091,760 | 0 4 6

1983-34 .. . 28,75,661 20,06,531 | 0 4 6

1934-35 .. . 30,563,654 30,12,838| 0 4 6

N.B.—The selling price as shown in column 4 above excludes duty lovied by Government.

Mr. Lalchand Navalrai : May I know from the Ilonourable Member
if this concern is very profitable or it makes only a small profit over and
above the expenditure ?

' Mr. A H Lloyd : It is not the policy of Government to make large
profits from their salt concerns. The genecral policy of GGovernment is
to sell salt at cost price.

Mr. Lalchand Navalrai: In view of the fact that the people round
about this Khewra factory are suffering on acecount of the salt water
going to their lands, will not the Government stop this coneern altogether,
especially as they are not making large profits ?

Mr. A H. Lloyd : T do not think that question arises, though T do
wot .admit the truth of the statement upon which it is based.

Mr. Lalchand Navalrai : The Honourable Member knows about it.
LapsiNg oF PosTaL Casa CERTIFICATES,

: 22. *Mr. Lalochand Navalrai : (a¢) Will Government he pleased to
state how many Postal Cash Certificates, and of what value, have lapsed
e Government in ull the Post Offices in Sind during the last ten years
owing to the owners not having claimed the money after due date, prob-
ably through ignorance 1

(b) What steps were taken to.trace out the owmners in order to return
the amounts to them after the due date ?

(¢) Will Government be pleased to lay on the table a statement show-
ing the cause in each case for appropriating the amounts of the Cash
Certificates so lapsed 1

The Honourable 8ir James Grigg : (a) and (c). As stated in the
answers given by me on the 6th of August, 1934, to question No, 402 by
Bhai Parma Nand, and to a supplementary question by the Honourabla

Member himself, Post Office Cash Certificates do not lapse to (overn-
ment.
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(b) Special notices were issued to investors throughout India,
and as a result a number of outstanding cash certificates which have

completed ten years have been discharged.

CoNNECTION OF CHITTOOR WITH A TRUNK TELEPHONE LINE.

23. *Mr, M. Ananthasayanam Ayyangar: (¢) Are Government
aware that in the Madras Presidency, Chittoor which is the headquarters

of a Distriet, is not connected with & trunk telephone line f
() Do Government propose to connect the same §

The Honourable Mr. D. G. Mitchell : (a) Yes.

(b) There has been so far no demand from the public of Chittoor
for a local telephone system and trunk facilities. The question is being
investigated and if a sufficient number of applications for telephones
is received the facility will be provided.

GraNT OF CoNCESSION RATES OF POSTAGE ON PRINTED MARRIAGE INVITATION
CARDS.

24, *Mr, M. Ananthasayanam Ayyangar: (a) Are Government
aware that during the fixed seasons in the year (i.c., the middle of January
to the middle of July) a large number of marriage invitation cards and
letters are sent by post ?

(b) Are Government aware that printed invitation letters sent in
open covers as packet post are charged like book packets, t.c., nine pies
per packet ¢

(¢) Are Government prepared to give similar concession rates of
postage for printed marriage invitation cards at half anna per card ?

The Honourable Mr. D. G. Mitchell : (a) and (b). Yes.

(¢) No.

CoNTEMPLATED CREATION OF A PosT OF ASSISTANT DIRECTOR OF PosTs AND
TELEGRAPHS AND RETRENCHMENT IN THE PosTs AND TELEGRAPHS
DEPARTMENT.

25. *Mr. M. Ananthasayanam Ayyangar: (a) Is it a fact that
Government contemplate creating a post of Assistant Director of Posts
and Telegraphs ?

(b) Will Government be pleased to state the necessity for creating
such an office and its probable expenditure per annum ?

(c) Has any retrenchment been effected in the personnel of the
subordinate staff in the Posts and Telegraphs Department as a measure of
economy, and was it effected in the year 1934-35 ¢

(d) Is any retrenchment in the staff contemplated to be carried out
during the year 1935-36 ¢

(e) What are the probable savings expected per year owing to the
proposed retrenchment ¢

TLe Honourable Mr. D. G. Mitchell : (a) No.

(b) Does not arise.
163LAD of
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(¢) Yes.

(d) The special retrenchment concessions have been withdrawn
since the beginning of the present financial year and it is not under
contemplation to effect any extensive retrenchment in the staff of the
department during the year 1935-36. Increases or decreases in the num-
ber of staff employed by the department in accordance with the varia-
tions in the volume of trafic handled are normal features of the
administration. When a reduction in establishment has to be effected
this is carried out as far as possible by utilising vacancies which oceur
in the ordinary course by deaths, retirements, resignations or dismissals.

(e) Tt is not possible to make any estimate of the probable savings
due to reduction in staff.

REDUCTION IN THE PRICE OF SILVER AND INCREASE IN THE BALANCE oF TRADR
IN FAVOUR OF INDIA,

26. *Mr, M. Ananthasayanam Ayyangar: (¢) Are Government
aware that the United States of America is steadily purchasing silver
and the price of silver has gone up !

() Do Government propose to take any further steps to reduce the
priece of silver in India !

(¢) What is the balance of trade regarding private merchandise during
the year 1934-35 1

(d) Do Government propose to take any steps, and if so what, to
increase the balance of trade in favour of India ?

The Honourable Bir James Grigg : (a) I am aware that the United
States of America have made considerable purchases of silver and I am
aware that there have been considerable fluctuations of price.

~ (b) The only recent action of Government which has had any con-
gewable connection with the price of silver was the reduction of the
import duty in April. This was taken purely on revenue grounds.

(¢) The figures are given in the monthly Accounts relating to the
Sea-Borne Trade and Navigation of British India for March, 1935, copies
of which are in the Library of the House.

(d) Government have taken and will take whatever steps are both
practicable and economically sound to this end. But no substantial
advance is possible unless concerted action is taken by the principal

countries of the world for currency stabilization and removal of trade
restrictions.

Mr. B. Das : Ts the Honourable the Finance Member aware that the
.Ame!q_can policy of purchase of silver has increased the gambling pro-
pensities of the Bomhay bullion exchange market and has brought

disaster to many brokers, and will (Government give some subsidy to
such brokers 1 '

The Honourable 8ir James Grigg : The answer to the first part of

g . b ; 0 :
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Mr. M. Ananthasayanam Ayyangar : Is it a fact that large quanti-

ties of silver were sold by Government and thus reduced the price of
silver 1

The Honourable 8ir James Grigg : That does not arise.

CoNTROL OVER THE AGRA CANAL,

27. *Mr. Bham Lal: (a) Is it a fact that the Agra Canal has no
claim to a share of the Jumna supplies and its existence has not been
recognised by the Punjab Government ¥ If so, why 1 '

(b) Is it a fact that Jumna supplies at Tajawala are under the
control of the Punjab Government, and the Punjab Government take no
interest ic the irrigation of the Gurgaon District 1

(e) Is it a fact that the supplies in the Agra Canal are very irregular,
as they ure solely dependent on whether there is surplus water in the
United Provineces Canals 1

(d) Is it a fact that the Punjab Government colleets the abiana
from the Gurgaon cultivators on the Agra Canal, and credit it to the
United Provinces, while the question of remission in case of crop failure
is solely controlled by the United Provinces Government § What is the
reason for this dual system 1

(e) Is it a fact that water rates were increased in the Agra Canal
in the Gurgaon Distriet (Punjab) and not in the United Provinces
Districts in 1930 ¢ If so, why !

(f) Is it a fact that water rates charged on the main crops, cane,
cotton and wheat on the Agra Canal in the Gurgaon District are higher
than those charged in the United Provinces or on the Western Jumna
Canal in the Punjab ? If so, why

The Honourable Mr. D. G. Mitchell : The information has been
called for and a reply will be placed on the table of the House in due
course.

RE¥RESHER CoURsSE AT Ko1 LAKHPAT.

28. *Mr, 8ham Lal : (a) Is it a fact that Refresher Course at Kot
Lakhpat does not result in forfeiture of one’s appointment, as per Agent,
North Western Railway’s report, dated the 18th July, 1934 1 If so, will
Government be pleased to state if the Commercial staff discharged in 1930
on account of failing in Refresher Course will be recalled ! If so, when,
and if not, why not ¢

(b) 1f they are treated as incompetent, do the local authorities make
any effort to provide them with equivalent posts, as required by the
North Western Railway subsidiary rule laid down in the North Western
Railway Weekly Gazette No. 25 of the 23rd June, 1930, page 565 1

Mr. P. R. Rau : The Agent, North Western Railway, reports that
failure to pass a refresher course in the case of permanent employces
does not involve discharge. As regards the commercial staff discharged
in 1930, the railway administration do not propose either to recall them or
to provide them with equivalent posts as these men were temporary and



38 LEGISLATIVE ASSEMBLY. [2nvD SEp. 1936.

their retention was dependent on their successfully passing the course in
guestivu. The subsidiary rule is, for the same reason, not applicable in .
their case.

CmrcoLaTioN oF CouNterrEIT CoINs IN INDIA.

29. *Mr, Lalchand Navalrai: (a) Will Government be pleased to
state whbether their attention has been drawn to a letter of the Karachi
Indian Merchants’ Association, sent to the Secretary to the Government
of India, Finance Department, and published in the Sind Obscrver of the
6th April, 1935 under the heading ‘‘ Menace of Counterfeit ('oins ’’, *‘ Too
many Bad Rupees '’ {

(b) Are Government aware that as stated in that letter, there is
a widespread circulation of counterfeit rupees in India ?

(¢) Are Government by this time aware that people, particularly
in the mofussil, are not inclined to accept rupees on account of the wide
circulation of counterfeit rupees ?

(d) 1s it a fact that the Banks, ineluding the Imperial Bank of
India, have cn several occasions refused to accept rupees, which, however,
have been certified as genuine by the Master of His Majesty’s Mint ?

(e} Are Government aware that the trade and general public ex-
perience great hardship and inconvenience on account of people refusing
to accept rapees, as well as small coins, on account of their not being able
to distinguish genuine coins from bad ones easily ?

(f) What steps have Government taken to eradicate this evil and to
create confidence in the public currency ?

(g) What steps have Government taken to revise the pattern of
small nickel coins and silver rupees so as to make counterfeiting difficult ?

(h) Have Government devised any method to unearth the source of
counterfeit coins, anid checkmate the same ? If go, with what result !

The Honourable 8ir James Grigg : (a) Yes.

. (b) _Gowrnment are aware that in recent years there has been an
inoreate in the circulation of counterfeit coins, but not to the extent that
the Honourable Member suggests.

(¢) and (e). Government are not aware of any general disinclination
on the part of the public to accept rupees.

(d) ’_I‘here. have been occasions on which the Banks have cut coins as
counterfeit which later have been certified as genuine, but such oecasions
have heen rare.

_(f) and (h). Vigorous action is being taken hy the Central Iutel-
ligence Bureau in conjunetion with the local Criminal Intelligence
Departments and the Controller of the Currency. Secparate branches of
the Criminal Intelligence Department have been established in Sind and
the Punjab and their concerted action has met with success, especially in
the Sukkur and Larkhana districts. Important captures have also leen
made recently in Bombay and, I understand, in Jodhpur State.

(g) None.
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Mr, Lalchand Navalrai : With regard to the answer to elause (¢),
will tne Honourahle Member, in view of the fact that in the mofassil,
money which is good tender is being refused on flimsy grounds, con-
sider the advisability of issuing a communiqué urging people to accept
coin which is otherwise good coin {

The Honourable 8ir James Grigg : My recollection is that a short
time ago we did issue a communiqué about the Victoria eoinage, which,
I understand, is the coin chiefly concerned.

Mr. Lalchand Navalrai : Is the Honourable Member in a position
to tell me if people do not accept good coin as legal tender, what is the
penalty ?

The Honourable 8ir James Grigg : You musi give me notice of that
question. | am not a lawyer.

Mr. Lalchand Navalrai : May 1 intorm the Honourable Member that
I have communicated this question for the purpose of getting an answer,
and 1 shall be thankful for getting an answer.

The Homnourable 8ir James Grigg : I will see that the Honourable
Member gets an answer.

Dr, T. 8. 8 Rajan : Will Government consider the advisability of
issuing a circular and publish it in all the newspapers of this country
as to the methods by which good coins could be identified from bad
ones !

The Honourable 8ir James Grigg : If we knew all the processes by
which bad coins were produced, they would not be produced.

Dr. T. 8. 8 Rajan : Could you not mention the practical way
whereby the ordinary man, the villager, would be able to test for him-
self and find out which is a good coin and which is a bad one ?

The Honourable Bir James Grigg : I do not think they would find
much difficulty about that.

- Mr. B. Das : Is the Honourable the Finance Member aware that
the 1862 rupec coin is not allowed to be accepted as legal coin in Orissa
and that the traders return it back ? And what is the reason why the
1862 coin is not allowed to be accepted as a silver coin §

The Honourable 8ir James Grigg : Did I understand the Honowr-
able Member to say that the 1862 coin is not accepted as legal tender ¥ I
think that is a mistake,

Mr. B. Das : But nobody accepts it in the market ¢

The Honourable 8ir James Grigg : It is precisely that kind of coin
on which we issued a press communiqué.

Prof. N. G. Ranga : Sir, the same evil prevails all over India,
and will the Honourable Member be pleased to say what steps they
are taking in other parts of India apart from Sind ¢

The Honourable 8ir James Grigg : I think the Honourable Member
is a little exaggerating. .

Prof. N. G. Ranga : I may say this particular evil prevails even in
Simla, and there are several bad rupees.
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The Honourable 8ir James Grigg : There may be special considera-
tions.

Prof. N. G. Ranga : Will the Honourable Member accept those bad
rupees and substitute new rupees ?

The Honourable 8ir James Grigg : No.

The Honourable 8ir Henry Oraik : Let the Honourable Member try
them on the cinemas. (Laughter.)

ABOLITION OF THE INDIA STORE DEPARTMENT IN LONDON.

30. *Sardar Sant 8ingh : (¢) What is the annual expenditure on
the Indian Stores Department %

(b) What is the annual expenditure on the Stores Department in
London ¢

(¢c) Are these two departments run as parallel machineries for the

same purpose § If so, why do Government maintain the two depart-
ments {

(d) Do Government propose to close the Stores Department in London
and make all purchases, even of articles of foreign origin, in India ¢ T1f

not, why not ¥ Fas there been a demand in India for the abolition of this
department ¢

The Honourable Mr. D. & Mitchell : (¢) and {p). The Honour-
ablp Member will fitd the information he requires in the annual adminis-
tration Reports of the Indian Stores Department and the annual Reports
on the work of the India Store Department, London, copies of which are
available in the Library of the House.

(¢) T would invite the attention of the Honourable Member to
pages 2395-97 of Volume VIIT, No. 6, of the Legislative Assembly Debates,
dated the 30th Awgust, 1934, which contain a speech on the subject by
the Ilonourable Sir Frank Noyce. The two departments are not parallel
organisations ; they are to a great cxtent complemcntary.

(d) Government are actively considering the possibility of amalga-
mating the two departraents. There hias been a demand from some quarters
for the abolition of the Liondon Store Department, but Government con-
sider that so long as any of their requirements have to he met from
abroad, it will be essential to maintain an organization in London for
inspection during manufacture and before shipment. The question has
been fully discussed in the speech to which I have just referred.

Babu Baijnath Bajoria : Have Government taken any step to re-
duce the abnormal expenditure of the London Store Department ¢

The Honourable Mr. D. G. Mitchell : Government do not admit that
the expenditure of the London Store Department is abnormal.

Mr. 8. 8atyamurti : Have Government considered the question, not

of abolishing this organization altogether, but of running it as a part of
the Indian Stores Department ¢

The Honourable Mr. D. G. Mitchell : I have already stated that

‘Government are actively considering the possibility of amalgamating the
two Departments. : - ‘

ﬁ»\



QUESTIONS AND ANSWERS, 41

Mr. 8, Batyamurti : Have they arrived at any conclusion !
The Honourable Mr. D. G. Mitchell : None yet.

Pandit Nilakantha Das : May I ask if its function is confined to
inspection only,—I 1nean the function of this London Branch ?

The Honourable Mr. D. G. Mitchell : No ; it undertakes purchase,
inspection and shipment.

Babu Baijnath Bajoria : Will Government put the London Store
Department under the Chief Controller of Stores, Indian Stores Depart-
ment, as one of its branch offices 1

The Honourable Mr. D, G. Mitchell : I don’t know, Sir.
Babu Baijnath Bajoria : When will Government take action ?

The Honourable Mr. D. G. Mitchell : Government are considering
the whole question.

Mr 8. Batyamurti : What are the total purchases, for the last year
for which figures are available, of purchases made by this Department,
and what is the expenditure for that year on this Department ¢

The Honourable Mr. D. G. Mitchell : I would refer the Honourable
Member to the reports which are in the Library of the House. I regret
I cannot give accurate figures off-hand.

Pandit Nilakantha Das : Does he not now accept tenders in London 1
Does not the London Branch make purchases by accepting tenders in

London now ?
The Honourable Mr. D. &. Mitchell : Yes.

Mr, B. Das : Is the Honourable Member for Industries aware that
while the London Stores Department is spending Rs. 25 lakhs on only
purchasing articles worth one erore of rupees—while it was purchasing
only four crores of rupees worth five years before—the Indian Stores
Department in India was spending 21 lakhs and purchasing Rs. 3} crores

worth of articles a year ¥ (Hear, hear.)

The Honourable Mr. D. G. Mitchell : This is a question which has
been thrashed out in great detail before in the Public Accounts Com-
mittee and other places, and the IHonourable Member is already perfectly
aware of the answer. The answer is that the Stores Department in
London does a great deal of important work for the Government of India
other than mere purchase, and to assess the value of the two Departments
by the amount of purchases made by them is entirely erroneous.

Mr. 8. Satyamurti : What other precious work are they doing for
the Government of India !

The Honourable Mr. D. G. Mitchell : The inspection of all materials
bought in England. )

Pandit Nilakantha Das : I have not got the answer to my supple-
mentary question : do they not make purchases there by accepting tenderst
‘We have a rule that all foreign tenders shomld be accepted in India by
m dIndi,an Stores Department. Do the foreign people give tenders in

on
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The Honourable Mr. D. G. Mitchell : The Honourable Member will
find the details of stores purchase procedure in the Stores Purchase Rules
of which there is a copy in the library. The Government of India
adhere to the system of rupee tenders in India, but in certain special
cases, which are explained in the Storcs Purchase Rules, departures have
to be made and tenders called for in England.

Mr. M. Ananthasayanam Ayyangar : Who makes the inspections
with regard to the purchases of articles in England 1 Does the London
Department make inspections and carry out negotiations with regard to
articles purchased in countries other than England 1

UNSTARRED QUESTIONS AND ANSWERS.

DEALING OF APPEALS AGAINST DISCHARGE ON THE EaAsT INDIAN RaiLwavy,

1. Mr. Muhammad Aghar Ali: (¢) Is it a faet that in the rules
regulating the discharge and dismissal of State Railways non-gazetted
(nvernment servants, the Agent, East Indian Railway, vide his Circular
No. 508|A.E.-1795 of the 22nd January, 1930, has laid down that appeals
against discharge will be finally dealt with as follows :

‘“ (4ii) By n Divisional BSuperintendent or by a Deputy Chief Mechanical
Engineer if the order of discharge was issued by & senior seale officer
attached to his Division or Workshops as the case may be '’ ?

(b) Is it also a fact that the Circular referred to in part (a) was

published in the Weekly Gazette of the East Indian Railway ¢

(¢) Will Government please state whether this rule is still in force t

(d) If the answer to part (¢) be in the affirmative, will Government
please state whether :

(¢) the Divisional Superintendent is the final authority if he has
not been consulted or in any way dealt with the case at any
stage prior to the order of discharge by a senior scale officer ;
and

(#) if he has already dealt with the case before orders of discharge
were passed, he is still the final appellate authority to
dispose of an appeal against discharge ?

Mr. P. R. Rau: (a), (b) and (¢). Yes.

(1) (i) Yes.

(#) No. Where the order of discharge has been passed or dealt with
by the Divisional Superintendent personally, the next appellate authority
is the Head of the Department concerned. The general rules recently
issued by Government provide for an appeal to the authority next above
that imposing the penalty, or to such higher authority as the Agent wmay
preseribe in respect of railway servants under his control.

NoTiricaTiON OF THE RuLEs REGULATING THE DISCHARGE AND DIsMIssaL

oF STATE RaiLway NoN-GAzETTED SERVANTS T0 THE EasT INDIaAN
Ranway EMpLOYEES, ' '

2. Mr, Mubammad Ashar Ali: (¢) Is it a fact that the rules
framed by the Railway Board regulating the discharge and dismissal of
State Railway non-gazetted servants were notified to the subordinate staff
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on the East Indian Railway through an Appendix to the W eekly Gazette
under the caption ‘‘ Manual of Special Orders on matters of general
importance concerning the staff, 1930 "’ ¢

(b) Is it also a fact that in the Report gecthe Railway Board on
Indian Railways for 1933-34, Volume I, Staff, urity of Service, Gov-
ernment have stated that certain modiﬁcations and extensions have been
notified to Railway Administrations in connection with these rules ?

(¢) Have these modifications, extensions and regulations of the rules
been communicated to the subordinate staff on the East Indian Railway
through the Weekly Gazette as an addendum to the Manual of Special
Orders on matters of general importance concerning the staff, 1930 1 If
not, why and when are these likely to be notified to the staff ?

Mr. P. R. Rau: (a) and (b). Yes.

(e} Yes. The modifications were communicated to the subordinate
stafll through the Railway’s Gazette. No separate amendment has been
issued to the ‘‘ Manual of special orders or matters of general importance
econcerning the staff (1930) ’. The preface to the manual in question
Etates that all orders concerning the staff will be published in the Railway

azette.

EXAMINATIONS IN ESTABLISHMENT DUTIES PABSED BY THE SUPERINTENDENTS
AND ASBISTANT SUPERINTENDENTS, STAFF, ON THE EAsT INDIAN RatLway,

3. Mr. Muhammad Aszhar Ali: (¢) Will Government please
state what qualifying examinations in Establishment Rules and Procedure
the Superintendents and Assistant Superintendents, Staff, on the East
Indian Railway, have passed 1

(b) Do Government propose to consider the advisability of removing
all such Superintendents and Assistant Superintendents who have not
passed qualifying examinations in Establishment duties § If not, why
not ?

Mr. P. R. Rau: (a) State railway officers are not required 10 pass
qualifying examinations in establishment rules and procedure.

(b} No. The Government do not see that any useful purpose will
be served by holding such examinations.

DurEes oF THE DEpPUTY AGENT (GENERAL), EAsT INDIAN RalLway.

4, Mr. Muhammad Aszhar Ali: (g) Does the Deputy Agent
(General), East Indian Railway, deal with Establishment matters, appeals
and cognate subjects governed by the Railway Services (Classification,
Control and Appeal) Rules, the rules for the recruitment and training of
the sunl;or’dinatg staff, the Government Servants’ Conduet Rules and allied
manuals

(b) Has the Deputy Agent (General), passed any qualifying examina-
tions to prove that he has a sound knowledge of Government Rules and
Regulations governing the eonduet, discipline, appeal and allied matters
relating to Government servants ! If not, are Government prepared to
consider replacing him by a qualified officer trained by the leway Board 1

Mr. P. R Rau: (a) Yes.
(b) The answer to both parts of the question is in the negative.
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PosTs OF TRANSPORTATION INSPECTORS BANCTIONED BY THR EasT INDIANW
RAILWAY,

5. Mr. Muhammad Aszhar Ali: (a¢) With reference to the reply
to starred question No. 201 of the 13th February, 1935, regarding posts

of Transportation Inspectors sanctioned by the East Indian Railway,
will Government please state :

(i) the names and designations of the officers who composed this
Selection Board ;

(4i) the place and date on which the Selection Board examined
candidates for these seven posts ;

(4ii) the names and designations of the candidates considered by
the Selection Board for these posts ; and )
(fv) the names of the candidates recommended by this Selection
Board for these seven posts of Transportation Inspectors t
(b) Did the Divisional Superintendents participate in this opera-
tion * If 80, in what manner ?
(¢) Are these Inspectors required to perform combined duties of
Transportation and Comercial or only Commercial duties §

(d) Did the Chief Commercial Manager participate in this opera-
tion ? If not, why not ?

Mr. P. R. Rau: (a) The Agent, East Indian Railway, reports that
& Belection Board consisting of Mr. W. II. Burnard, Chief Operating
Superintendent and Mr. H. A. Collet, Superintendent, Staff, met on the
16th August, 1934, at the ITead Office, Calcutta. In exercise of the discre-
tion vested in them by Note 2 to paragraph 61 of the Rules for the Recruit~
ment and Training of Subordinate Staff on State-managed Railways, a
copy of which is in the Library of the House, the Selection Board did not
summon candidates for an interview. All senior grades of staff with the
required experience were considered for promotion but no list of the
names and designations of the individuals considered was retained. The
following candidates were recommended by the Selection Board :

1. Mr. J. A. Titman.

. M1. J. A. Doran,
Mr. G. H. Johans.
Mr. E. J. England.
Mr. H. E. Monk.
Mr. 1. B. Gantzar.

Mr. T. A. Ferrier.

(b) Substantive promotions to the posts of Transportation and Com-
mercial Inuspectors are controlled by the Head Office. Divisional Superin-
tendents participated to the extent that they were consulted.

(¢) Out of 44 Inspectors 38 are required to perform the combined
duties ol the Transportation and Commercial Branches.

(d) No. The Administration considered that a Selection Board, com-

prising the Chief Operating Superintendent and the Superintendent, Staft,
was sufficient.

o g

=1 > W
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SERvVICE CoNnpITIONS OF THE EaAsT INDIAN RAnLWAY EMPLOYEES.

6. Mr. Muhammad Asghar Ali: (a) Will Government please
. veconcile their reply to starred question No. 500 (d) of the 23rd February,
1985, with Clause 2 of the Service Agreement which states :

‘T further agree to be subject to immediate dismissal or suspension
without pay for refusal of duty, disobedience of orders, absence without
leave, negligence or miseconduct or any neglect of Governwent rules and
orders applicable to my service ’’

‘and state what Government rules relating to the procedure in cases of
dismissal, removal, or reduction regulated the conduct and discipline of
thg;? employees who were employed by Government from 1lst January,
1925 ¢

(b) Will Government also reconcile their reply to starred question

No. 500 (e) of the 23rd February, 1935, with the following statement in the
Report by the Railway Board on Indian Railways for 1924-25, Chapter I,
General Administration :

‘‘ The Agent of the Railway has been invested with the powers of an Agent

of a Btato Railway '’

and lay on the table of the House a copy of the document detailing the
powers that were vested in the Agent of the East Indian Railway t

(¢) Will Government please state whether the rules referred to in
part (a) were communicated to the staff ¥ If so, in what manner ?

Mr. P.R. Rau: (a) If my Honourable friend will refer again to the
reply wiich I gave to parts (¢) to (e) of question No. 500 on the 23rd Feb-
ruary, 1935, he will find that those replies were given on the assumption
that the questions related to the period before the East Indian Kailway was
taken over by the State. Clauses 3 and 4 of the service agreement executed
by employees make it clear that in regard to matters such as econduct and
discipline, ¢z-Company employees who became State employees after the
transfer to State control would be governed by Government rules. The
latter are contained in paragraphs 287 to 302 of the State Railway Open
Linc Code, Volume 11, a copy of which is in the Library of the House.

(b) I have already explained the position in my reply to part {«) of
this question. A copy of the Schedule of powers of an Agent of a State
Railway is already in the Library of the House.

(¢) It was not the practice to supply copies of the State Railway Open
Tine Code to railway servants. The publication was available for sale to
those whc wished to purchase it.

RigHT oF APPEAL T0 THE HIGH COURT AGAINST THE DECISIONE OF THE
COMMISSIONERE OF INOOME-TAX.

7. Bhai Parma Nand : Are Government prepared to amend the
Income-tax Act, by giving a right of appeal to the High Court against the
decision of the Commissioner of the Income-tax Department ?

Mr. A H Lloyd : The question whether any other authority than
the officers of the Income-tax Department should be empowered to deter-
mine questions of fact is one of the guestions which are to be considered by
the experts who are shortly to arrive in India.
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CONTRIBUTION BY THE EasT INDIAN RalLwAy PERMANENT STAFF TO THR
ProvipENT FuND.

8. Mr. Amarendra Nath Ohattopadhyaya : Wil Government be
pleased to state if it is a fact that permanent staff on the East Indien
Railway are allowed to contribute to the Provident Fund Institute ?

Mr. P. R. Rau: Eligibility to become members of the State Rail-
way Provident Fund and the East Indian Railway Provident Fund is
governeil by the State Railway Provident Fund Rules and the East Indian
Railway Provident Fund Rules, respectively. Copies of both these are
available in the Library.

ProMmoTioON OF TypisTs TO THE CLERCIAL CADRE ON THE East INDIAN
RaiLway.

9. Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact that
the East Indian Railway Administration have imposed a condition on the
typists that they cannot be promoted to the clerical cadre {

(D) If the reply to part (a¢) be in the affirmative, will Government
please state the rules under which this restriction has been imposed by
the East Indian Railway Administration ?

(¢) Are Government aware that typing is an additional qualification
to enter into the service ? .

(d) Will Government please state the minimum qualification fixed
by the East Indiun Railway Administration for clerical appointments ?
If not, why not ¢

(e) Is it a fact that the typists of the KEast Indian Railway
(executive) subwitted a memorial to the Agent as early as 9th July, 1984,
and that that memorial is still lying undisposed ? If so, why 1

(f) Is it a fact that the claims of the typists, who are also qualified
stenographers, are overlooked for promotion to a stenographer’s post,
whenever vacancies occur, and outsiders are being appointed from time to
time 7 If su, why ¥ 1If not, will Government please state the reasons
in the foliowing cases where this actually happened : -

(¢) Chicf Commereial Manager’s office—Research Section—anpoint-
ment of Mr. Iyer ;

(#) Agent’s ofice—appointment of Mr. Brown, Deputy Agent
(Works)—Mr. Gilbert’s stenographer ; and

(##i) Chicf Mechanical Engineer’s office—appointment of a lady
stenographer (Miss I. Tern-Duff) ¢

Mr. P R Rau: (a) No.

(6) Does not arise.
(¢) Not necessarily.

_(d) Generally speaking the matriculation examination or its
equivalent.

(¢) The Agent reports that the appeal in question was submitted by
the typists employed in the central typing section at headquarters wnd the
decision to disband that section so materially changed the position in

regard to the matters referred to in the appeal that no action was called for
and it was accordingly filed.

o
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(f) The answer to the first part of the question is in the negative.

As regards the particular instances given, the appointments were made
by selection of the most suitable candidates.

NON-ADMISSION OF ARYA SAMAJISTS IN THE ARMY.

10. Mr. Ghanshiam Bingh Gupta : (¢) Has the attention of Govern-
ment been directed to a note published on page 12 of the Anathraksha -of
Ajmer, dated the 28th February, 1985, under the heading ‘‘ Arya Sarva
Deshik Sabha Dhyan De '’ §

(b) Will Government please state how far the allegations made
therein are correct ¢

(¢) Is it a fact that the Arya Samajists are refused admission in the
Army ?

_ (d) Is it a fact that Arya Samajists serving in the Army suffer on
account of obstruction in following their faith ?

Mr. G. R. F, Tottenham : (a) Yes.
(b) The allegations are not correct.

(e) No.

d) No. Indian soldiers of every shade of religious opinion are free
to curry out their religious duties in any way they like, so long as military
efficiency is maintained and no offence is given to other communities.

LocomoTtives oN Crass I RarLwavys.

11. Mr. V. V. Giri : (a) Will Government be pleased to state
the number of locomotives of each type for each gauge now in stock on
each of the Class I Railways and the percentage of each type in use daily
on the average ?

(b) Will Government be pleased to state the average cost of repair
and maintenance of the 59 locomotives on the Great Indian Peninsula and
the North Western Railways proposed to be scrapped in 1936-37 without
replacement %

(¢) Will Government be pleased to state the number of locomotives
on each Railway used in 1934-35 though replaced by new ones ?

Mr. P. BR. Ran: (a) The available information on the subject will
be found in statement 22, pages 136 to 139 of the Report by the Railway
Board on Indian Raﬁways, Volume II, of 1933-34. The information is not

compiled for each type of locomotive.

(b) I presume the Honourable Member desires to know what expendi-
ture would be incurred in repairs and maintenance if the 59 locomotives
were .allowed to run their normal life, and would be fully employed.

In the case of the 29 North Western Railway locomotives it has been
estiroated that the cost would be approximately 64 lakhs.

Regarding the 30 Great Indian Peninsula Railway locomotives two
have already exceeded their life limit and 20 more will be due condemna-
tion in 1936-37.
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The yuestion of repairs to these engines, therefore, does not arise. The

remaining eight locomotives would cost approximately four lakhs per

annum ju repairs and maintenance.
In this connection I would refer the Honourable Member to pages 54

and 68 of the Proceedings of the meeting of the Standing Finance Com-

mittee for Railways, Volume XII—No. 4.

¢) A statement giving the desired information is placed on the
table.

Statement showing ber of lo tives, by gauges, replaced but still runningy on earh Clasa [
Railiway at the end of the year 1934-35.

Number re-
No. Railway. placed bat
still running.
1 3
5 6" Gauge.

Bengal Nagpur . . . . . .

Steam 1
Bombay, Baroda and Central India ..

Electric .
Eastern Bengal . o . .
Great Indian Peninsula ..

| Electric .
Madras and Bouthern Mahratta . ' . v .
Nizam's State . . . . . 5

Steam e ‘e
North Western {

Eleotric .
Bouth Indian .. . .. .. . 2

3 ¥ Gauge

Assam Bengal .. . . .. . 1
Bengal North Weatern . . . 31
Bombay, Baroda and Central India . . . . 14
Burma . .. . . . .
Eastern Bengal . . . e .
Jodhpur o . . . 2
Madras and Bouthern Mahratta .. . . . . 18
Nizam's State .. . . . . . . .
Rohilkund and Kumaon . . . . 1
South Indian .. . " 1
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Number  re-
No. Railway. placed but .
1 2 ) 3
2’ 6° Gouge.

Bengal Nagpur

Bombay, Baroda and Central India

Eastern Bengal . 1

Great Indian Penineula

North Western

Bouth Indiar: ..

SBcrap VALUE oN ConNDEMNED LocoMoTivEs, CoOACHING AND WaAGON S10CK
ON BACH RarLway.

12. Mr. V. V. @iri : Will Government be pleased to state the
scrap value realised every year on condemned locomotives, coaching and
wagon stock on each Railway since 1931 and the respective difference
between the book value and the actual secrap value of the condemned
stock ¢ .

Mr. P. B. Rau : The information is not readily available and Govern-
ment consider that the time and labour involved in collecting it is not
likely to be justified by results.

DeprECIATION FuND RULES oF STATE RAILWAYS.

13. Mr,. V. V. Giri : Will Government be pleased to lay a state-
jaent on the table comparing the present Depreciation Fund Rules on
Indian State-managed Railways with those obtaining on principal Rail-
ways of foreign countries !

Mr. P. R. Rau: The revised method of caleulation of the depreeia-
tion fund on the Indian State-managed Railways is explained in the
memorandum printed at pages 46 and 47 of the Proceedings of the
Meeting of the Standing Finance Committee for Railways held on the
2nd February, 1935 (Volume XII—No. 1). As regards the practice in
other countries regarding depreciation fund, T have_placed in the Library
of the House a memorandum which furnishes the information available.

WacoN REQUIREMENTS OF INDIAN RarLways.

14. Mr. V. V. Giri : (¢) Will Government be pleased to state
what firms in India are in a position to meet wagon requirements of
Indian Railways and the capacity of each workshop to manufacture wagon
under-frames in one full year !

(b) Will Government be pleased to lay a statement on the table show-
ing production statistics including amount of indigenous material used,

163LAD ]
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the amount of Indian capital invested, the number of Indians in the
directorate and the number of workers employed in each of the wagon
manufacturing firms in India !

Mr. P. B. Ran: () A statement showing the required information
is attached. :

(b) Government have no information.

The following flrms in India are engaged in the manufacture of wagons and
undorframes :

1. Messrs. the Indian Standard Wagon Company, Limited.
2. Messrs. Jessop and Company, Limited.

3. Messrs. Burn and Company, Limited.

4. Messrs. Braithwaite and Company (India), Limited.

The estimated annual potential outputs of wagons from the works of the above
firms are :

1. Messrs. tho Indian Standard Wagon Company, Limited .. 3,000
2, Messrs. Jessop and Company, Limited 1,800
8. Messrs. Burn and Company, Limited .. 1,800
4. Messrs, Braithwaite and Company (India), Limited .. 1,800

All the above fimns can also manufacture underframes and for the purpose of

estimates of potential outputs one Broad gauge underframe may be taken as
equivalent to two wagons.

In addition to the firms mentioned above, Messrs. Herman and Mohatta, Karachi,
ean undertake the partial manufacture of wagons and their estimated annual output
is 300 wagons per amnum.

CaraciTy oF THE Tata RaiLway WORKSHOPS TO MANUFACTURE CARRIAGE
AND WagoN UNDER-FRAMES,

15. Mr. V. V. Giri: Will Government be pleased to state the
capacity of Tata Railway Workshops to manufacture carriage and wagon

under-frames in a full year and the number of employees engaged in the
works ?

Mr. P. BR. Ran : The maximum capacity of the Tatanagar Workshops
is 550 I. R. 8. Broad Gauge 8-0” Bogie under-frames per annum. The
number of employees who would be engaged if the works were manu-
facturing to full capacity would be between 900 and 1,000 depending
upon the type of under-frames paasing through the shops.

EqQuirMENT OF RaILWAY WORKSHOPS FOR MANUFACTURING CARRIAGE AND
WacoN UNDER-FrAMES.

16. Mr. V. V. Girl : Will Government be pleased to state to what
extent Railway wnrkahops in India have necessary eqmpment for manu-
hctnrmg camage and ‘wagon under-frames
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Mr. P. B. Rau: With the exception of the Bombay, Baroda and
Central India Railway Workshops at Ajmer and the Tatanagar Workshops,
no railway workshops can be considered as completely equipped for this
purpose. They are intended for and are ordinarily fully employed upon

the repair of rolling stock.
WAGONS RE-CONDITIONED ON INDIAN RalLwAYs.

17. Mr, V. V. Giri : Will Government be pleased to state the
number of wagons re-conditioned on Indian Railways since 1926 obviating
the necessity of replacement {

Mr. P. R. Rau: It has recently been found that certain types of:
wagons buill some 20 to 30 years ago are structurally too weak to stand.
up to modern traffic conditions with the result that the cost of a periodical
overhaul to such vehicles is considerably above the average ; and it
became a question of either replacing them by new wagons, or spending
a certain amount of money in strengthening the under-frames, renewing
their floors and otherwise enabling them to run their normal life without
costing more than the average to repair. One thousand wagons are
now being re-conditioned at Tatanagar. When the actual cost of re-con-
ditioning those wagons is known the Railway Board will, after taking.
into consideration the financial implications, decide what other similar
wagons should be re-conditioned and what should be replaced.

Heavy REPAIR AND CosT OF REPAIR IN WoRksHOPS PER UNIT oF RoLLING
Srtock. "

18. Mr. V. V., Giri : Will Government be pleased to lay a statv-
uient on the table showing the improvement every year in the number of
staff per heavy repair, the frequency of heavy repair, the cost of repair
in workshops per unit of rolling stock since 1925 1

Mr. P. R. Rau: Information regarding the number of staff per
heavy repair is not readily available. Regarding the frequency of heavy
repairs and cost thereof no information is available prior to 1928 for
locomotive and 1929 for carriages and wagons ; nor is information
available in the precise form asked for by the Honourable Member.

Statements showing the average cost of a standard first class loco-
motive repair and the average mileage run since last heavy repair on-
cach of the Class T Railways for the months of April, 1928, and April,
1934, and similar statements regarding carriages and wagons for the
months of April, 1929, and April, 1934, have been however prepared and
are laid on the table.

I would add for my Honourable friend’s information that statement
26 (b) in Volume II of the Annual Report by the Railway Board on
Indian Railways contains information regarding the cost of repairs per
equated engine mile of locomotives and per carriage and per wagon

which may be of interest to him.
p2
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Camparative abstract of Losametive W grisshop repairs.on Class 1 Raiduays, 1625. .
—— Average nubmer of miles '
Average oost of » etandard run by engines despatched :
N of Raliway: lnuhua:unitupai;ﬁ during the mn&hﬁ;&;.
ame way. during the ious t umlnm:m ) Wy 1
Y | months. prev (since last heavy repairs).’
Rs.
April. April,
5'—8" Gauge.
B.N. . 13,082 99,850
B.B.&C,I .. 16,624 160,884
E.B. 10,102 56,179
E. L e 11,208 85,306
G.LIP 8,001 60,186
M.&B. M .. 17,366 84,845
N.8. 11,436 Nil,
N.W. 18,328 61,034
B.1. 20,194 39,007
3'—38§" Gauge.
A.B . . 15,482 198,005
B.&N.W. 14,539 58,507
B.B.&C.L .. . 21,125 79,160
Barma . 15,018 119,440
E.B. 15,223 71,336
Jodhpur .. 24,026 107,800
M EB. M, . 14,301 75,806
N.8 18,819 107,743
R4K 7,681 69,130
8.1 - . 83,685 89,193
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Comparative sbairact of Locometive Workohop repasre on Class I Redlways, 1934,

I
Aveu_go miles run by all

g . . A ) oost.of a standard sinoe
Name of Bailway. w unit  repair bumg lsst repsired in
m:zﬂ plnwouu 3 workshops
{In hundreds. (In thousands.)
Res.
April., April,
5'—8" Gavag.
B. N. 11,8 60
B.B.&C.IL .. 10,8 73
E.B 10,6 63
E. 1. . 8,8 8
G.1I.P. . 11,0 73
M. & 8. M. ) 12,6 “
N.S. 17,1 84
N. W, 11,1 72
S. I 9,9 12
3'—3)" Gavor.
A B . 15,3 108
B.&N.W. . 8,0 8l
B.B.&C.1L .. 13,1 5
Burma . 11,7 88 .
E. B. e 12,9 ki
Jodhpar . 8,6 L3
M &BM . . 9,2
N.&- . 124 3
R'.xd e e “r 9,3 “:
8.1. . . . 14,7 65
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Oomparative abstract of Carriage and Wagon Workshop repairs on Clase I Railways. Passenger

Carriages, 1929.
s 3 Average cost of repairs | Average period in months
per Passenger carriago carringes des-
Name of Railway. (In terms of 4-wheelers) patched were in service
during the previous prior to undergoing
3 months. repairs.
Rs.
April. April,
6'—86” Gauge.
B.N. 1,207 19-4
B.B.&C.IL 1,080 16:9
E.B. 276 7-78
E. 1L 766 12-2
G.LP. .. 1,045 9.02
M.&8. M 832 11-3
N.8. 619 11-8
N. W. 781 14-2
8.1 522 245
3'—3§" Gauge.
A.B. 521 18-6
B.&N. W, 180 26-6
B.B.&C.1. 511 15-8
Burma 512 26.7
E.B. 326 13-8:
Jodhpur . . 956 150
M. &8. M. 269 104
N.8. 760 276
R.&H . 4“8 17:0: .8
8L .. . . ! 800 a3 .
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Comparalive absivact of Carriage andcll’agou

Workshop repairs ow Olass I Rashooys. - Passenger

'arriages, 1934.
Average cost of repaira- | Average period in months
per T CAITIAgS pessenger carriages des-
Name of Railway. (in terms of 4-wheelers) patched were in service
' daying the previous  prior to undergoing
3 months. ' répairs,
Ra,
April. April.
5'—6” Gauge. pril
Bengal Negpur .. . 015 10-9
Bombay, Baroda and Central Indis .. 712 8-52
Eastern Bengal 042 10-0
East Indisn 741 122
Great Indian Peninsuls 762 10-1 ,
Madras and Southern Mahratta 834 140
Nizam's State 1,342 21-6
North Western 697 187,
Bouth Indian 630 15-3
3'—3}’ Gauge.
Assam Bengal 630 18-9
Bengal and North Western .. 207 180 °
Bombay, Baroda and Central India .. 563 13-8
Burma 453 27-0
Eastern Bengal 328 15-3
Jod.hpu . 524 12-3 iy
Madras and Southern Mahratta 360 131 Y
Nizasi's Stato 1,132 218"
Rohilkiund and Kumaon 226 192
Bouth Indian 435 ‘98.0 " "
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Comparative absirsct of Carriage and Wagon Workshop repairs on Class I Railwayas.

T

Average cost of repairs )
per wagon (in terms | Average p in months
Name of Railway. of 4.wheelers) during | wagons despatched were in
the previous 3 months. service prior to
undergoing repairs.
Res.
5—6" Gauge. April. April.
B.N. .. . 279 28.8
B.B.aC 1L .. .. . 140 24-2
E. B .. .. 121 29.5
E L - 153 24.3
G. I P .- 189 23-0
M.&8. M. .. 288 30-8
N. B. . 318 94.7
NW .. .. 59 21.6
8. I . 122 24.4
3'—8}* Gauge.
A.B. .. o o 130 3l-4
B.AN.W. . . . 144 435
B.B.&4C.IL .. 112 45-6
Borms .. o 392 505
E. B. .. . 133 23.4
Jodhpur ., . . 139 28-5
M &B.M. . 138 30-1
N8 .. . . . 131 840
B &K . . . 127 25.0
8L .. . . .. 118 890
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Comparative absiract of Carriage and Wagon Workshop repairs on Olass I Ruilways.

Wegons.
Bl 1934.
'Average cost of repairs | Average period o months
Name of Railway. per wagon{in termsof | wagons despatched were
4-wheelers) during the in service prior to
previous 3 months. undergoing repairs.
58" Gauge. Rs.
April. April.
B. N. . . 924 346
B.B.&C L . . 176 26-9
E B. " " 160 e
B. L. . . 241 [ 23-4
G.IP o 220 ! 35-4
M. &8 M 237 | 281
N. 8. . w | 315
|
N.WwW. .. . 210 | 30-8
8. L . 212 | 427
3'—3§" Gauge.
A B 162 40-4
B.&AN. W 122 34-3
B.B.&C.L . s 3-8
Borma . H 338 40-0
E. B ] 289
Jodhpur .. . . . 88 20-8
M &8 M 127 35-9
N. 8 . v’ - 190 ‘39-8
R. & K. - e .. . 40 350
8.1 . : . e -0
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RECOMMENDATIONS OF THE STATE Ramuway WORKSHOPS COMMITTEE,

19. Mr. V. V. Giri : Will Government be pleased to lay on the
table a statement showing the action so far taken on each of the recoru-
jaendations of the State Railway Workshops Committee 1

Mr. P. B. Rau: A statement showing the action taken on the more
important recommendations is attached. '

Major recommendationa of the State Railway Workshops Commitice.

GENERAL.
347 A wholehearted attel;rt must be
mede by all railways to adopt standard
looomotive, carriage and wagon detaile.

407 Improvements in the internal organi-
408 sation of all mechanical workshops are
& urgently called for.

408

416 Ao
redu

ted life of & loco. boiler should be
from 25 to 17 years.

423  An urgent need exista for the examina-
to tion of the present system of store-keep-
427 ing and the substitution by one more
satisfactory.
NorTr WESTERN RarLway.
219 Proposals for extensions to the boiler

shops and the iron foundry in Moghal.
pura shops are not justified.

220 Rawalpindi and Karachi locorhotive
& workshops are to be closed down entirely.
221 A new 40 pit locomotive shop is to be laid

down at Bukkur capable of extension to
80.

206 Karachi and Rawalpindi are to be clos-

ed down as oarri ir sh the
work being wnm:rg:tedmn Snkkc?:' in an
:ﬁ to date shop capable of dealing with

coaching stook previously repaired at
smaller shopa.

Wagon repair shops to be provided at
Rawalpindi and Bnmr w'lth"::ovuod ac-
commodation for 50 wagons each and at
EKarachi for 100 wagons.

420 The bonus system in the loco. sh:
& Moghalpura is unsound and
422 substituted by one more satisfactory.

at
be

Standard locomotive carri

and wagon
details have been adopted by

railwaye.

Repairs are now scheduled in all' Btate
Railway Workshops. Production Engineers
have also been appointed, and each shop has
an organisation for the inspection, and ganging
of work done in each shop. A Metallurgist
has been appointed for the Moghalpura
shops and is in charge of a laboratory w
the inspection and testing of materials is
oarried out.

A life of 17 years for locomotive boilers has
been assumed for the purpose of forecasting
their replacement but the aotual condemna-
tion of a boiler depends upon its condition.

The system of store-keeping has since been
revised on all railways.

No extension to these shops has been made.

Rawalpindi and Karachi locomotive shops
have been closed down. A new locomotive
shop at Bukkur has not been ided as
owing to the improved out-turn from the
Moghalpura shops there is no neoessity for
it. v

The carriage repair shope at Karachi and
Rawalpindi have been closed down.

Wagon repair shops .at Rawalpindi and
Kl& have not been provided F:nt'lllo to

im organisation the Moghalpura and
BMOPI oan deal with all req ents.

“:ubemmbnitnwl by » piece work sys-
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UNBTARRED QUESTIONS AND ANSWERS.

NoetE WEsTERN RAmLwaY—conid.

425 The distribution of e and wagon
stores now oarried out in workshops
at. Moghalpura should be discontinued,
the work being done by the Stores Depart-
mant,

EasT INDIAN RaTLWAY,

276  The capacity of Lillooah for wagon re-
Enher inorease of a capac
units should be distributed between Luck-
now and Ondal.

226 Recommendations regarding Lucknow
227 and Jamalpur Locomotive skL.ops.

814

316

to

320

363 Concentration of the building of as
many of the lower class bogie vehicles
for all railways as the shops ean possibly

undertake is recommended at Lillooah.

GREAT INDIAN PrNINsULa Ramnway.

235 A gradual transference should be effect-
ed of all manufacturing work from Parel

to Jhanai.

234  The remodelling of Jhansi shops must
be expedited.

286 Jhansi remodelling proposals for 96
units (carriage repairs) should be cur-
tailed.

287 Wagon repair shops should -be put down
at Jhansi of 120 wagon capacity and at
Bhusawal of 75 wagon capacity.

: 326 New erecting boiler and tender shops;

L

are necessary for Jhansi and a large area
may be made available for auxiliary ahope

if the erecting boiler and tender shops

are removed from the present site.
B ] 0cm:hh:.{l - sccommodstion at
&' Matunga be .extemded by com.

284 mandeering the stee] workshop, also
additional crane power provided.

286 Covered wagon repair accommodation
A" at'Matungs should be ihcreksed from 72
to 105 unita.

g P e e

b9

Has been done.

Due to improved methods of working the

re should be increased by 50 per cent. outturn of wagons repaired per day from
ity of 300 Lillooah has been so increased that the necee-

sity for this recommendation did not arise.

The recent earthquake at Jamalpur did
extensive damage to the locomotive work-
shops. As considerable re-building was
necessary, udvmhge&u mmf:f the

portunity to o w. y-out
ou; to modern s(l::gud ‘Cortain of - the
machinery which was in the Lucknow shops is
being transferred to Jamalpur. Work will
then be concentrated more at Jamalpur with
consequent economy in production.

Not accepted as it would have involved the
dislocation of labour in other provinces and
in the event oﬂsbourtruhletlwm;laoptdm
the supply of lower class stock to all

ways.

Transfer was completed some years ago.
Jhansi is now & Ca.n-hge and Wagon repair
workshop only. _

Proposal wee later abandoned. A mimor
re-modelling scheme to enable workshope to
be more adequately oyed as carriage and
wagon repair shopa has sanctioned and is
now in hand,

All wagon nr!‘n are now concettrated at
Matungs and Jhansi

All locamotiye repairs-are now carried out
at Parel.

With im ed scheduling and me
achemes fapmumngs‘ ahd vEngon Tepatrs the
desired out-tarn has been obtained without
putting the proposal into effect.

. When the pnamt

Jlunu sho repairs

en at Jhnm wd there is no
.nead for - any sdditions! .eo¥ered accommo-
dation at Matunga for the purpose.

orrem of
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EasTERN BENGAL RAILWAY.
Sasdpur Workshops.

241 The eSMt Baidpur shops must be
retained and an up to date efficient shop
of about 50 pit capacity should be built.

352 The building of four-wheeled miscella-
pneous vehicles, horse-boxes, motior-vans,
etc., should be concentrated at Kanchra-

pars.

203 The existing repair shop accommoda-
tion for wagons should be doubled bring-
ing the total capacity up to 120.

208 Baidpur Carriage and Wagon  shops

& must be rebuilt on modem.lgm.. the nize

207 of the shop being the same as at present
for coaching stock but with respect to
wagons increased to accommodate 80
units.

ASSEMBLY, [2~D SEP. 1935.

It has subsequently been represented that
it will be more ccohomical to out metre
gauge wagon repairs at Kanchrapars and the
matter is being investigated.

Not accepted for reasons similar to those
given against para. 363.

Owing to improved methods of working &
minor extension to the shops has been found
sufficient to deal with all necessary wagon
repaira.

Owing to financial stringency this matter
has been postponed and is now under investi-
gation.

SAFETY OF INDIANS IN ABYBSSINIA.
20. Mr. Akhil Ohandra Datta : (a) Are Government aware that

there is a large Indian population residing and doing business

Abyssinia t

in

(b) Have Government taken suitable steps to ensure their safety in

the event of a break of war between
Government propose to do so !

Mr, J. G. Acheson : (a)Yes :
Abyssinia,

(b) The Honourable Member is

Abyssinia and Italy ¥ If not, do

there are about 1,000 Indiang in

referred to the communiqué which

appeared in the Press on the 28rd August, 1935.

QUESTION OF GRANTING JURISDICTION OF BaRwaLA VILLAGES To THE LiMBDI
STATE,

21. Mr. N. V. Gadgil : (a) Will

Government be pleased to state :

(@) the stage at which the question of granting jurisdiction of
Barwala villages to Limbdi State stand at present ;

(b) whether the method of ascertaining the wishes of the inhabitants
of the villages has been decided upon ; if so, what will be the
method and the time when the said ascertaining of wishes

will take place ?

Mr. J. @. Acheson : (a) The matter is still under consideration.
(b) The reply to the first part of the question is in the negative and

the second part does not arise.
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CEpiNG OF JURISDICTION OVER CERTAIN VILLAGES IN VIRAMGAON TO THE
Patp1 Dursar.

22 Mr. N. V. Gadgil : (a) Will Government be pleased to state
whether it is a fact :

(%) that the Darbar of Patdi in Viramgaon Taluka in Ahmedabad
District in Bombay Presidency has applied for ceding to
them jurisdiction over his 17 revenue villages in Viramgaon
Taluka ;

(41) that the people of Patdi have sent to the Government their
protest against this proposal and whether the said protest has
been received by the Government of India ¢

(b) What is the state at which this matter stands at present {

(¢) Whether the wishes of the people of Patdi villages will be con-
sulted, before the matter is finally decided ?

Mr. J. G. Acheson : (a) (). Yes.
(1) Some protests have been received.
(b) The matter is under consideration.

(¢) No decision to transfer the administration of the villages in
question to the rule of the Patdi State will be taken without flrst ascer-
taining the wishes of the inhabitants of the villages.

STATEMENTS LAID ON THE TABLE.
Information promised in reply to starred question No. 567 asked by Mr. Sitakanta
Mahapatra on the 14th August, 1934,
TecaNicaAL INSTITUTIONS IN INDIA.

Statement giving the Information regarding Technical Inmastitutions in India* run or aided
by the Central Government. The information relates to the years 1931-32, 1932-33 and
1933-34.

Average
! annual
Whether Average Average | percentage
Government | annual ex- annua of
of penditure number of | successful
Name of institution. India or or annual students students
aided. grant-in- success- provided
aid. ful. with
Government
employment.,
Bombay. Rs.
Victoria Jubilee Technical Institute, | Aided by 5,147 16 54
Bombay. G I P
Railway
(Up to May
1935).
Training Ship ** Dufferin ', Bombay | Government 2,34,375 20t ]
of Indis.
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. Average
annual
| s | Whether | Average . | zAvemage ' | guroentage
Government | annualeéx- |~ annual of :
of penditure | number of Mcﬂ!ﬂl
Name of institution. Indisor | .orannual | wstudents |
Government
employment.
Bengal. Rs
Ordnance Technioal School, Lshapore Go;umm ent 6,200 B 23
o
Kanchrapara Technical School Aided by 45,974 ‘ 28
E. B. Rail- _
way. o
United Provinces.
Harcourt Butler Technological lnsti- | Aided 20,000 11 7
tute, Cawnpore.
Government Technical 8chool, Luck- | Aided 240 96 All  were
now. E. L (sttending). | already in
way. employ-
ment.
Government Technioal School, Jhanai. Aéded by 31 13 20
. L P
Railway.
Bihar and Origea.
Technical School, Jamalpur Maintained 1,80,781 75 40 Appren-
by K. I tioe
Railway. Mechanios.
680 Trade
appren-
tices.
(100 Special
Class Ap-
prentices
in 1933.34
only).
Indian 8chool of Mines, Dhanbad. Government, 1,564,217 | 12 Certifi- 4
of India. cate Ex-
amination.
14 Diploma.
Mynurc.
Indian Institute of Beience, Bangalore | Aided ],50,000 o5 .98

inal * Technical and industrial institutions in aemn.lly administered areas have not been
noluded.

t A further apprenticeghi
far 20 ex-cadets have secured

atmunamhumﬁawndlhﬁe‘uﬂerﬁﬁum 80
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Information -promised in reply to starred questtons Nos. 17 and 18 asked by
Dr. Zumddm Ahmad on the 5th February, 1935.

CONTRACTS FOR m SuppLY OF CooLIES ON THE EaST INDIAN RarLway.
No. 17 (a).—Statioh Masters are responsible for arranging for coolies at the following stations :—

Bandel. . Bitarampur. Hazaribagh Road.
e ERS OB

anj. . a
Kulti. . Simultals. Sheikhpurs.
Barakas. _Jherria. Nawadah.
Gomoh. Barmo Kudrl.
Kodarma.

(b) If the complaint 18 mtcndocl to be against a stetion master personally, it ahould be made
to his superior officer. o

(¢) Convenience.
(d) There is no necessary analogy between the two.

ALLEGATIONES AGAINST THE CoNTRACTORs OF COOLIEs ON THE East INDIAN
RaiLway.

No. 18 (d),—The amount paid for loading and unloading goods at Moghalserai, Bareilly and
Lucknow for the six months ending December 1934 was as follows :

Rs. a. P
Moghalserai .. . .. .. .. .. 4,046 9 O
Bareilly .. .. . .. .. .. 3602 4 0
Lucknow . .. 5,023 4 0

(S8aharanpur station is worked by the Nort.h Wutam Ru.lw;y}

Information promised in reply to unstarred question No. 7 asked by Mr.
V. V. Gire on the 5th February, 1935.
CoNsTITUTION AND WORKING OF STAFF COMMITTEES ON STATE RalLways.

Copies of circulars, ete.,, deseribing the constitution and working of the various
forms of Htaff Committees on State-owned railways have been placed in the library
of the House.

Information promised in reply to starred question No. 158, asked by Mr. V. V.
Girt on the 12th February, 1935,
RE-EMPLOYMENT OF RETRENCHED STAFF ON STATE RalLwavs.

{a) The number of persons who have been re-employed after retrenchment in 1931 on the
different State-owned Railways and the number of persons still on the waiting list is as follows :

No. of persons  No. of persons
: who have  still borne
Railways. been re-em-  on the wait-

ployed after  ing list.

retrenchment

in 1931.
North Western .. .. e 4,841 1,263
Assam Bengal .. . . 418 193
Burma . 272 774
Bombay, Bsroda and Centrnl Ind.la . 1,399 752
South Indian . . .. 1,084 197
QGreat Indian Pan}.nauln . e 5,014 3,051
Eastern Bengal . .. 650 221
Madras and Southern hh.l:.mtt; s e 152 1356
Bengal Nagpur . 711 201

East Indian .. . 8,063 8,750
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()] mmwam.pmﬂwmmyequmm

Btate-owned Railways is as follows :
No. of
lﬁuﬁﬂ
thout

Railways. previous rail-
wey -
experience.
North Western . . . . . Nil,
Assam Bengal . . .. . . 1,890
Burma .. . ‘e . . .. 2
Bombay, Barods and Central India .. . . 308
South Indian .. .. .. . . .. (a)
Great [ndian Peninsula . . . . 1,358
Esetern Bengal . . . . . 2,787
Madras and Southern Mahratta .. .. . 2,674
Bengal Nagpur .. . . . . 199
East Indian .. . . . . . 6,342

Government are informed that outsiders have been employed by railway administrations
in categories in which no suitable men were available from the waiting list or in cases in which
men did not accept employment offered to them for one reason or other.

Information promised in reply to questions Nos. 173 and 174 asked by Mr. Ahmed
Ebrahim Haroon Jaffer on the 12th February, 1935.

Terms of THE OupH BrQuEsT ADMINISTERED BY His MajEsTY's CONSULATE,
BaGHDAD.

178. (a) The terms of the Oudh Bequest are given in treaty* No. LXII, dated
the 17th August, 1825, printed on Eagol 161—164 of Aitchison’s Treaties,
menta and Hanads, Volume II, 5th KEdition (1929), which is a priced publieation. As
regards the Oudh Bequest administered by His Majosty’s Comsul at Baghdad your
attention is invited to Article 5 of the treaty. i

(b) The information asked for is contained in the statement attached.

TrEATY No. LXII.

Agresment between His Majesty Aboo-wl-Moruffur Morsood Deen Ghazee-004-Deen
Hyder Shah, King of Oude, and the British Government on account of a sum
which the former has given as a loan to the Honourable Company, scttled by His
Majesty on his part, and by M. Ricketts, Esq., Resident at the Court of the King
of Oude, on the part of the British Government, in virtue of full powers vested
in him by the Right Homourable William Pitt, Lord Amherst, Governor-General
in Council, eto., eto., 17th August, 1825,

Article 1.

His Majesty the King of Oude has given as a loan, for ever, to the Honourable
Company, one crore of Rupees, the interest whereof being five lakhs of Rupees per
annum, will be paid from the lst of Mohurrum, 1241 Hegira, to the persons hereafter
purticularized, by monthly instalments ; and the interest of this sum will alwa

e ys
remain at five per cent. per annum though the British (Government may r th
interest below or raise it above the aforesaid rate. may reduce their

{a) Reports that no new recruitment has been mads of i
ing list. m categories of staff represented on the
*Copy emclosed for ready reference.
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Artiole 2.

I'nis loan is made i:tlaeerpetuity ; the sovereigns of the Kingdom of Oude shall
pgt\rer ltnwe the power to take it back, nor shall they exercise any interference with its
interest. .

Artiole 3.

The British Government guarantees that it will pay for ever the monthly sums
hercafter mentioned out of the interest of the above loan, to the persons set down in
this instrument, in the current coin of the plice where they may reside, without any
deduction whatever. '

Artiole 4.

The Honourable Company will uiwuys protert the honour of the stipendiaries,
who will be paid out of this fund, and it will be the protector of their possessions,
such as houses and gardens (whether bestowed by the King of Oude, or purchased or built
by themselves), from the nands of the sovercigns and their enemies ; and in what-
ever city or country they may be, their allowances will be pmid to them there.

Artiole &,

This Agreement hn.ﬂ:nlg been settled by His Majesty the King of Qude for him-
sclf and by M. Ricketts, Esq., Resident at the Court of Lucknow, on the part of the
British Government ; the Resident at Lucknow has delivered one copy thereof in Persian
and Eoglish, signed and sealed by him, to His Majesty the King of Oude, from whom
he has received a counterpart, also duly exccuted by His Majesty. The Resident en,

to procure and deliver to His Majesty the King of Oude a copy of the same, m
the seal and signature of the Right Honourable the Governor General in Council, when

that exeeuted by the Resident will be returned.
Intercst Rupees Five Lakhs per annum, by Solar Years.

Twelve months, at per month Rupees forty-one thousand six hundred and sixty-six,
ten annas, and eight English pie (Hs. 41,666-10-8),

To the persons attached to the new Imambareh, called Imambareh Nujuf Ushruf,
according to a separate detail, Rupees one thousand one hundred and thirty-seven, ten
annas, and eight pie (Ra. 1,137-10-8).

This sum will be paid for ever to the person who will be appointed to the charge
of the Imambareh through the King and its Amlah or officers will be kept or discharged
at the pleasure of the superintendent.

Nabob Mobaruk Muhul, Rupees ten thousand (Rs. 10,000).

This allowance will be paid to the Begum Nabob Mobaruk Muhul during her
lite-time, and after her demise one-third of the allowances will be paid to any person,
or for any purpose, she may will : the remaining two-thirde and whatever may be the
saving of the one-third agreeably to the will, which will be an addition to the two-
thirds, or in case of her not making a will, the whole allowance is to be divided into
two equal parts, one-half to be given to the Nujuf Ushruf, and the other half for
Kerbulla to the High Priest and Majawurs, or persons who have its charge on the
part of the said King, that His Majesty might thereby derive its benefits.

HSultan Marium Begum, Rupees two thousand five hundred (Rs. 2,500).
To be given during the life-time of Bultan Marium Begum, as to Nabob Mobaruk
Muhul, and after her death to be appropriated in the same manner.
Moomtaz Muhul, Rupees one thousand one hundred (1,100).
Ag the foregoing.
Burfraz Muhul, Bupees one thousand (Rs. 1,000).
Ditto. Ditto. " Ditto.

Tho servants and dependents of Burfraz Muhul, as per separate list, Rupees nine
hundred and twenty-nine (Rs. 929).

163LAD |
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To be paid in porpetui'? as per separate statement. The allowance of persons
dying without heir, to be added to the sums for Nujuf Ushruf and Kerpulla.
Nubob Moatummud-ood-Dowla Behauder, Rupees twenty thousand (Bs. 20,000).

TkLis allowance is to be paid in perpetuity to the Nabob and his heirs. It will
be paid in perpetuity after his demise, agreeably to his will, to his sons, daughters,
and wives, and other dependents. If it happens that he makes no will, in that case
the allowance is to be given to his lawful heirs, according to the laws of inheritance,
in conformity to the tenets of the Sheeas. The allowances which are assigned to his
wife, one son, and a daughter, from this fund, as specified below, are also to be
continued in perpetuity separately, and whatever the Nabob may bequeath to them
out of the above allowance, is to be given to them in perpetuity separately ; and,
in like mannper, if a will be not made, shares are to be given to these three persons
from the Nabob’s allowance according to law.

Nabob Begum, the wife of Nabob Moatummud-ood-Dowla, Rupees two thousand
(Hs. 2,000),

This allowanee is to be paid to her during her life-time, and after her death to
bo paid to her lawful heirs, in perpetuity, according to the laws of inheritance, in con-
formity to the temets of the Sheeas.

Cis Nlag&t; Auleeab Begum, the daughter of the said Nabob, Rupees ome thousand
. 1,000).

According to the foregoing rule. .
Ameen-ood-Dowla Behauder, son of the Nabob, Rupees two thousand (Rs. 2,000).
Ditto. Ditto. Ditto.
Done at Lucknow, the 1st Mohurrum, Iﬂisgscgim, corresponding with the 17th August,

MORDANT RICKETTS,
Resident,
AMHERST.
J. H. HARRINGTON.
W. B. BAYLEY.
Ralified by the Right Honourable the Governor General in Council at Fort William

;111 Bgnﬂ]gl, the Thirtieth day of September, One Thousand Eight Hundred and Twenty-
ve A. D.

GEO. BWINTON,

Secretary to Government.
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TeeMs oF FaTen ULLaE KEAN'S ZINDIYAH BEQUEST.

174. (a) A memorandum giving a description of Fateh Ullah Khan’s Zindiyah
Bequest is enclosed.

(b) The information asked for will be found in the statement attached.

Annuity of Fatehullah Khan, otherwise known as Zandiyah Bequost.

. In the year 1822, while on a visit to India, a Persian prince named Fatehullah
Khan, son of Lutf Ali Khan, cxpressed to the Bupremo Government a wish to deposit
8 vertain sum in the Treasury, his object being to provide against the possible

estration or extortion of a portion, at all events, of his fortune in the event of his
falling into disfavour in his own country. The SBupreme Governmeut were disposed
to meet his wishes, and eventually, on January 24, 1824, he paid a sum of Rs. 40,000
juto the Treasury at Bombay, assigning the amount unconditionally to the Honoura!)le
East India Oompany. In teturn the Company undertook, in a document of whieh
a translation is annexed to this memorandum, to pay the sum of Rs. 2,400 yearly,
being interest at 6 per cont., to Fatehullnh Ehan during his life-time, to his mother
and sister after his decease, and, on the deuth of these, to the ‘‘ Mujtahid of all the
priests at the ‘ sacred tomb ’ (i.e., Karbala), for the use and benefit of poor pilgrims
and the indigent dwellers about the hallowed region '’

Translation of a paper presented in the mame of the Honourable the Governor in
Council at Bombay to His Highness Prince Fatchullah Khan on the 24th day of
January, 1824, by way of receipt for ocertain monies delivered by His Highness
into the Honourable Company’s Treasury.

This writing is to certify that an agreomont has been made on the part of the
Honourable Company’s Government to pay yearly, and so long as their authority shall
last, the sum of Rs. 2,400 Bombay rupecs to His Highness the Most Noble and
{llustrious Prince Fatehullah Khan, ete., ote., und whereas this illustrious Prince is
without progeny and the number of his heirs iz confined to two, namely, his mother
and his sister, the property and disposed of the above-mentioned yearly sum is hereby
pecured to him during his life time, with reversion nfter him to his mother and sister ;
and on their deaths to the Mujtahid of all the Priests residing at the sacred tomb to
bo employed b{ him for the use and benefit of poor pilgrims, and the indigent dwellers
sbout that hallowed region. The above is written by way of document authorizing all
the Agents of the Honourable Company residing in Persia, whether at Baghdad, or
st Bushire, or at Bussora, when they shall have perfectly comprehend its contents
and ihe object with which this paper has been written, to pay the sum therein specified,
fem' by year, and without any delay or evasion either to tte Agent of the above-named

llustrious Prince or to the Agents of His Highness’ mother and sister ; and after

then, o the said Moojtahid as above-mentioned, on receiving a proper receipt from

such J)emn or persons., It is necessnry also briefly to notice that if by accident it

should happen that the issue of any portion of the above-mentioned yearly payment

should be stopped, interest shall be allowed by the Honourable Company’s Government

::,.d the rate of 6 per cent. from the date on which such issue ceased to be regulurly
o.

(84.) WILLIAM SIMSON,
Ag. Persian Secretary to Government.

True translation.

_ (8d.) WILLIAM SIMSON,
Ag. Persian Beoretary to Government.
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Information promvised wn reply to starved questions Nos. 198 and 199 asked by
Lieut.-Colonel Sir Henwry Gidney on the 13th February, 1935.

INocOME-TAX QFFICERS IN BENGAL.

196, (a) and (b). The answer is in the affirmative,

(ag This apparently refers to the scheme of re-organisation to which effect was
iven from March, 1927, The initial pay of Income-tax Officers was from that date

at Re. 500 and not three but six officers were allowed to draw pay at that rate
with effect from 1st March, 1927. Ten more officers were allowed to draw pay at
this rate with effect from lst February, 1028.

(d) (i) and (ii). The reply is in the affirmative.

(i) In the case of persons recruited to the Department but not transferred from
the Provineial Subordinate Serviece of the Local Government, the desigmation of
Assistant Income-tax Officer was continued till a particular officer was placed in
chnrge of a district. In some cases, however, for specinl reasons Assistant Income-tax
Officers were vested with the powers of an Income-tax Officer and placed in charge of
'.ggtricta, but for departmental purposes were still treated ms Assistant Income-tax

Cers.

(e¢) Which three particular officers are intended is not understood. Of the six
officers who were nllowed to draw pay at the rate of Rs. 500 per month as stated in
reply to part (¢), four who came over from the subordinate ecivil service were
desigunted Income-tax Officers from the date of their original appointment in this
department. The last two of the batch of six were designated Assistant Income-tax
Officers up till the time they were placed in churge of districts. The four referred
to ahove passed their departmental examination before being placed in independemt
charge of districts ; at the time the other two were placed in charge of districts, they
had already passed in all subjects except the vernacular and they passed in these
rubjects later.

RE-ORGANIZATION OF THE SUPERIOR STAFF OF THE INCOME-TAX DEPARTMENT
IN BENGAL.

199. (a), (b), (¢) and (e). Yes.

(d) The reply is in the negative. The (livil List of April, 1927, showa in all
60 officers (Income-tax Officers and Assistant Income-tax Officers) grouped together
and of these 32 officers were holding charge of distriects at that date. Not all the
Incgma-iau Officers and Assistant Income-tax Officers shown in the list were them
confirmed. .

(7) The answer is in the negative und the orders regarding the re-organisation
wore atrictly adhered to. Those orders did not direct that full effect was to be %lun
to the scheme from the lst March, 1927 ; on the contrary they authorised the Com-
missioner to give gradual effect to the scheme.

(g) (i). The initial pay of these officers was fixed under Fundamental Rule 22 (b)
in accordance with the orders of the Government of India.

() and (4ii). Of the six officern mentioned in the reply to part (o) of question
No. 198 the pay of three was fixed at Rs. 500 from the 1st March, 1027, Their pay
immediately prior to this date was Re. 450 and they were given advance inerements
ﬁd lll:. 50 with effect from the 5th August, 1927, as sanctioned by the Goverument of

(h) All officers other than those referred to in the preceding part were not
brought on to the new scale immediately and this was done with the approval of the
Government of India.

(%), (f) and (é). The anawer is in the affirmative.

(#4f) On a reference to the Civil List it is found that the increment of -onse
Income-tax Officer is drawn from the 2nd of Jume and it is possible that this officer
was transferred to the new meale with effect from the 2nd of June, 1928, If the
amunblo Member gives the name of the officer or officers concerned, the matter ean
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(j) Hepreeentations were made by certain officers some of whom were drawing
more than Hs. 500 when the reorganisation orders eame into force and some of whom
were drawing less. To the former the Commissioner replied that their initial pa
in the new scale would be fixed under rule 22 (b) of the Fundumental Kules under whi
no benefit would accrue to them except that comtemplated by that rule and to the
latter he replied that as they had been appointed to a now time-scale of pay the ques-
tion of exercising option under Fundamental Rule 23 did not arise.

(k) 'The question does not arise as the orders regarding re-organisation were fully
observed.

(l) This question also does not arise, as the orders of the Government were fully
complied with,

Information promised in reply to starved question No. 296 asked by Mr. K, L.
Gauba, on the 18th February, 1935.

Srarr AREA COUNCILS FORMED ON THE NORTH WESTERN RAILWAY.

(a) There are at present 39 Areas Btaff Councils on the North Western Railway
introduced with a view to provide staff both literate and illiterate, through their
elected representatives with a means to discuss staff affairs and welfare ques-
tions, )

(b) The Agent, North Western Railway, reports that ne record has been mnin-
tained and that the compilation of the information would entail a great deal of
lubour not commensurate with the resulta to be obtained, '

(¢) The Agent, North Western Hailway, further reports that glass tumblera
are supplied to semior subordinates without racial discrimination. The request made
by the Headquarters Area Btaff Council was considered but it was not accepted as
there are watermen employed in the headquarter’s office, who have orders to supply
drinking water to the staff.

(d) The Agent, North Western Railway, reporta that only one Member of the
Headquarters Area Btaff Council resigned giving as his reasson his inability to con-
tinue as a member and that this information in regard to other Area Btaff Councils
is not available in his office,

(e) and (f). Government understand that the Areas Btaff Councils provide the
staff both literate and illiternte through their clected representatives, with a means
to discuss staff affaira and welfare question and that the resolutions passod by these
Councils are given due consideration before decisions are renched and that judg
by the extensive use made of this machinery it is much appreciated by the staff.
Government are, therefore, not prepared to accept the suggestion contalned in the
Honourable Member’s question that any money is wasted in maintaining this
machinery.

Information promised in reply to parts (b) to (e) of starrcd question No. 308
asked by Mr. Lalchand Navalrai on the 18th February, 1935.

ALTERATION IN THE DaTe oF BIRTH OF LITERATE STA¥F ON THE NORTH
WEeSTERN RAILway,

B08. (b) The Agent, North Western Railway, reports that since 1931 the pro-
cedure in connection with the alterations in the recorded dates of birth of illiterate
staff has been that applications for alteration in the date of birth are investigated
by examining the records and by interviewing the men concerned with a reference
to the Medical Officer in case of doubt.

(¢) The procedure hitherto did not provide for alterations in the case of literate
staff of over five years’ service.

(d) and (e). As the procedure followed on the North Western Railway was not
strietly in sccordamce with the intentions of the Rallway Board as stated in the
reply given by the Chief Commissioner of Railways raferred to in the question, the
Agent, North Western Railway, has been instructed to modify the instruetions so ae
to admit of each case being dealt with on its merits in aceordance with the policy
of the Hailway Board.
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Information promised in reply to starred question No. 341 asked by Khan Sehsh
Sheikh Fazl-i-Haq Piracha on the 20th February, 1935.

CoNBIDERATION OF THE CLAIMS OF GUARDS OF THE RAWALPINDI DivisioN
WHO FAILED IN THE NigHT VisioN TEsT.

The Agent, North Western Railway, reports as follows :

(a) The duties and the functions of the Central Labour Exchange, Moghalpura,
as they obtained in 1931 are contained in the attached Memorandum. Bince then
the work of absorbing surplus staff has also been placed under the control of that
Exchange.

(b) and (g). Staff declared medically unfit for employment in their own
category, but considered fit for employment in other classes in which at the moment
un suitable appointment can be found, are considered eligible for leave due pre-
paratory to retirement. Employees who are granted such leave may, if suitable
appointmenta can be found for them while they arc on leave, be recalled and put
back to work in those uppointments. In addition to this, orders have lately been
irsued that even ufter the expiration of leave pending retirement such staff should
be considered to have a prior cluim before outsiders for any suitable employment
which may become available.

(¢) and (d). Responsibility for attempting to find employment for Guards who
have failed in night vision rests primarily with the Divisions, who register their
numes, sending a copy for informution to the Central Labour Exchange, It has been
found possible during the last two years to provide alternative employment for such
Chards on the Lahore, Delhi, Multan and Quetta Divigions to a greater extent than
on the Rawalpindi Division where a fewer number of vuacancies have occurred.

(e) The following is a list of seven guards who have failed in vision test on the
Rawalpindi Division since 1932 and for whom no suitable employment has yet been
found. Out of these seven, four are still on lenve prcpnrntm% to retirement and
the remaining three have retired on ex;;iratiou of their leave. heir names and the
dates on which each of the seven men failed are given below :

Name, Date on whioch failed.
1, Mr. Kanshi Ram .. . .. Ath July, 1932 Passed C.-2.
Unfit for Luggage Guard.
2. Mr, Des Raj, aon of Doavi Dial . .. 20th October, 1932.
8. Mr. Krishen Lal . e . .. 0th May, 1933.
4. Mr. Khushwaqt Rai .. . .. 12th Septemher, 1933.
8, Mr. Shiv Nath . .. . .+ 3rd November, 1933.
6. Mr. Allsh Ditta .. . .. .. 10th April, 1934.
7. Mr. Des Raj, son of Shanker Dass .. .. 19th Novembor, 1934.

(f) The names of such employees are not borne on any waiting list of retrenched
staff, but they were noted for suitable employment, as described in the reply to
purts (b) and (j) above from the dates mentioned in paragraph (e).

There are at present no vacancies of the Luggage or Road Van guards on the
BRawalpindi Division to be filled up.

(k) Buch Guards will only draw pay during the period of their leave poud.l.n’
rotirement and not during any i.l:tarvn.{nl which may elapse between the expiration o
that leave and the date of their re-employment.

Memorandum.

. 1. The Central Labour Exm.:fe will maintain a complete record of the name
with full particulars of every individual employee discharged as surplus to establish-
ment under the present economy campaign on the new Labour Exchange Card.

2. The names and full g:rticulnn of such staff must, therefore, be com-
munieated to the Central Labour Exchange irrespective of whether any such men
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huve since been given fresh employment, have secured employment elsewhers,
eoxpressed their unwi r

gness to serve again or are unlikely to accept any offer of fresh
employment for any other reason. )

8. The Central Labour Ex will perform the work of recruitment of all
siaff in classes and grades rontrolled by Head Office from amongst discharged surplus

empluyees und therefore demands must be placed on him when vacancies in such
categories oceur.

4. Divisions and extra-divisional officers will perform the work of recruitment
of all staff in classes and grades controlled by them from amongst discharged surplus
employees so long as they are able to comply with certain conditions and when no
longer able to do so, will place their demands on the Central Labour Exchange.

5. To enable Divisional and extra-divisional offices to work to these gemeral
principles and the Central Labour Exchange to supervise the offers of fresh emp]g-
ment Form C (copy attached) will continue to be used but will be amplified by the
addition of columns to show the following information :

(#) Oommunity,

(#) Date of discharge,

(#i) The offer of employment made with scale and rate of pay,
(iv) Acceptances of offers of employment,

(v) Bejections of offers of employment,

(vi) Failures to reply to offers of employment.

6., Commencing with the week ending 4th July, 1931, Form C (copy attached)
revised should be prepared in triplieate, one copy being forwarded to the Central
Labour Exchange with a certificate that ull names of dischurged employees have been
communieated and thereafter a weekly statement to show any further discharges
that m.:zl take place accompanied by a certificate that no names have been omitted,

& nil statement being submitted when no discharges have taken place, one copy
handed to your Assistant Btatf Wurden and one kept by you.

7. When making offers of fresh employment to discharged staff of clusses and
g;ﬂdu controlled by you the order of seniority observed at the time of discharge will

applied when m-emplu;'ing surplus stafl, e.g., the most senior discharged employee,
according to whether discharge was based on Divisional, Bub-divisional sectional
seniority or the seniority at n station shed or in a trade or from among staff work-
ing under an individual, will be the first to bhe offered fresh employment subject to
the instructions in regard to the adequate representation of minority communitics.

8. A fresh service record is to be n[mne.d for cach discharged employee given
tresh employment and old rocords carefully filed, where sueh an employee has had
revious service elsewhere his old record must be called and the Central Labour
xchange informed of his re-employment at the same time.

9. An ez-employee refusing fresh omployment in his substantive
is not to be given another offer without reference to this

10. An ez-employee refusing fresh omﬁ}oy‘ment in lower post may be given
another offer of cmployment in turn his substantive appointment withont
penaity.

appointment,

11. An employce accepting fresh employment in a post lower than that pre-
viously held by him substantively or demoted or having acc employment in &
lower post as an alternative to discharge under reduction of establishment ghould
sabject to good work, be given due consideration for promotion in turn as inter-
preted in item 7 above when a suitable opportunity offers to the class or grade in
which he was formerly employed or to a post of an equivalent or lower rank.

12. All acceptances, rejections and failures to reply to offers of employment
must be duly recorded.

18, It is not proposed to fix a time-limit during which offers of employment will
romain open in view of the distances the homes of such men may be !rol:n their work

und the possibllity of facilities for transport but ordi not less than ome
week should be allow '

14. No outsider is to be engaged without the authority of this office,
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Information promised in reply to starred questions Nos. 393, 395 and 396 asked
by Mr. Mohan Lal Suksena on the 21st February, 1955,

DEGRADATION OF PERSONS WHO FAIL TO PASS THE REFRESHER COURSES OF
THE CHANDAUSI AND ASANSOL RAiLway ScroOLS.

393. (a) There is no Training Bchool at Asansol As regards the school at
Chandnusi, Government are informed that the Divisional Superintendents have been
given discretion to decide on the merite of each case the fitness of staff who fail
in Refresher Courses for continuance in their posts and whether further increments
should or should not be withheld.

(b) Yes, according to the orders current at the time.

(¢) The object of the Refresher Courses is to keep the staff posted up to date
in rules direetly connected with their duties and to maintain a uniform standard
of efficiency. In the case of train passing staff these courses also serve a double

urpose in that theﬂ ensure compliance with rules 327 and 350 of the Indian State

ilways—General Rules for Open Lines of Railwa{s in British India which require
that an operator of block and token instruments shall hold a certificate of competency
and that the certificute shall he periodically remewed. The danger to life and limb
associated with truin operation is a matter of such ﬁra.vig to passengers and railway
staff that the necessity for a periodical test of the efficiency of thosec responmsible
cunnot be exaggerated.

(d) Government consider that it is unceessary to take steps to see that the stalf
maintain the degree of efficioncy required to ensure the safety and comfort of the
travelling public and to prevent deterioration of the modern standard of proficiency
which it is the aim of railways to maintain.

(¢) Government do not propose to issue any general orders but Divisional
Buperintendents have been authorised to review pust cases of failure to pass the
Rofresher Course.

DEMoTION OF CERTAIN DRIVERS ON THE EasT INDIAN RAlLwAY.
305, (a) Yes.

(b) These mon were demoted in 1931 as a measure of economy. No under-
toking was given to them, but in the instructions issued by the RailwtggBoard for
the guidance of the Agents, Btate-managed Railways, re. carrying out reduction
of staff, it was laid down that when an employee who is retained in a lower

t is subsequently promoted to his former grade, due consideration should be paid
E:”the length and character of his previous service in determining his pay on such
promotion. .

(e), (d), (e) and (f). The Agent, East Indian Railway, reports that under the
rules these employees could only be given pay on re-promotion to their former grades
at the rates previously drawn by them.

The Chief Operating Buperintendent, however, erroneously issued orders fxing
their pay at rates which they would have drawn had they not been demoted. Theee
orders were ultra vires of the terms of Mundamental Rule 28 (a) according to which
only periods of service in a post on a time-scale count for increment in that seale.
Revised orders were therefore issued in August, 1934, regarding the fixation of their
pay in conformity with the rules.

(#) In view of the position explained in reply to parts (o), (d), (¢) and ()'}

of the question, Government do mot consider it necessary to order the re-fixation o
their salaries,

Raorar DisoriMINATION IN THE SupPLY oF UNIForMs AND OCOUPATION oF
QUARTERS, ETC., IN THE MORADABAD DrvisioN, EAsT INDIAN RArLway.
396. The Agent, East Tndian Railway, reports :

(a) Racial diserimination in the matter of supply of uniforms has been eliminated
in the revised dress regulations. Quarters are p od for staff in aceordance with
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their grades und modes of living and racial diserimination is not made. Bunning
rooms are constructed so as to meet the requirements of the different communities, as
differént castes and creeds object to living and eating in the same rooms.

(b) Uniform is supplied in accordance with the grade of the Station Masters
and Assistant Station ters irrespective of whether the grade is occupied by a
Luropean, Anglo-Indian or an Indian,

(¢) and (d). Government are informed that full uniforms are provided for
certain grades” of Assistant Btation Masters while for other less important grades
only jackets are provided. (Government do not consider it necessary to provide full
uniforms to all grades of Station Masters and Assistant Btation Masters.

Information promised in reply to starred questions Nos. 406, 407 and 408, asked
by Mr. Muhammad Arwar-ul-Azm, on the 21st February, 1935.

IGNORING OF THE CLAIMS OF OLD TRAVELLING TIOKET EXAMINERS ON THE
NorTH WEBTERN RaArLway.

406. (a) Bpecinl Ticket Examiners who have been given the option to retain the
scules of pay, formerly allowed to Travelling Ticket Examiners, as personal to them
throughout, will be borne on & pro forma list and their promotions regulated in
uccordance with the vacancies occurrinei among the old Travelling Ticket Examiners,
nceording to the number of posts which existed on 31st May, 1931. Government nre
informed that no outsiders have been appointed on the old scales of pay of Travelling
Ticket Examiners and their chances of promotion to higher grades on the old scales
of pay have not been affected.

(b) and (d). No. Presumably the Honourable Member is referring to Mr. Bhagat
Hingh, Watch and Ward Inspector (pay Ra. 140 per mensem), who was selected to
officiate as a Hoad Bpocial Ticket Examiner on Rs. 210 per mensem (in the grade
Rs. 210—10—270) on the 16th July, 1926. His mervice on the North Western Rail-
wiy dates from 17th July, 1923, and his pay was regulated under Article 526 of the
Civil Berviee Regulations,

(¢) ‘Government are informed that railway administrations have framed no rules
relating to the pay of military pensioners on employment which is regulated umder
Article 526 of the Civil Bervice Regulations. Governmcent are, however, informed
that there has been no breach of the rule referred to above.

(e) This is a matter which has been left to the Agent to decide. Government are
not prepared to interfere with the action taken.

NON-MAINTENANCE OF THE STRENGTH OF THE oLD TraAvELLING TiCKET
ExamiNers oN THE NorRTH WESTERN RAiLway.

407. (o) No. In the letter referred to an option was given to special Ticket

Examiners who prior to the lst June, 1931, held permanent posts as Travelling

Ticket Examiners in a substantive capacity of retaining the old scales of pay as
personal to them.

(b) Yes,

(o) Beven with effect from Januvary, 1932. The strength is in accordance with
present requirements.

(d) Yes. The action taken is in accordance with that decision.

(e) Yes.

Proxorion or OLp TraveLLING TicKET ExaMiNERs oN THE NorTH WESTERN
RAmLwaY.
408. (a) (). 12,
(%) 1.
(b) 12.
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(o) 12 from dates varying from June, 1932 to June, 1984.
() It is mot the practice to publish the semiority lists of staff of this deserip-
tion.

(e) One for about 10 months,

Information promised in reply to part (d)ofuMnedguesﬂmNo.é?mhadby
Sryjwt N. C. Bardalos on the 22nd February, 1935.

Inp1aAN TEA LicENsING COMMITTEE.

There are no tea estates in Bouth India, in which erxisting members of the
Licensing Committee are interested, which have been inspected by or on behalf of
the Indian Tea Licensing Committee. Ome estate, namely Talliar, in which a pre-
vious member of the Licensing Committee is interested was, however, inspected by an
Officer appointed by the Lieensing Committee.

Information promised sn reply to unstarved question No. 51 asked by U Thien
Maung, on the 22nd February, 19357

BURMANS EMPLOYED AS OFFICERS IN CERTAIN DEPARTMENTS AND SERVICES IN
BURMA,

(a) (b) (c)
Name of Depart- Number and per- | All India per- | Steps being taken by Government to

ment or service. centage of centage of increase the number of Burmans
Burmans. Indians. in the near foture.

1. RAILWAY DE- | 8and7-2 .. | 41:25 .. | The Burma Railway Company accept-
PARTMENT. ed the recommendation of the Lee
(GAZETTED Commission with a reservation in
OFFICERS.) regard to Burmansinstead of Indisns

to the extent of 75 per cent. adding
that this percentage could only be
reached if the requisite number of
qualified Burmans became avail-
able.

Bince the taking over of the Burma
Railways by the Government of
India [‘L 1820 recruitment to the
superior services on the Burma
Railways has been made under the
same arrangements as are applic-
able to recruitment to the Buperior
Btate Railway Services in India.
The Railway have, however,
appointed  suitable qualified
Burmans or persons of Burma
domicile as far as possible. Two
such persoms were appointed last
year, one for training in the Engi-
neering Department and the other
for training in the Mechanical Engi-
neering and Transportation (Pagrer)
Departments ; the former has since
been appointed to the servioe.

The future arrangements will be arriv-
ed at after disoussion ; uw ll;etmn‘tﬁh

t of urmas .
me Burms Government.
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(a) (b) (c)
Name of Depart- Number and All India p:ll_' Bteﬁ being tt;..ken b){)govfemmmt to
ment or service. oentage oentage crease the number of Burmans
. Burmans. Indians. in the near future.
2. TELEGRAPH | Nil Does not arise ln the rules for recruitment to the
DEPART- or Tolegl
MENT. ranches pu
SUPERIOR in 1982 and 1933 pmfumoa was
(rELEGB-APH given toa Burman in respect of the
ENGINEER- vaocancy reserved for a member of &
ING AND minority community, but on both
WIRELESS oocasions a qualified Burman was
BRANCHES not available.
OF THE IN- As recruitment to these Branches
DIAN POSTS is by competitive examination held
AND TELE- by the Public SBervice Commission
GRAPHS DE- and in view of the revised rules
PARTMENT.) published in July 1934 on the sub-
ject of communal
in Central Bervices recruited on an
all-India basis, Government regret
that they are unable to teke sny
special steps to recruit Burmans to
the Buperior Telegraph Engineer-
ing and Wireleas Branches unless
individual Burman ocandidates
attain a high qualifying standard
in the examination.
3. CUSTOMB ClassI: Nil .. | ClassI: 569, Num:‘recial reservation have been
e for Burmans in the Customs
ClaasI1: 8 and | ClaasII : 579, sorvice.
12-50.
4. MILITARY 46 and 1597 .. | The Military | A ro.organisation of the Burma
POLICE. Police is not Military Police is proposed
and all-India under which the number and
foree. g:rmtage of Burman officers will
increased to 66 and 22:06 ree-
pectively.
5. ARMY 68and 4748 .. | 6:16 No particular steps are taken
’ to increase the number of Burmans
for appointment to the Army
are now recruited to the full
osta t of the units of the
Burma Rifles. They are, however,
i!igblo for entry into the Indian
Tndiany arey ey S pﬁu;ng.l:
Aare, or
the ranks,
6. INOOME-TAX | ClassI:1 and | ClaseI: 78 Same as for Custome.
Olase IT: 27 and | Class II : 06
1%,




80 LEGISLATIVE ASSEMBLY. [2nD Bep. 1935.
N f Depart- N bg:}md All Ifd}u Bteps bei hlgl)-l by Government to
ame o um - P8 og Y
ment or servioe. centage olfm mntqapgil: increase the number of Burmans
Burmans. Indians, in the near future.
7. CURRENCY Nil Does not arise | Same as for Customs.
OFFICE,
RANGOON.
8. THE ACCOUNT-| Officersafthe 1. | A. and A. 8. | Bame as for Customs.
ANT GENE- 2 and 28-67 .. | 86-83 .
RAL’'S OFFICE- Assidtant A wwnu Oﬁwa.
RANGOON. Nil .. | 97-37

9, INDIAN CIVIL | 30 and 25-49 .. | 43-11 A certain number of vacancies in
SERVICE (IN- Burma is set apart for Burman can-
CLUDING OFF1 didates every year. Beaides, offi
CERS HOLD- cers of the Provincial Civil Servioe
ING LISTED are cligible for promotion to listed
POSTS). posta.

10. INDIANPO- | 8and 10-67 .. | 25:88 According to the scheme
LICE. by the Secretary of State the Indian

Police cadre in Burma is eventually
to consist of G0 per cent. Burmans.
Rem-uitme& in the province is &u-
ing regulated accordingly and the
number of Bmmmli.il;t%mu being
gradually increased.

11, INDIANME- | 3and9 ++ | 84 (Excluding | Burmans are cligible for selection for
DICAL BER- (excluding tem- | temporary commisaions in the Medical
VICE. porary Com- | Commission- Bervice equally with other Indians.

missioned offi- ed officers). The numbers admitted depend

cers.) upon the merits of the Burman can-
didates offering in comparison with
others.

12. THE RAN- 23 and 27 Information | The power to fill appointments in the
GOON PORT not collected. | service of the Rangoon Port Com-
TRUST. missioners, other than the appoint-

ments of Chairman and Vice-
Chairman, vests in the Commis-
Rangoon Bort " Acy, " 1605, The
'ort, ot, N
mmm n fill their
appointments by promo-
tion &ommlow grades. When,
bowever, there is no = employee
available with the nqnh'ad quali-
fications and recreitment hasjto
be made from outside,
conslderation is given to
of Burmaa dom
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Information promised in reply to unstarred question No. 104 asked by Mr. Sre
Prakasa on the 22nd February, 1935.

LAVATORIES IN THE THIRD CraSs CARRIAGES ON THE BENGAL AND NORTH
WESTERN AND THE BoMBAY, BARODA AND CENTRAL INDIA RAtuways.

L Lt‘ghtinﬁ arrangements,

- Bengal and North Western Railwoy.—There are no lavatories in third «lass
carringes without lights but in some of the older carris, light is admitted from
carrisge lighting through pames of glass at the tops of lavatory dours. Separate
bulbs are being fitted in the lavatories of these carriages ws they pasa through skops
for periodical repairs and orders have been given to expedite the work

Bombay, Baroda and Central Indic Eailway.—Lights have been provided in the
lutrines of all third class compartments on Metre Gauge system.

JI.: Accommodation.

Bengal and North Western Railway.~—In coaches of recent construction the
design admitted of third class latrines messuring 12 square feet and this scale of
-secommodation’ will be provided in stock to be built in future. The old earriages
have latrines with an ares of B8.54 square feet. When these carriages come into
shops for rebuilding, the floor area of latrines will be inereased to approximately
12 square feet. ‘

Bombay, Baroda and Central India Railwoy-—The latrines of .old third class
earriages, which are now few in number, have a floor area of 6 to 10.5 square feet.
All the latrines of new stock now built have an area of 12 to 12.5 square feet and
over, except Bogie third and Brake Vans, which have  square feet floor area owing
to the position of the bogies and the Guard’s hand-brake, top operated.

Information promised in reply to part (a) (43) of starred question No. 540 asked
by Mr. Amarendra Nath Chattopadhyaya on the 25th February, 1935.

CERTAIN PARTICULARS BEGARDING EasT INDIaN Rainway EMPLOYEES.

' The number of retrenched staff re-employed, after the retrenchmenmt in 1831 up
to July, 1935, on the East Indian Hailway, was 3,863,

Information promised in reply to starred question No. 573 asked by Mr. Muham-
mad Azhar Ali on the 26th February, 1935.

MrnieaceE ALLowANCE OF TrAIN DEsparcH CLERKS, ETC., OF THE oLp OUDH
| AND RomILEUND RarLway.

The reply to the first part is in the affirmative. Government have, however,
been informed since that the previous reply, referred toal.i? the Honourable Member,
rolated to Train Despatch Clerks who travel im trains t and delivering railway
dak on the old Ondh and Rehilkhand Railway portion of the East Indian Railway
and are not entitled to mileage allowances. Persons now referred to the
Honourable Member are supernumerary brukesmen of the old Oudh and Rohilkhand
‘Raflway who, pending absorption in mome other suitable posts, are being utilised
to work as letter delivery clerks and are being paid allowance because they
were ‘enmtitled to it as brakesmeh. Government consider that the scontinuance of the
mileage allownnces to staff working as letter delivery clerks is not to their
present policies and the Agent, East Indian Railway, has beem instructed to dis-
‘continue the practice and to absorb the men in eategories the duties of which they
are actually performing,

L163LAD r
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Information promised in reply to the supplemeniaries to starred question No. 598
4 asked by Mr. Muhammad Azhar Ali on the 27th February, 1935.

DirrERENT CADRES OF THE ESTABLISHMENT OF THE EasT INDIAN RalLway.
The information readily available is contained in the following publications :
(1) East Indian Railway Classified List of subordinate staff of all Depart-
ments on scales of pay rising to Ra. 250 and above.
(2) E“ti ﬂInd.ian Railway Revised scales of pay (1834) for non-gagetted
staff,

(3) Classified List of BState Railway Establishment and Distribution Beturn
of Establishment of all Railways.

Copies of these publications will be found in the Library of the House.

Information promised in reply to parts (d) and () of starred gquestion No. 602
asked by Mr. Muhammad Azhar Ali on the 27th February, 1935.

TRANSFER OF CONTROL OF THE RAIrLwaY ScHooL OF TRANSPORTATION,
CHANDAUSI, TO THE AGENT, EAST INDIAN RAILWAY,

The Agent, East Indian Railway, reports :

‘¢ (d) The staff of Railway Schools of Transportation at Chandausi were fitted

into the revised scales of pay from the 16th August, 1933, the date from which they
clected the revised scales of pay.

{¢) The Circular in question wus not applied with retrospective effect, but from
the 16th August, 1933.'’ :

Information promised in reply to a supplementary question by Professor N. G.

Ranga to starred question No. 612 asked by Dr. Ziauddin Ahmad on the
27th February, 1935.

ProriT AND Loss AcCOUNT oF A Bucar FacTORY.

The minimum prices of sugar cane fixed by the Governments of the United Pro-
vinces and Bihar and Orissa, for the season 1984-35, were published in the United
Provinees Government's notification No. 2018|XVI1I1-676-34, dated the 25th October,
1984, and the Bihar and Orissa Government’s notification No. 2284-D., dated the 10th

December, 1934, respectively. Copies of these notifications have been placed in the
Library of the Legislature.

Information promised in reply to starred question No. 628 asked by Dr. N. B,
Khare on the 27th February, 1935,

ProMoTION OF INDIAN GUARDS ON THE GREAT INDIAN PENINSULA RAILwWaY.

The Agent, Great Indian Peninsula Railway, reports :

(a) No Indinn guards have been promoted to the passenger mervice. All
vacancies since the current policy was introduced have been filled by rotrenched
passenger guards. )

(b) No Anglo-Indian and E goods rds are stationed amd working
on branch lines. At present Anglo-Indian and European guards are in the higher
grades which are not utilised for branch line working. Owing to the fall in traffie,
ete., recruitment according to the current policy has been at a standatill

o) Although designated and paid as ‘* goods ’* guards those working on branch
'mu(am ruqulﬂld to g:oi-t all ul':-vlm on the b'nng: Ynes. Tpdian ggod.l guards
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are eligible for promotion to the passenger grades. Nome have yet been promoted
because their turn for promotion on seniority has not oceurred ; promotion generally
bae been restricted by the fall in trafic and economy measures.

(d) Yes, Indian goods guards have not been promoted to passenger service al
with Auglo-Indian and European guards for the reasons given in parts (a) and (o
of the question.

(e¢) Indian goods ﬁards are allowed to work off and on on r pervices on
the main line. ve given satisfaction on such serviee. y have not been
promoted to the passenger service for the reasons already stated in parts (a) and (o)
of the question.

Information promised sn reply to unstarred question No. 127 asked by Mr. B. B.
Varma on the 5th March, 1935,

NoN-ApoPTION OF SBEORT TiME METHOD OF SPREADING WORK IN BTATE RaIL-
wAY WoORESHOPS,
With the exception of the Great Indian Peninsula Rallway, Btate-owned Mv:a

generally adopted short-time working in moat of their workshops for varying peri
A statement giving the required information is placed below.

Btatement showing the number of skilled, unskilled and semi-skilled labour employed
in each of the State-owned Railway Workshops at the end of official year

1884-35.

Number of labour employed.
Name of Railway. Remarks.
Bkilled. Bemi- Un-

South Indian .. 2,994 257 879

Assam Bengal .. 1,499 - 707

Great Indian Peninsula . . . * The classifioation givep in the
question is not The
number of employees of the
artisan class and inferior la-
bourers is 6,601 and 2,907 res-
pectively.

Madras ad Southern 6,743 1,272 1,872

Mahratta.

North Western . 8,330t 2,458¢ 2,278%) 1 Include 245, 532, 407, skilled,
semi-skilled l::: unskilled
tem urers respeoc-
ﬂvur:w ’

Bombay, Baroda and 6,233 2,461 8,462

Central India.
Burma 1,603 405 T o822
N .. 3,861 2,564 3,011 In addition there are 90 men

Bange! Nagpar } 4 :whohvenotyathmdud-
fled as skilled or semi-skilled.

East Indian . 11,850§ 4,604§ 4,249 | § Includes 330 Trade sppren-
tices.

Eastern Bengal . 2,487 3,388 1,821

L163LAD ]
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Information promised in reply to a wpplmnm% guesm by Dr. Zisnddin
Ahmad to starred quastion No. 723 asked by Mr. S. Satyamurti on the
' 7th March, 1935.

PERSONNEL OF THE INDIAN Lac RESEARCH INSTITUTE.

", There are standing instructions for the sufpg to the Libirary of ‘the Legislative
Apsombly of all publications issued by the Indlan' Lac Research Institute amd: &
complete set of the publications issued so far is available in the Library of the
House.

Information promssed in reply to unstarred question No. 146 asked by Mr. SK.
Hosmani on the 9th March, 1935.

EMPLOYMENT OF A WATCHMAN ON THE BHEDRAH LAKIN Roap LeveL
CRossiNG OF THE MADRAS AND SOUTHERN MAHRATTA RAILWAY.

The Agent, Madras and Southern Mahratta Railway, rep'o'rts_':

(a) Only one accident occurred at the level crossing referred to during the last
two months, This was Bﬁtil‘glfy due to the carelessness of the cart driver in npt
axercising sufficient caution before crossing the Railway, ' ' '

(b) There is no permanent watchman at this crossing. It is not proposed to
provide one, as the amount of traffic using the crossing does not justify euch an
appointment,

Information promised in reply to unstarred question No. 149 asked by Mr.
V. V. Gus on the 9th March, 1935.

PromoTIONS OF INDIAN GUARDS ON THE GREAT INDIAN PENINSULA RAlLWAY.
The Agent, Great Indian Peninsula Railway, reports :

~ ‘' (a8) No representation has been received in this office at present. The ques-
tion has been raised in the Railway Staff Council where it is under diseussion.

(b) A statement, giving the segu: d infimation is attached,

" (e¢) Posts of pmonfer guards on the main line are not being denied to Indians.
They are eligible and will undoubtedly be promoted to the grades working the main
line, but up to the present, prometion has been slow owisg to light trafle and econemy:
measure. .

(4) Yes.

(8) The procedure for promotion of present ‘‘ B ’’ grade guards, if suitable and
when vacancies occur is n.ml er consideration with the Railway Btaff Couneil on wbich
the staff are represented.’’
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Information promised in re to unstarred question No. 159 asked by Mr. B. B.
" ' Var}:zonﬂie%MM,I%. '

PosTmNG OF AssisTANT SurGEONs To Hogpirais oN TER East INDIAN
' RaILwAY.

The Agent, East Indian Railway, reperts :

(a) Three hospitals with 10 beds in each and 23 dispensaries with emergeney
beds ranging from 2 to 7 beds in each.

(b) No. With one ecxception the Bub-Assistant Surgeons on the East Indian
Railway are qualified to practice medicine, surgery and midwifery under the various
Medical Acts of the Legislature in force in this country and, therefore, are fully
qualified to perform major operations.

(0) Thin is not necessary as no disability is suffered by emiployees owing to the
absence of Assistant Burgeons in certain railway hospitals.

Information promised in reply to unstarred question No. 198 asked by Mr. B. B.
Varma on the 9th March, 1935.

TREATMENT OF INDIAN STarr IN THE East INDIAN RaiLway HospImaL

At TunDLA.
The Agent, East Indian Railway, reportas :
(a) Three,
(b) No.
(o) No.

(d) The number of Indian Maternity cases treated during the last three years
is 80 with 1 mortality. The number of non-Indinn Maternity enses treated during the
last three years is 35 with no mortality.

(¢) It is not known, whether the serviees of a private doector are available in
or about Tundla, There is no Assistant Surgeon posted at the Railway Hospital
It is not a fact that Indian patienta do not obtain adequate medical assistance im
serious eases at the Railwny hospital

(f) No. The District Medical Officer attends to all patients without racial dis-
crimination. No separate records of Indians and non- ns are kept in the out-
Patient's Department.

During the last 3 years 124 non-Indinus and 1,370 Indians were treated as indoor

rﬁenta. e Distriet Modieal Officer ia responmible to the Railway administration
'or all these patienta.

(9) No foe is cha for accommodation and treatment. In addition employees
drawing a salary up to Rs. 30 per month get free diet at the Hospital.

Information promised in reply to parts (a) to (c) of unstarred question No. 160
asked by Mr. B. B. Varma on the 9th March, 1935.

STAFF OLABSIFIED A8 INTERMITTENT ON THZ EAST INDIAN RATLway.
(a) No.



L STATEMENTS LAID ON THE TABLEK, 87

Ad)-THé Agent, 'East Indisn Railway, reports as follows :

) Number of inter-

Total number mittent workers

Division. of intermittent housed in Railway

workers. quarters near their
places of work.

Howrah .. . . .. . 2,748 1,609
Asanso] .. . . .. 2,649 1,678
Dinapore. . . 1,870 1,140
Allahabad . 2,008 1,320
Lucknow. . .. . ., 1,536 1,337
Moradabad o .. . . 2,391 1,487

_ (o) The Hours of Employment Regulations do mot provide rest days for iuter-
mittent workers.

Information promised in reply to unstarred questions Nos. 161, 169, 171, 172,
173, 177, 182 and 197 asked by Mr. B. B. Varma on the 9th March, 1935.

WorkiNG Hours oF STATION MASTERS ON CERTAIN STATIONS ON THE EAST
INDIAN RaiLway.

161, No. The Agent, East Indian Railway, reports that :

(i) the duty hours of the station masters of Zamania, Chausa, Balyadraja,
Karmnasa, Majhwar, Twining Ganj and Bakaldiha are 584 a weok ;

(i) th; duty hours of the station master, Fatehpur, are 56 a week and

that -

(4#{) the Auty hours of the station master at Chandausi do not normally exceed
60 a week. ' v

Non-SvppLy oF Wintes UnNirorMs 10 . TRAVELLING Tigker EXAMINERS
AND InspECcTORS IN THE Howranm DivisioN,

4 :

169. (a) Government understand winter uniforms have not been supplied to the
staff- referred to employed on thé three Loower Divisions, wie., Howrah, Dingpur and
Asansol Divisions. S !

(b) The Agent, East Indian Railway, reports that during 1938-34 it was decided,
as. a measure of economy, to curtail the supJI'v of winter uniforms to ce
tategoties of staff om the' three Lower Divisions by -extending the period of use
from ome year to two years. It has since' been decided -from the coming. winter of
1985-36 again to supply winter uniforme annuallv.

PrOMOTION OF ASSISTANT S'mnqﬂ_msmas oN THE East INDLAN

’ RAILWAY,
171. The Agent, East Indian Railway, reports that Grade IT of guards ia not
regarded as a normal chanmel of promotion for Assistant Btation Masters as the
soales of pay for these tlasses of employees are more or logs similar,
" There have boen ¢aées in which Assistant Btation Masters have been transferred
to the guards’ grade but these are exceptions.

s
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FrLLiNG UP OF RELIBVING VacaNciEs oX THE Eas? INDIAX RAruway.

172, The Agent, East Indian Railway, reports :

Relieving vaeancies of controllers are filled by relieving guards or Senior
Assistant Station Masters according as the duration of the vacancy justifies transfe
of permanent staff or not.-

Relicving vacancies of platform Assistants are normally filled by relieving
guards.

UNIFORMS SUPPLIED TO INDIAN ASSISTANT STATION MASTERS ON THE EaAsT
INpDIAN RartLway.
173. The Agent, Eust Indian Railway, reports that full uniforms are providiéd

for certuin grndes of Assistant Station Masters while for other less important grades
ouly jackets ure provided.

REST AVAILABLE To THE TicKET CHECKING STAFF AT Gava, PaTNa anD.
DINAPORE.

177. The Agent, Esst Indian Railway, reports that the average periods of

innetion of ticket checking staff at Gays, Patna Junetion and Dinapere who are

classed #s intermittent under the Hours of Employment Regulations and whose duty
hours are 12 a day, are 61, 74 and 7} hours respectively.

BENIORITY LisTs 0F A8SISTANT STATION MASTERS ON THE NORTH WESTERN
RaiLway.

182, (a) The Agent, North Western Railway, reports that seniority of sub-
ordinates in n grade or eluss on the North Western Railway, is rockoned from the
dnte, each employee is confirmed in the Grade or Class.

(b) This is considered unnecessary.

It may, however, be added for the information of the Honourable Member that
on the State-managed Railways semiority lists of subordinate staff on scales of pay
rising to morc than Rs. 250 a month are published though it is not distributed to
stafl and that seniority lists in manuscript form for all grades and categories of

subordinate staff are maintained and the staff concerned have no difficulty in obtain-
ing access to them.

EasTt INDIAN Ratrway UNION AT DINAPORE.
197. (a) and (b). Yes.

(o) Government understand that the union has net been recognised by the Apgent,
East Indian Railway.

Information promised in reply to parts (b) and (f) of unstarred question No. 208
asked by Lieutenant-Colonel Sir Henry Gidney on the 9th March, 1935.

Op1I0N TO ELECT NEW LEAVE RULES TO THE STAFF ON THE NORTH WESTERN
RaiLway.

206, (b) and (f). The staff appointed on the North Western Railway between
the 1st April, 1827 and the 22nd Auguet, 1927 (both dates inclusive) have sinee
been given the option ecither to come under the New Btate Railway Leave Rules or to
continue to be governed by the old leave Rules.

Government see no reason to give any option to the staff mppointed on or lﬂm’
the 28rd August, 1927, as they were made aware before their appointment that they
would come under the New Btate Railway Leave Rules, when imtroduced, '
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Information promised in reply to unstarred question No. 209 asked by
Mr. N. M. Joshi on the 9th March, 1935.

Fiuing Up oF THE Posts 0¥ TRANSPORTATION INSPECTORS AND TRAIN
CoNTROLLERS ON THE EasT INDIAN RAILWAY.
The Agent, East Indian Railway, reports :
*‘ (a) 16 and 31 posts of Transportation Inspectors and "Train Controllers,
respectively, were fllled permanently during the last two years.

(b) The cases of staff who, officinted as Transportation Imspector were com.
sidered when tilling up vacancies. No Transportation Imspectors were demoted to
lower grudes on wecount of economy during the last two years.

Two Section Controllers who were demoted on account of economy did not wish
to be restored to their original posts.’’

Information promised in reply to the supplementary question asked by Mr. N.C.
Bardaloi in connection with starred question No. 797 by Mr. Basanta Kumar
Das on the 11th March, 1935.

RePoRT OF THE AssaM F1.00D ENQuIRY COMMITTEE.

The provision of waterways on the Bection between Chaparmukh and Bilghat
Stations is as given below :

Old New Lit. Oold I New (Approxi-
Bridge. Mile, Bridge. | Bridge. |inorease./Channel Channel | mate
H area. area. |increase
i r on old
II Channel,
I
424 C.8. 8 30 27 10 263 | 2,330%
Kamarjan .. jazspes.  sx20| 3X201 6o | 1020 2200 118%
Ranthali .. s 'léﬁé?l 6x20 | 4x40 60 1,027 2,200 119%,
Dimau e .| 431-47 Ix20 | 2x30 20 400 800 1009,
C.8. l 1x20

The reason for the emlargement of these waterways is a change in the course of
the Jamuna river at Jamunamukh some 18 miles away ; there always have been water-
ways between Chaparmukh and Bilghat which in the past had been sufficient.

Information promised in reply to starred questions Nos, 822 to 825 asked by Bhas
Parma Nand on the 11th March, 1935.

Duties oF NUMBER-TAKERS ON THE NORTH WESTERN RArLway.
822, The Agent, North Western Ra'lwnr. reports :

(a) and (b). The duties of Number Takers employed on the North Western
Ruilway are uot mimilar to those performed by the Asasistent Trein Examiners on
the East Indian Railway. A comparative statement showing the duties of the two is
attached

(c) All the Number Takers are literate, but only a few of them are Matricnlates,

(d) On the East Indian Railway Assistant Train Examiners who successfully
pass preacribed tests and enmina.tionn at the Training School and possess tho
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isite standard of qualifications mre eligible for promotion to the grade of Train
%ﬂ according to. the vacancies available.. As Number Takers on the North
Western Railway receive mo technical training either before or after emtering service
they ocamnot be considered for promotion to the post of Train Examiners. ;

Comparative statement showing the duties of Number Takers emplo ed on the North
estern Railway and those performed by the Assistant Traim Ezdminers on the
. -Bast Indien Bailway. \

Duties of Number Takers employed on the

y Duties of Assistant Train Examiners employ-
North Western Railway. ] od

on the East Indian Railway.

i .
1. Notes numbers of vehioles of all trains on | Assistant Tﬂﬂn Examiners ::h.ﬁ are in nl:g;
arrival and departure. ndent charge are personally respo
: ?:r detecting, on all vehicles examined by
2. Assistant Train Examiners in maintaining them, any defects which might cause ap
records such as Vaouum Brakes Registers accident or whioh render a vehicle unfit
and Vaouum Repair Registers. _ to ocarry safely a load of goods or

8. Amitant Train Examiners in clerical work.

| ers, QOther staff allotted to the
| Assistant Train Examiners do not in any
| way relieve Asgistant Train Examiners
l of this responsibility.

Asgistant Train Examiners when posted to
work under Train Examiners, assist . in
the examination of trains but do not in
any way relieve the Train Examiner of his
responsibility for examination in general.

Train EXAMINERS ON THE NORTH WESTERN RAILWAY.

823. (a) Yen, but steps are being taken to improve their standard of efficiency
by means of Refresher Courses at the Walton Training School.

(b) Out of the total number of 270 Train Examiners employed at present om
thie Hailway, there are 41 Train Examiners who were initially recruited as Number
Takers. These men were, in the first instance, transferred as Apprentice Traiu
Exumincrs and were promoted to Train Examiners on their completion of a training
course in the Mechanical Workshops. This method became less and less successf:
:i' the techmical qualifications of Truin Kxaminers increuwsed under wmodorn condi-

ona.

(¢) Train lxaminers on this Railway are literate employees, though a good many
of them are non-Matriculates, having been recruited when more highly qualified men
were not available.

(d) The recruitment of Train Kxaminers is now made in accordance with the
Rules for ‘‘ The recruitment and traiming of Apprentice Mechanits and Trade
Apprentices in the Mechanical Workshops of State Managed Railways''. Number
Takers as a class, having insuflicient edueation would be unable to cope with the
commpetitive exumination which the present prospective Train Examiner has to pesa
before entering the Maclagun Engineering College, Lahore, where with p al
training in Bhops he undergoes a five years’ course before appointment as Trair
Kxaminer. Apart from this, the prospective Train Examiner has to enter the Colloge
before attaining the age of 19, which is another reason why Number Takers' eannot
ouality for the posts of Train Examiners.

NuMBER TAxERs ON THE NORTH WESTERN Ratwway.

824. (a) No. In the case of three stations on the Lahore Division this wn'.ﬁm._
till recently but the practice has been discontinued.

(b) and (e¢). No.

(4) Reply to the first part is in the negative and to the second patt in' the
uffirmative. :
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'(6) This is not the case. There are relieving Train Examiners.
(1) and (g). Do not arise, t

() The Honourable' Member’s attention is invited to the reply given to part (d)
of his question No. 823,

ELEOTRIOIANS ON THE NorTH WESTERN Rairway.

825. As regards the first part, a technicul test is imposed, part of which must
be written in English, Number Takers are not technical staff whereas Electrie
Examiners are so. As regards the second part, attention is invited to the reply given
to part (d) of question No. 823.

Information promised in reply to parts (e) to (g) of starred question No, 828
asked by Mr. N. V. Gadgil on the 11th March, 1935.

Re-EMPLOYMENT OF THE GREAT INDIAN PENINSULA RAILWAY STRIKERS.

(¢) Government do mot propose to interfere with the discretion of the Agent
in the matter,

(f) Government understand that an artiele in Marathi appeared in the
Independent Railwayman in April, 1932, giving the names of 12 persons in the
employment of the Great Indian Peninsula Railway alleged to have beenm semtonced
to various punishments but it did not include particulars of the alleged offences. It
eanngt be inferred from the particulars furnished that all or any of the persons named
had been guilty of offences such as murder, theft, safe breaking, etc. Government are
informed that the Agent, Great Indian Peninsula Railway, has not knowingly employed
auy persons who have been convieted of such offences. '

- (g) Does not arise.

Information promised in reply to starred question No.840 asked by Mr.
Amarendra Nath Ghattopadhyaya on the 12th March, 1935,

House RENT ALLOWANCE OF TRAVELLING TicKET EXAMINERS ON THE EAST
InpIaN Rarwav.

’ 840. Tho Agemt, East Indian Railway, reports :

“ (a) and (b). Under the new rent rules introdiuced in 1032 free quarters or
house allowance in lieu is not admissible except to those individual employees who
ot any time, in the course of their previous servire held in a substantive 'upaeltiea
pust which carried the privilege of rent freo quarters or houseé remt allowance in Hew
of free quarters, and who in the coursc of their subsequent service from the date
of the introduction of the revised remt rules hold (in an officlating or substantive
capacity) posts which carried this concession prior to that date, - :

Under the old East Indian Railway Company’s rules ticket checking staff were
eligible for the privilege of free quarters or house allowance in lieu and accordingly
those who held posts in this category substamtively are still Allowed the samo
privilege. . " . .

Ticket  checking.  staff :of the old Qudh .and,K Bohilkhand Railway who. .wero
entitled to free quarters, when available, upfler old Oudh and Rohilkhand Rallway
Rules spplicable to them are also still allowed this privilege but when quarters are
not available for them they are eligible f:s_r_ h_onse_‘r_q?{t_l allowanee in lieu. o

It will thus be seem that the privilege of rent free q,narten or house remt allow-
ance has not been withdrawn as n mearnre of economy.’ o
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Information promised n reply to starred guestion No. 856 asked by Mr.
Muhammad Azhar Als on the 12th March, 1935.

METHOD FOR. THE REDRESS OF GRIEVANCES OF THE RAILWAY BTAFF.
856, (a) Yes.

(b) I_would refer the Honourable Member to the ‘‘ Rules regulating the dis-
ehar%«: and dismissal of Statc Railway non-gazetted Government servants ’’, a8 ecopy
of which will be found in the Library. The aggrieved staff can under rule 11 of the
rules referred to above appeal to the authority next above the officer pnssing the
order. 1lu this case the order was pussed by the Staff Superintendent and the appeal
ley to the Divisional Buperintendent.

Information promised in reply to parts (d), (e), (f) and (g) of starred question
No. 866 asked by Mr. Muhammad Azhar Al on the 12th March, 1935.

MILEAGE ALLOWANCE PAID TO THE OLD TRAVELLING TiICKET INSPECTORS ON
THE EasT INDIAN RATLWAY.

The Agent, North Western Railway, reports :

(d) and (f). No. Mr. Bishen Singh’s pay as Travelling Ticket Examiner on
the Kalka-Simla Railway wns Ra, 75 per mensem, in the scale of Rs. 55—5—105—
10-—155 at the time of his temporary transfer on the 29th August, 1926, to the Delhi
Division to work as n Specinl Ticket Examiner (Batch-in-Charge of a Fiying Bquad).
In comsideration of the importance of the duties and the increased responsibilities
uttnched to the post of o Bateh-in-Charge, he was temporarily given Rs. 140 in the
geale 105—5—140 and also daily allowance admissible under the rules. He was
given the same pay later on when he officiated again for the same reason.

(¢) On reversion nag a Travelling Ticket Examiner he was given Ra. 90 per
mensem in his substantive post on the seale of Re. 55—5—105—10—155.

(#) No—becnuse the special considerations in this case did not apply. Mr. Rishen
Bingh wns not given 140 bheeause it was 75 per cent. in excess of his old pay, but
because it was considered that in view of his experience the maximum pay of the grade
wnas justified.

Information promised in reply to parts (c) and (e) of question No. 871 asked by
Pandit Sri Krishna Dutta Paliwal on the 12th March, 1935.

ALLEGATIONE AGAINST SOME RAtLway OFriciALS AT TUNDLA.

(¢) and (e). Government are informed by the Agent, East Indian Railway, that
so far as he is nware no Deputy Controller ran any raffles or lotteries nor was
Mr. Marcon in any wnr connected therewith. Government are, however, informed
that lorrice Nos. 1337 nnd 1338 wore registered in the name of the wife of a De
Qontroller and another person from the 25th Mnrcla 1033 to the Znd August, IPBS .
The Deputy Controller in question has been suitably t with for indirectly emgagin
in trade in the name of his wife during the period referred to above, and the Agenf,
Bast Indian Railway, has issued a circular making it clear to the staff that the
running of a business in the mame of the wife of a railway servant amounts to the
railway servant engaging indirectly in trade or business, which is prohibited under
the GGovernment Rervants’ Conduct Rules,

Information promised in reply to starred question No. 877 asked by Pandst Sré
Krishna Dutta Paliwal on the 12th March, 1935. '

PROVISION OF AN ASSISTANT SURGEON IN THE RATLwAY HOSPITAL AT
TuNDLA.

The Agent, East Indian Railway, reports :
(a) Yes.
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b) It ia not known -whether there is a Civil Assistant Surgeon in the town.
The District Medical Officer, East Indian Railway at Tundla, bhas five sub-districts
which he is required to visit once a month and ha can always return to headquarters
within 12 Wours. -

He, and not the Bub-Assistant Surgeon, is in charge of the work in the Hospltal
at his laeadquarters His position is that of a Civil Burgeon in a Sadar Hospital
and his nwdlual personnel is comparable with that of a Civil Surgeon at such a
station.\

(¢) There is no meed lor an Assistant Burgeon at Tundia as a Distriet Modieal
Oﬂicar is stn.tloned there

Informatwn promtsed n rcply to szam'd questions Nos. 880 and 885 asked by
Lieut.-Colonel Sir Henry Gidney on the 12th March, 1935.

RATES OF PAY AND OTHER PRIVILEGES OF CERTAIN APPRENTICES OF STATE
RarLways.
880. The Agent, East Indian Railway, roports :
(a) Yes.
(b) and (c} Yes, the :lpprent;cas in question were brought under the revised

sedlés of pay pending s decision by Government as to whether the old or the revised
senles of pay were & 1mble to them.

They have since besn granted the old scales of pay.
(@) Does not arise.

SENIORITY OF SUBORDINATEE OFFICIATING IN THE TRANSPORTATION
INsPECTOR’S GRADE ON THE EasT INDIAN RAlLwaY,

885. The reply given to the :question referred to by the Honourable Member was
based an the practice followed in determining seniority in such cases. The exset
datc of the commencement of the practice is not traceable. I would, however, add
that the posts of transportation inspectors are selection posts.

Information promised in reply to starred guestion No. 942 asked by My.
Amarendra Nath Chattopadhaya on the 21st March, 1935.

Case or Mr. K. C. Das, AN AssISTANT STATION MASTER AT NarHaTI, EASTERN
BencAL RarLway,

(a) Yes. I would, howover, add the orders contalned in the Notification referred
to have since been modified. A copy of the revised instructions is placed helow.

(b) The Agent, Bast Indian Railway, reports that Assistant Biation Mastar

K. C. Das of Nalhati (not Naihati) failed for the second time in February, 1934, in

the examination for Transportation and Commercial duties. He is at present work-

ing as a Number Taker at Jamalpur, and the Divisional Buperintendent is endeavour-

ing to find work for him as a signaller. This, of course, is conditional on Mr. Das

‘Bﬂlllng the 20 word signalling test. Mr. Das has been in.ntructed to advise the
ivisional Buperintendent when he wishes to appear for the test.

(¢) No. The question of having a uniform procedure on all SBtate-managed Rail-
ways for dealing with ataff who fail to qualify at the Refresher Courses is undex
consideration,

Paragraph 632 of East Indian Railway Geeette, dated Srd October, 1934,

632. Railway Sohool of Transportation, Chandousi—In modification of t‘ﬁe a‘rderl
contained in Gagette Notification No, 30 of East Indian Railwa
24th Janmq 1934, it i» notified that the Ities for failing ﬁu mminatlon vfl!
not he applied mtomatlcally but at the discretion of Ghe Divhiml Superintendent.
Btaff reta at the Bchool under paragraph 8 (b) of the Notification will not be
required to pay their own messing.
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1f a man is reported to have failed in aanubjoet, it will rest entirely with the
Divisional Superintendent whether he should allowed to continue in his post or
not, and whether his inerement should be affected.

A special report on those who fail will be submitted by the Bchool Buperintendent
to the Divisional Buperintendent.

Information promised in reply to starred question No. 966 asked by Pandit
d Govind Ballabh Pant on the 25th March, 1935.

handsari Bugar Works IN THE RoHILEUND DIVISION SUBJECTED TO EXOISE
Dury.

(a) 147,
(b) and (¢). A statement is attached.

BTATEMENT.

Nature factory before
Name of factory. Place. Number of of the imposi.
workers. power, tion of the
duty,
Barmmry.
1. Brij Kishore .. .. | Alamgiri- The exact Electric Distrigt Sugar
j. numbers are Offichr. "
2, Shiama Charan . L?:inBuﬁ not known but Do. Do.
each of these
3. Muktada Ali Khan .. | Gher Zafar | factories was Do. Do.
Khan. reported to
have employed
4. Ramman Lal Ras | Masitganj more than 20 Do. Do.
Behari Lal. menin the
season of
5.-Laloo Mal Suraj Bhan Alamgiri- 1933-34. Do. Do.
ganj.
8. Pooran Chand Kapoor | Shabdana Do, Deo.
Chand.
7. Ram Kumar Krishna Jatavpura Do. Do.
Kumar,
8, Beth Banwari Lal | Shabdans Do. Do.
Purshottam Das.
9. Govind Ram Umrao | Siklapur .. Do. Do.
Bingh.
10. Baboo Ram Radhey | Masitgan] Do. Do.
Shiam.
11. Ram Ratan Lal Lachmi | Choki Math .
Narain, ° Do Do.
12, Banwari Lal Shanti | Alamgiri- Do .
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Officers who
Natare inspeoted tha
Name of factory. Place. Number of wor- of factory before
kers. power. the imposition
of the
duty.
" |BARIELLY—condd. |
13. Bhavat Narain Tandon | Nai Basti Eleotrio .. | District Bugar
Office. .
14. Ahmad Ali Khan .. | Jatavpurs Do. Do,
18. Niranjan Bingh Umrao | Lakhanganj Do. Deo.
Bingh.
16. Chander Sen .. Shahamat- Do. Do.
ganj.
17. Rahim Bux Aijaz | Baidpuria Do. Do.
Abhmad.
18. Radhey Lal Sarsf .. | Alamgiriganj Do. Do.
19. Ram Narain Tandan .. | Beharipur Do. Do.
20. Chabbi Mal Ram Lal . Madari Do. Do.
Darwatza.
21. Btl)nhm Bundar Lal Ram | Gangapur Do. Do.
88,
22, Morli Manohar .+ | Alamgiriganj Do. Do.
23, Faiysz Husain Khan .. Do. Do.
24, Shiam  Behari Lal Do. Do. Do.
Shanti Kumar. )
25. Pt. Shiam Behari Lal .. | Tah. Nawab- Either oil Do.
ganj. engine or
steam engine
Electric.
28. Raghn Nandan Pd. .. | Alamgiri- Do. Do.
ganj.
27. Ram Das Harnam Das | Sufi Tola Do. .Do.
28. Sita Ram Badrl Rakhan | Phuta Dar- Do. Do.

Norr.— -eight other factories had previously been assessed but had closed down
before the 31st ol’-?mlry wé';, pre 7 '
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B Officers who
) inspected the
o Nature hotory 'bed'ore
" Namge of factory. i Plaoce. Number of of
T workers. power. t:on of
dnty
) . Buwog. ]
1. Pandit Alakh Prasad .. | Mandawar . Eleotric Tahsil staff.
2. L. Badri Prasad .. | Chandpur 29 Do. Do.
3. L. Ram Chandra Mal .. | Bijnor .. * Do. .. Do.
4. L. Lachman Dass .. | Nehtor .. |. 26 Do. Do.
5. Abdul Qaiyum .. | Nagina .. 30 Do. . Do.
6. H. Mohd. Ibrahim .. Do. .. 32 Do. Do.
7. Mohammad Ismail .. Do. .. 21 Do. Do. |
8. Mohammad Afaq .. Do. .. * Do. . Do,
9. Mohammad Ishaq .. Do. .. * Do. . Do.
10. L. Kashi Nath .. | Kiratpur 21 Do. .. Do,_
11. Mohammad Ismail .. Do. .. * Do. . Do.
B

* Exact number not known, but each of these factories was reported by the tahasil mﬂ to
have employed more than 20 men.

MoRADABAD,
1. 8. Brij Pal Saran .. | Dhoeti .. 21 Oil engine | Tahsildar, Hasan-
| pur.
2. Kalyan Des .. .. | Kunderki | Over20 .. | Eleotrio .. | Tahsildar, Bilari.

Nore,—Two other factories were assessed but were subssquently exempted.

SEARIABANPUR.
1. Bhanti sugar works .. | Jeshanpur 50 Oil engine | Tahsildar.
2. L. 8ri Ram, s/o Angney | Bahadur- 37 Eleotrio .. | Distriot B
3. L. Autarilal, s/o Mathura | Taliaghuran 25 . e Do.
Prased. Y Do:

4. L. Radhey Lal Horilal Do. 25 Do. .. Do.

B. L JankiPrassd .. | Chauksi .. 2 Do. .. Do.

8. L. 8/0 Jhoo Bahadur. 25 . 3

. L Ko, abacar | oo Do
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Officers who
: Nature i the
Namse of tactory. Place, Number of of factory before
worl power, the imposition
of the
duty.
BHARJAHANPUR——o0nd,
7. Mohd, Hazabbarali Khan| Khalilshaqi 28 Electrio .. Dmoﬁ iot Soger
oer.
8. L. Mays Ram Arthi Rangmahls 26 Do. Do.
9. L. Bankeylal Katra Kham 25 Do. Deo.
10. L. Damodar Das Do. 37 Do. Do.
11. Mohd. Yiah Khan Tarin Tikli 26 Do. . Do.
12. Moh. Yasinuddin Khan | Katra Kham 25 Do. . Do.
18. Ved Vrat Halwai Bahadur- 26 Do. .. Do.
gun).
14. L. Madho Ram, s/o Ram Do. 37 Do. Do.
Kishan.
15. L. Baliq Ram Mahadeo 36 0il engine Do,
16. L. Rup Kishore Patai ‘e 25 Do. f Do.
17. L. Bajrang Das Kastak . 28 Do. .. | Tahslldar.
18, Mohd. Latafatali Khan Ullia ' 27 Do. .. Do.
19. L. Sita Ram, Ram Sarup | Tilhat .. 25 Do. .. De.
20. Shri Mahadeo Bugar and | Nawadis 100 Steam en- | District Suger
Flour Mills. Lachhan, gine. Officer.
21, L. Hira Lal .. v+ | Mundis 50 0il engine Do,
Pamar,
232. L. Gokal Prasad, Gays Do. .. 50 Do. .. Do.
Prasad.
23. L. Ehonnn Lal SBunar .. | Nihal 23 Do. . Do.
24. L. Brij Bhukan Lal Khudaganj 24 Do. .. | Tahaildar.
25. L. Mahadeo Prasad .. Do. .. 24 Deo. . Do.
26. L. Munna Lal Raj Kishan| Tilhar .. 24 Do. . Do.
27. M. Lal Bahadur «. | Posil 26 Do. .. Do.
28. L. Badri Prasad Bajnath | Tilhar . 30 Do. N Do.
29. L. Radhey Bhiam Talia 25 Eleotric .., | District Sugar
Ghuran. Officer.
30. Mohd. Ahmad Hussain | Mundia 35 0Ol engine Do.
Chhoan.

L163LAD
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et
- Nature factory before
+:Wamne of factory. Plaoce. Number of of the imposition
¢ workers. power. of the
duty.
SHARIARANPUR—conold.
31. L. Jaganath Dilawarganj 26 Eleotric .. | District Suger
Jwala Prasad. Offioer.
32. L. Raghunandan Prasad Do. 26 Do. Do.
38. L. Bukhbasi Lal Bazaria 26 Do. Do.
Lalateli
34. L. Ram Das, Hiralal .. | Bahadur- 25 Do. Do.
gan).
36. Pt. Unrao Lal Dilazak .. 25 Do. Do.
36. Pt. Debi Charan Chaubey Bahadur- 28 Do. Do.
ganj.
37. L. Har Prasad Kurmi.. | Mohiuddin- 25 Oil engine Do.
pur.
38. L. Badri Dat Bahadur- 25 Electric .. Do.
ganj.
39. L. Bita Ram, 8/o Radha | Masjidganj 26 Do. Do.
Kishan.
40. L. Shanker Lal, s/o Inder | Aman Zai | 25 Do. Do.
Lal.
4l. L. Gangs Ram Kapur .. | Baksaryao 25 Do. Do.
42, M. Sifat Ullah Khan, s/o | Aman Zai 25 Do. Do.
Fahasat Ullah Khan.
438. Prem Sugar Works Baragaon 40 Steam en- Do.
gine.
44. L. Sri- Ram, Lakshmi | Khudagan;j | 27 Oil engine | Sugar Fxelse
Chand. 8 Officer.
PiiBmrT.
1. M. Mohd. Jilani Lahoregunj 20 Steam en- Tehsildar.
gine.
2. L. Johri Mal ., Pilibhit .. 33 Do. Do.
3. L. Ram Sanchi Mal Do. 28 0il engine Do.
4. M. Mangal Khan Do. 20 Deo. Do.
8. L. Sita Ram .. Do. 22 Do. Do.
C. L. Ram Kunor, Raj Do. . 27 Do. .. - Do.
Kunor.
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Officers who
Nature 1ospootad the
Namse of factory. Place. Number of of faotory before
of tha
duty.
PrLIRETT —conid.
7. L. Ram Gopal Pilibhit .. 22 Oil engine | Tahsildar.
8. L.LachhmiNarain .. | Do. 20 Do. Do.
9. L. Ghasi Ram, Bhikari Do. .. 20 Do. Do.
Daas,
10. 'L. Gopi Nath . Do. .. 23 Do. .. Do.’
11. L. Ram Chander Lal, Do. 25 Do. .. Do.
Radhey Shiam.
12. L. Bheo Raj Bingh Do. 25 Do. .. Do,
13. L. Sunder Lal Gupta .. Do. 20 .. | Steamen- Do.
gine.
14, L. Sant Lal .. Do. 28 Do. . Do.
15. L. Mangni Ram Do. .. 20 0il engine Do.
16. Dr. Amolak Chand Do. 23 Do. Do.
17. 8h. Hamid Husain Do. 21 Do. Do.
18. L. Ram Dass Do. .. 20 Do. Do.
19. L. Ram Kunor .. Do. - 1] Steam en- Do.
gine.
20. S8ahu Ram Ballabh Saran| Bisalpur .. 24 bo. D(i,lgiot Excise
CeT,
21. L. Kadher Mal Ghuri Patti 20 Oil engine | Tahsildar.
22. L. Narain Dass Richola 25 Do. Do.
- Ghasi,
23. L. Burender Nath Amirta 30 Bteam en- Do.
24. L. 8ri Ram Gupta Puranpur 20 Oglli‘:;sina Do.
25. M. Khursheed Hasan Do. 20 Do. Do.
Khan.
26. Deviji Ravi Dass . Do. .. 20 Do. .. Do.
27. Sadar Bhagga Singh .. | Kalinager 21 Do. .. Do.
28. Ch. Munna Singh .. | Madho 23 Do. .. Do.
Tanda.
29. L. Bukh Lal .. +o | Puranpur 20 Do. .. Do.
30. L. Laiq Ram .. | Dharman- 26 Do. . Do.
31. Kr. GopalSingh .. h 22 Do. .. | -De.
33. L. Tika Ram .. | Bilsanda Information not svailabl. Do.
ol

L1G3LAD
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Information promised in reply to starred question No. 979 asked by Mr. 4. K.
Fuzlul Hugq on the 25th March, 1935.

CoMmunaL CoMPOSITION OF TECHNICAL AND NoON-TECHENICAL MEN EMPLOYED
IN THE CENTRAL PuBLic WORKS DEPARTMENT.

(@) Government have no information, but most of the retrenched staff who have
shown any desire to obtain re-employment in the Central Public Works Dopartment
have now been provided for in temporary vaeancies. This excludes persons who ave

overage or inefficient.

(b) I presume that the Honourable Member refers to non-gazetted stafl. A
stutement giving the information asked for is placed below.

Statement shownng technical and non-technical appointments made in the Ceniral
Public Works Department since the last retrenchment.

No. of appointments made. No. of retrenched hands re-employed.
| Bg |8
s | § |88 5| g |
Claas of post. ° i E § g Class of post. -g .E _§ E 3
q | & sH| & £ | = |88 &
1 2 3 4 5 6 7 8 9 10

Subordinates and 20 8 7 35 | Subordinates and 3 1 1 ]

Surveyors. Surveyors.
Draftsmen .. 5 6 3 14 | Draftsmen .. 5 [} 1 12
Clerks . 34 14 9 67 | Clerks . 15 (] 4 28

Notn.—This statement excludes (a) all appointments made for & period of less than three
wmonths, and (b) all appointments which had terminated before the 27th March, 1935,
the date on which the statement was prepared. —

Information promised in reply to starred question No. 983 asked by Mr.C.N.
Muthuranga Mudaliay on the 25th March, 1935.

PUuBLIOITY OFFICERS WORKING ON STATE RAtLways.
(a) and (). Two statements giving the required information are attached.
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being appointed as such.

BTATEMENT No. 1.

Statement showing the names of the various Publicity Officers working on the Staie
Railways, and the monthly salary of each and the work they werc doimg before

101

Appointment
held before
Name of Name of Salary | his empl 3 Remarks.
Railway. Publicity per a8 Publicity
Re.
East Indian | Mr. A. 1,250 | He was employ-| He was sp selocted to Al
Railway. Gumbrill lus £30 | ed with Messrs, the post ot Publicity Officex,
.0.P, | A.H. Wheeler East ludian Railway, from
& Co., as their the 15th March 1927,
Munager at
Caloutta.
Great Indian | Mr.J. H. 1,300 | He was Seore-
Peninsula Carpenter. us £30 | tary to the
Railway. .0.P. | Agent, Great
Indian Penin-
sula Railway.
Burma Rail- . No Publicity Officer is employed
ways. on this Rzi.lway.
Eastern Bengal There is no officer exolusivel
Railway. emplo on Publicity wo:
on is Railway at present,
The post of Publicity Officer
bas been beld in abeyance sinoe -
1st Beptember 1931.
North Western “r There is no separste post of
Railway. Publicity Officer on this Rail-
way at present. The work in
conneotion with Publicity is
being done by Mr. C. D. Jordom,
Sales Manager, as part of the
work of the BSales Branch,
whioch is at present on & tem-
porary basis. Mr, Jordon is in
receipt of Ra, 1,050 per mensem
in the senior scale of the Trans-
portation (Traffio) and Com.
mercial Branch. He was em-
&yed as P. A. to the Chief
meodiately Eor to posting
aa Sales Manager.
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STATEMENT No. 2.

Btatement the dates from which the wvarious Publioity Offlces were started
¢ aﬂ‘ﬂmmor of Indians who have held the posts till mow and the periods
during whioh they held these posts.

Indians who have so far
held the posta.
Name of Date of
Railway. starting | Remarks.
of Pub- t Period dur-
Licity Name. ing which
Offioe. the Eﬂl‘l‘r
was held.
. 1.27 | No Indian Officer has held the of
East Indian 27.1.27 | g"""

“Reilway. Publicity Officer on the East
‘ Railway.
Great Indisn | Apeil mo\ Mr. Pothen | 1641628 | As Publioity Offcer
! Joseph. to
Railway. ‘ 15-11-1928.

16-11.1928 | As Assistant Publicity Officer.
to

31.2-1931.
| .
Burma Rail i No Publicity Officer is employed on
ways. Il this Railway.
Eastern Bengal | 15-11-1026/ Mr. A. K. 15-11-1926
Railway. ! Gupta. to
i | 26-11-1928.
North Western % 22-11-19261 Khan Sahib | 22-11-1926 | The post was kept vacant from 25th
Railway. i | Z.H. February 1931 to 16th March 1931

to

Khan. 24.2.1931. | and again from 24th April 1931
| to SI.E: January 1932 and was
| finally abolished on account of the
i I reduction in the Gazetted Officers

'] oadre from 1st February 1932.

Information promised in reply to starred question No. 992 asked by Mr. Lalchand
Navalrai on the 25th March, 1935.
Vaoancies v THE COMMERCIAL GROUP ON THE NORTH WESTERN RAILwaY.
(o) Yes.
(b) Yes.
. (c) The Agent reports that in view of the very few applications recoived frow
minority communities in the Karachi Division, it was nécessary to restriet the numbers

which came up from that Division in order to give effect to the orders of Govern-
ment regarding communal proportion in recruitment.

\ (d) The apswer to the first part of the question is in the negative. Between

g.;ag _And December, 1934, the Divisional Buperintendent reported 19 vacaucies of
king Clerks and seven vacancies of Commereial Clerks, which were all filied by old

Commercial and Station Master Group Htudents who were discharged inm 1931.

_(¢) No, except in so far as retrenched men, who were formerly employed on one
Division may, on re-appointment, have been sent to other Divisions. '

. (1) The compilation of these statistics will involve a great deal of labour which
-Governmont do not conmider likely to be justified by results.
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(9) Yes, but certain categories of staff, including Commereinl Group studemts,
are htu::lly recruited by Central Selection Boards for employment on the Railway as
a whole,

(h) No. Government do not comsider that the Karachi Division has lLeeu mu-
fairly treated.

Information promised in reply to starred question No. 1003 asked by Pandit Nila-
kanta Das on the 26th March, 1935,

TeCHNICALLY QUALIFIED MEN EMPLOYED IN AIRCRAFT AND AVIATION IN INDIA.

() (¢). The number of military technical persomnel employed is 1,584.

. (i) The number of civil technical employees in the ecivil aviation Directorats,
flying clubs and air tramsport companies is 260. This figure includes unlicensed as
well as licensed technical personnel.

(b) (). The number of military technical personnel includes 1,245 British and
289 lndians.

(#) Of the 260 civil employees, 108 are British, 147 Indians and 5 other
nationalities.

Information promised in reply to starred questions Nos. 1014 and 1015 asked by
Myr. Amarendra Nath Chattopadhyaya on the 26th March, 1935,

APPOINTMENTS OF THE TIME-EXPIRED APPRENTICES OF LiLLooAH WORKSHOPS
UNDER THE CHIEF MECHANICAL ENGINBER, EAsT INDIAN RArLway.

1014. The Agent, East Indian Railway, reports :

‘‘ (a) Appuintments of ep-apprentices have not been made because ary
consideration had to be given to er-mechanics who were retrenched in 1931 and borue
on the \mitiu& list and vacancies occurring have been very few as until recently the
workshop staff st Lillooah has been steadily reduced.

Though the Technical School results are given due consideration, the prastical
qualifications have to be takem into account and the apprentices’ ability to control
labour has also to be considered.

Hince 1933, three Indian cz-apprentices have been taken on, one specially trained
for Heat Treatment and two quite recently, for increased work in the Wagun
Bhop.

(b) Four specially trained apprentices were taken on in 1931, npawmelyr twe
Kuropean and Anglo-Indian and two Indians. A fifth was added in May, 1084, as
stated in answer to (a) above. These five appointments were for newly {ntrodu: od
see':li'ons ,m which none of the ex-apprentices semior to those engaged bad had ony
training.”’

(0) Does not arise.

APPOINTMENTS OF THE TIME-EXPIRED APPRENTICES OF THE JAMALPUR TECH-
Ni1cAL ScHoOL TO PosTs UNDER THE CHiEF MECHANIOAL ENGINEER AND
Crrer ELkcTRICAL ENGINEER, EAsT INDIAN RALWaAY,

1015. The Agent, Fast Indian Railway, reports :
(a) The reply is in the affirmative.
(b) A statement giving the required information is attached. *
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East Imprax

Statement of Apprentice Meohanics who Mave been porvided

Date of
comple- Name of Workahop from | Division in which
Names. tion of hich training was in Techni
appren- completod School.
tme;ll.ip
Bati Nath Mukherjee .. 6-4-38 | Jamalpur Workshops. | Honours
{Mech. Depart.ment.]
Krishna Kumar Bu.nyll 14.4-38 Do. 1st Division
M. Q. Nair . 31-8-33 Deo. Honours
M. Roy . 24-5-33 Do. 2nd Division
H. N. Banerjee 30-4-33 Do. .. | 18t Division .. .
T. G. Watson .. 17-5-33 Do, e Do. ' .
Muhammed A. Karim 19-9-33 Do. .. | Honours
C. B. Hosie 4-4-34 Do. 1st Division
8. N. Verma 8-4.34 Do. 2nd Division
B. N. Mishra ., 3-6-34 Do. Honours
H. E. Ennis 8.4.34 Do. Do.
N. L. Backett .. 18.8-34 Do. 18t Division
B. A. Peacock .. 22.8-34 Do. Honours
H. P. Okhandiar 8-0-34 Do. 1st Division ..
0.P. han 20-8-34 Do. Honours
Ansari 10-12-34 Do. 1et Division
P. Mukherjee .. 5-9-34 Do. . Do.
A; Bose | 24-11-31 Do. Failed in Final Examina-
tion.
P. Biswas va .. 15-3-32 Do. 1at Division .
Mohammad Yusufally .. 3.9.31 Do. Failed in Final Examina-
tion.
B. C. Ghose 9-11-32 Do. 1st Division ..
N. C. Sarkar 4-9-25 Do. . | Passed lst in 1924 Final
Examination.
£ B. Mukherjee 1-8-38 Do. 1st Division ..
A. C. Banerjee . . 16-3-35 Do. .. Do. "
P. N. Dutt 9-2-30 | C.and W. Shops, Lillooah Do. .
J. Carnegie 8-4-34 Do. Deo. .
M.N. Ansari .. . 21-1-34 | Lillooah Workshops Do. .. .
IK_Dnl . .. 25-3-30 Do 2nd Division . .
G‘:f“] 1-8-30 st Division .. ..
8. N.M o 7-4-38 Worhho Do.
‘I‘ 8o md
Loco Bhops, Lucknow.
8.K.Rans .. . 22.8-34 Do.pl: .. Do.
M. F. Ducasse .. 9-2-35 Do. ... | Honours o .
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with posts in the Mechanioal Workshop since January 1933.
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Date of
Name of the workshop in Designation. Btarting
which employed. P o
Appoint- | Confirma-.
ment. tion.
Ra.
7-4-33 Charbagh (Locu) Lucknow Ch(asrgemm (T.T.)H.T. 180
).
1&4-33 Not v Samal Do. Do. . m
. ot yet con- amalpar Workah Out-turn Bupervisor
6-2.34 | firmed. (Meoch. Depmmenui]i;.
Re. Do. .. Do. . Do. . 110
12-5-34
1-5-33 Do. .. Do. Do. 110
18.5-33 Do. .. Do. 110
20-9-33 Do. . Do. Glunxeman (T.T.) (He- 130
nist).
5-4-34 Do. .. Do. Chargeman (T.T.) (Br. 130
0-4-34 Do. Do. Chugeman (T. T.) (Erec- 180
tor
4-6-34 Do, Do. Chug}ehmd——Gnde I. 85
9.7-34 Do, Do. Chnrgoman (T.T.) {M.lll 130
wright).
19-8-34 Do. Da. Clmrgemm (T T.)(Erec- 180
tor).
23-8-34 Do. Do. Chargeman (T. T.) (Me- 130
chanist),
4.9-34 Do. Do. Clmrgemm (T.T.) (Black- 130
smith).
21.8-34 Do. Do. Draftsman (T. T.) 170
11-12-34 Do. Do. Chargeman (T. T.) (Black- 110
smith).
0-9-34 Do. To. Chsugemm (T.T.)(H.T. 180
).
5-11-34 Do. Do. Gunner, Grade I 65
14-3-33 Do. Do. Out-turn Supervisor 110
3-11-33 Do. Do. Do. 110
14-3-38 Do. Do. . Do. . 110
18-7-33 Do. Do. Gunner, Grade I . 85
2-8-35 Do. Do. Chargeman (T. T.) (ll.uhi 110
nist).
17-3-35 Do. .. Do. .. | Chargeband {Machimlt} 86
5-2.35 | Temporary C. lfn &Shops. Alambag, , Journeymsan 85
ow.
16-1-35 Do. Fitter Rs. 2/6/0
ingr. 1
7.5-4 | Confirm -5 %0
«B- ed .. |C.EW. . Lillooah . T.)
10-1.35 | Temporary %‘m .. &mﬁz('!‘ 100
21-1-85 Do. .. Do. .. Do. 100
8-4.33 | Confirmed .. | Looo. Shope, Lucknow Chargeman (T. T.) 130
" 23-2.34 | Tem; Do. . Do. . 130
10-2-35 lﬁ . Do. . Do, . 130
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Information promised in re;ly to starred questions Nos. 1034 and 1036 asked
by Mr. A. K. Fuzlul Haq on the 26th March, 1935.

S8ENTORITY L1sT OF TicKET CoLLECTORS AND TrRAVELLING TICKET EXAMINERS
IN THE MoRADABAD AND LuckNow DivisioNs.

1034. (a), (b) and (d). The seniority list is not confidential. A copy of the

Beniori:ly List cannot be given to each employee owing to the volume of work

involved ; but the staff are, on request, furnished with the information they require
in connection with their position on the list.

(¢) No. The staff are not furnished with copies of the Bemiority List on nny

division.

Tests 1MPosEp ON THE TickeT CHECKING STAFF ON THE EasT INDIAN
RalLway AT THE TIME OoF PROMOTION.

1036. The Agent, East Indian Railway, reports :

(b) No, except on the Moradabad Division but instructions have been issued to
the Divisional Buperintendent, Moradabad, to abolish the proecedure.

(d) No.

(e) The periodical examinations are held with a view to judge whether Lhe staff
ate up to the required standard of efficiency in their respective grades and posts.
These tests do not mean that they are also capable of holding posts which involve
duties of greater importance and heavier responsibilities. Therefore when the question
of promotion from a lower grade to the next higher grade arises, it is necessary to

take into consideration mot only the results of the periodical examination but also
other qualifications for promotion.

Information promised in reply to starred question No. 1041 asked by Mr. N. M.
Joshi on the 26th March, 1935.

NoN-GrANT OF HOUSE ALLOWANCE TO CERTAIN RELIEVING CLERKS ON THE
East InpiaAN RarLway,

The Ageut, Fast Indian Railway, reports that the practice in regard to grant
of lhousc allowance in lieu of free quarters to relieving clerks varies on the different
divisions of the railway but that he has now issued orders that relieving clerks of the
Traftic Department who were in service before the introduction of the mew rent rules
be provided with rent free quarters or given house rent allowance in lieu thoreef.

Information promised in reply to part (c) of starred question No. 1048 asked by
Mr. V. V. Girt on the 26th March, 1935.

APPOINTMENT OF INLXPERIENCED CREW INSPECTORS ON THE EASTERN BENGAL
RatLway.
The Agent, Eastern Bengul Railway, reports :

(¢) The new appointments did not contraveme the instructions laid down by the

Railway Board roegarding the re-employment of retrenched staff as therc were no
suitable retrenched staff availuble.

Information promised in reply to starred question No. 1071 asked by Mr. T. 8.
Avinashilingam Chettiar on the 27th March, 1935.

Porior Foror IN THE CRIMINAL INVESTIGATION DBPARTMENT 1N THE CEN-
TRALLY ADMINISTERED AREAS.

(@), (b) and (o). The information is given in the mttached statement.

(d) and (). The C. I. D. staff in these areas is employed partly on the investiga-
tion of ordinary crime partly on the investigation and prevention of crimes against the
State which involves keeping a watch on persons suspected of being engaged in revolu-
tionary activities. There is no fixed allocation of staff between these two duties.
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SBTATEMENT.,
. (a) (8) (e)
Numbers. Amount | Whether expenditure
spent. is audited.
Mysore Residency Bub-Inspectora 3
12,000 Y
Head Constables [} p-s. e8.
Constables .. 1
Hyderabad Residency Sub-Inspectors 1 431
pm.or | Yes.
Head Constables 8 5,172p.a
Rajputana Agency D.8.P. 1
Inspeotors 2
Sub- Inspectors w9
(including 6 engaged 31,450 | Yes.
on Finger Print )
work).
Head Constables e .
Constables 5
Baluohistan Agenoy Inspeotors 4
Sub-Inspectors ]
50,000 | Yes.
Head Constables 14
Constables .. 19
Central India Agenocy ]
Western India States Agency
Ajmer-Merwars .. .
Gujarat States Agenoy >No separate C. I. D,
Aden
Coorg
Andamans J
Delhi Supdt. .. 1IN
Dy. Bupdt. 1
o Yes, except that in
Inspectors .. .. 3 the secret service
Sub- 1,068,500 examined by th.l.
o TS W 8 i
| Bab-Tnspocto Chief Gommissioner.
Hd. Constables .. 19
Constables .. . 69 ()
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Information promsised in reply to starred question No. 1103 asked by Mr.
Muhammad Azhar Ali on the 28th March, 1935.

SENIORITY LisT OF TRAVELLING TickET ExaMINERS AND TicKET COLLECTORS
ON THE East INDIAN RalLway.

(6) and (b). The Honourable Member is referred to the information laid on the
table of the House to-day in replf to starred question No. 1034 asked by Mr. A, K.
Fuzlul Haq on the 26th March, 1935.

Information promised in reply to starred questions Nos. 1110 and 1111 asked
by Maulvi Syed Murtaza Sahitb Bahadur on the 28th March, 1935.

PrODUCE OF THE LAND OF THE ISTIMVARI AREA OF SATHANA, ATMER-MERWARA.

1110. (a) There are very few instances in the Khalsa area of Ajmer-Merwara
in which cash rents are charged, and even in those very rare cases the amount of rent
is settled for a group of fields of various kinds of soil, collectively. It is, therefore,
not possible to determine the cash rate per bigha of Chahi or Barani land. The rates
of rent, in kind, generally charged on (i) Chahi, and (i) Barani land are
respectively :

(¢) half the gross produce when the landlord supplies manure, seed, etc., to the
tenant,—otherwise one-third of the gross produce ; and

(i¢) ome-third of the gross produce.
(b) The cash rates of rent realised in Dolatpura are as under :

Rate per bigha on
Crop. Chahi land. Barani land.
Rs. as. Rs. as.
Cotton . .. .. .. 1 12 0 14
Methi . . . e 0 14 Nil.
Chillies . .. .. - 0 14 Nil.

No cash rent is charged for other crops. Onme-third of the gross produce is

generally recovered as rent on both Chahi and Barami areas, In addition there is a
cess of 3% seers per maund.

Information promised in reply to starred questions 1110 and 1111 asked by
Maulvi Syed Murtaza Sahib Bahadur on the 28th March, 1935.
PRODUCE OF THE LAND oF THE ISTIMVARI AREA OF SATHANA, ATMER-MERWARA.

1111. (¢) Attention is invited to the answer to part (a) of Honourable Member’s
question No. 1110.

(#6) One-third of the produce is generally recovered as remt, and in addition to
this thore is a cess of 31 seers per maund.

Information promised in reply to starred question No. 1224 asked by Syed
Ghulam Bhik Nasrang on the 30th Mareh, 1935.

NoMBerR oF MUsLIMS AND NON-MUSLIMS EMPLOYED A8 ASSISTANT MANAGER
AND HEeapsor BraNcuEs, IN THE GOVERNMENT OF INDIA PrussEs
AND IN THE CENTRAL PusLicATION BRANCH.

(a) 19 and 83 respectively.
(b) 244,
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Information promssed in reply to part (a) of starred guestion No. 1243 asked
by Mr. N. V. Gadgil, on the 30th March, 1935.

DEPARTMENTS OF PUBLIC SERVICES DIRECTLY UNDER THE ADMINISTRATION
OF THE (GOVERNMENT OF INDIA.

Name of Department. Headguarters,
l. Bouthern Command (Indian Army) .. .. .. Poona.
2. Bind (Independent) Brigade Ares, (Indian Army) .. .. Karachi.
8. Royal Indian Navy .. . . .. Bombey.
4. Royal Air Foroe Units and Indian A.IIFONO . .. Karachi.
5. Office of the Agent, Great Indian Peninsula Railway .. .. Bombay.
8. Office of the Bomor Gowrnmont Inspeotor of Rn.lwayl. lee
No. 5. . Bombay.

7. Offioe of the Chief Awount.a Oﬂ"ioor Great Indun Peninsuls Rci.hray Do.
8. Office of the Captain Superintendent, I. M. M, T. 8. * Dufferin*’ .. Do.

9. Offices of the Principal Officers. Mercantile Marine
ment, Bombay Distriot and the Bhipping Master, Bombay . Do.

10. Office of the Superintendent of Lighthouses, Bombay District .. Do,
11. Office of the Principal Officer, Mercantile Marine Department

and Buperintendent of Lighthouses, Karachi District .. Karachi.
12. Indian Meteorological Department .. . Poona.
18. Office of the Deputy Cont:roller of Cul'rency (i.neludmg the Gl:l.l'rmcy

Office, Bombay ) .. Bombay.
14. Becurity Printing, India .. .. .. «+ Nasik.
15. Office of the Accountant-.General, Bombny . . .. Bombay.
16. His Majesty's Mint. . o . o . Do.
17. Customs Department (Collector of Customs and S.lt) .. .. Deo.
18. Balt Department (Collector of Customs and Salt) .. .. Do.
19. Income-tax Department (Commissioner of Inoome-tax) .. . Do,
20. Office of the Controller of Military Accounts, S8outhern Command.. Poona.
21. Offioe of the Controller of Naval Accounts . . .. Bombay.

Information promssed in reply to starred question No. 1294 asked by Pandit
Nilakantha Das on the Ist April, 1935.

PosiTiIONS UNDER (OVERNMENT (INCLUDING RAILwAYS) REQUIRING OvuT-
STANDING TECHNICAL QUALIFICATIONS TO SERVE A8 HEADS,

(a) The Government of India are not concerned with provincial operations involv-
ing high technical skill. 8o far as their own Civil Departments are concernod, there
are at present 22 posts of heads of ‘engineering services, etc., the incumbents of which
are required to possess outstanding technical qn;liﬁcatmn.n No non-official experts
have been enﬁnged for big building operations by the Goverument of India from out-
gide during the last ten years.

(b) The Railway Department set uﬁ the following two Committees during the
last 10 years :

(1) The Committee appointed in 1933 to report on the suitability of Asen
preservative for treating timber.
(2) The Hardinge Bridge Committee, 1934,

There is also a standing expert committee attached to the Department of
Industries and Labour, known as the Oentral Board of Irrigation.
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(¢) Of thé posta mentioned in (a), nine have been held by Indians. The Central
Board of Irrigation mentioned econsists of Chief Engineers (Irrigation) of the
different provinces and four Indian Chief Engineers have served on it. The Chairman
of the committee which dealt with the Ascu preservative was an Indian who did nob
belong to any railway service,

(d) In view of the fact that the works in question are usually carried out by
the members of the services concerned, Government do not consider that any useful
purpose would be served by publishing a yearly report.

Information promised in reply to starred questions Nos. 1324, 1326 and 1326
asked by Mr. D. K. Lahiri Chaudhury, on the 9nd April, 1935.

BuOCESSFUL MECHANICAL ex-APPRENTICES OF THE LILLOOAH WORKSHOPS,
EasT INDIAN RAILwAY.

13i4. The Agent, East Indian Railway reports :

(a) Every endeavour is made to provide the successful mechanical sx-
apprentices with posts when there are vacauncies to be filled. Owing to the economy
campaign and to retrenched mechanics on the waiting list having to be absorbed
vacuncies have been few. All mechanies on the waiting list have now been
absorbcd and in future cz-apprentices will be taken into consideration when
vacancies oceur,

(b) Yes, also by Deputy Chief Mechanical Engineer, Lillooah.

(¢) The implication is inaccurate. The following Lillooah ez-apprentices have
been given employment in the Lucknow Workshops :—

Name. Completed apprenticeship. Date appointed.
B. K. Rana .. . 6 8 1933 7 8 19033
A. Beg - .. 18 2 1928 19 2 1929
P. N. Dutta .. . 9 2 1930 March 1935
J. Carnegie .. .. 8 4 1934 15 1 1935

(«t) 35 per cent. of the Chargemen, Mechanics and Journeymen in the Loeo-
motive and Carriage and Wagon Works at Lucknow are illiterate in English but
with the exception of u very few cases, all are literate in their own vernacular.
The exceptions are in the Journeymen’s grade, n grade to which ez-apprentice
mechanics are not normally appointed, although they are at times appointed, at
their own request, to posts lower than that of the technically trained grades.

In regard to clerical staff appointed in the Workshop SBupervising grade, there
are throe cases, nll of which have been appointed in semi-technical posts. i.e., a
Btore Keeper, a Journeyman (who deals with workshop stores) and & Gunner.

(¢) The staff in question were appointed prior to the amalgamation, as the
then Locomotive Buperintendent, Oudh and Rohilkund Railway considered that
mechanics and mistries deserving of promotion should be encouraged by being
promotod to supervising grades.

(f) This practice has been discontinued since the amalgamation and the ts
in question have been reserved for er-apprentice machan?ql:s. This, however, p?d:a
not irdicate that deserving mistries have no longer any o portunitias for promo-

tion since posts carrying pay in the old scales up to Ra. 14 th
up to Ra. 120 are open to them. P aad in the new scales

(9) No, as it would be most unfair to replace these Indian Journeymen
Mechanics and Chargemen by ez-apprentices. I‘,!'hey' have had long yea::ymor
practical experience in workshops and have discharged the duties entrusted to them
in an cfficient and rcliable manner, In many ocases they have received technical
education ; although not up to the standard given at the present time to appren-
ticen who pass through the Jamalpur Technical School.
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Ez-APPRENTICES OF JAMALPUR TEOENIOAL ScHOOL, EasT INDIAN RamLway.

1325. The Agent, East Indian Railway reports :

(a) Ez-apprentices who cannot be absorbed on completion of their trainin
arg placed on a waiting list and from this list they are lnblegnontly absor!
aecording to their training in their respective grades in order of seniority which
in reckoned from the date of completion of their apprenticeship. Empgrentieu
are, however, retained on the waiting list for a period of two years only from the
date of completion of apprenticeship. As between ez-apprentices on the waiting
list and other apprentices who mbﬂe?uently complete their training wselection is
entirely by merit. If merit is equal or nearly equal an ez-apprentice on the
waiting list is given preference.

(b) Yes, those appointed as apprentices prior to the 16th July, 1831, and
rettained in service on completion of apprenticeship, are governed by the old scales
of pay. .

(¢) Yes, ez-apprentices who were discharged on completion of apprenticeship
und were re-engaged after the 15th July, 1931, are governed by the revised scales
of pay of 1934.

(d) Five ez-apprentices were appointed in 1033 as Train-Examiners provi-
sionally in the old scales of pay. On the introduction of the revised scales of pay
(1934) their pay has been fixed in the new scales.

(e) No. Only apprentices who were appointed before the 16th July, 1831,
and who were retained in serviee on completion of their apprenticeship, are
entitled to the old scales of pay. The new scales of pay apply to apprentices
enruged after a break in service if such break occurred after the 15th July, 1931.

(f) Does not arise.

CONFIRMATION OF CERTAIN MECHANICAL eZ-APPRENTICEE UNDER THE CHIEP
MecuHANICAL ENGINEER, EasT INDIAN RaiLway.

1326. The Agent, East Indian Railway, reports :

(a), (b) (i) und (¢). There are certain ez-apprentices who have been appointed
temporarily both at Jamalpur and Lucknow in connection with the remodelling
scheme and whose services will not necessarily be retained when this work is
completed,

At Lilloosh two ez-apprentices have been engaged in temporary posts to cope
with s temporary rush of work.

(b) {ii). The question of the confirmation of these ez-apprentices will be con-
sidered when the Jamalpur remodelling has been completed.

Information promised in reply to parts (d) to (R), (k) and (1) of starred question
No. 1359, asked by Dr. N. B. Khare on the 2nd April, 1935.

ArpricaBILITY OF FINANCE DEPARTMENT CirRcULAR No. F.-78-XI-Ex.-I-31,
TO THE STAFF ON STATE-MANAGED RAILWAYS.

(d) No. It was not the intention that committees should be formed to select
the staff for retrenchment.
The Agent, East Indian Railway, reports :

(e) and (f). Bix of the inferior staff at Chandausi Bchool were retremched
from the 1st August, 1933 and the Bchool Bergeant was retrenched in June, 1933,

(g) Yes.

(h) The surplus inferior staff at the Chandausi School were included in the
number of Way and Works staff of the Moradabad division in the Gaszette
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referred to. The post of School Sergeant was not included in the notification as
the Agent was not aware at the time that it was intended to retrench this post.

(k) The duties performed by the Bchool Sergeant were as under :
Bupervision of—
Conservancy staff.
Watch and Ward staff.
Maintenance of buildings.
Mensing arrangements of Catering.
Contractor.
Workshop staff.
Peous and coolies.
Games and upkeep of games material.
School furmiture.
Mess ‘and school oquipment.

(1) The School Steward who has replaced the School Sergeant and the accounts
clerk formerly employed, is responsible to the Superintendent for the office work
inclusive of upkeep of Ledgers, etc., conservancy, school furniture, mess equip-
nent, supervision of peons and maintenance of school buildings.
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Information promised in reply to starred question No. 1379 asked by Sardar
Sant Singh on the 2nd April, 1935.

AFPPOINTMENT OF APPRENTICE PERMANENT WAY INSPECTORS ON THE EASTERN
BeNgAL RarmLway.

(a) Yes. .
(b) 2,075 applications were received. The number of vacancies to be filled
wos not mentioned in the advertisements. A preliminary selection was made by.
the Welfare Officer and the Personal Assistant to the Chief Engineer who selected,

437 candidates for interview of whom five were employees of the Eastern Bengal
Railway.

A selection Comnmittee consisting of the Deputy Chief Engineer, the Personal
Assistant to the Chief Engineer and the Welfare Officer interviewed 487 candidatos
and selected the following to fill up the eleven vacancies :

Employes. Qutaiders. Total.
Hindus .. . .. . 4 2 6
Muslim - .. . . .o .. 3 3
Anglo Indians .. .. .. . 1 1
Other Minority Communities .. . 1 1
(Bikh).

(¢) Out of the total number of Hindus selected, namely, six, four were already
in railway employment and two were recruited from outside. The Belection Board
followed the accepted principle, i.e., giving preferential consideration to the sons
of 1ailway servants who have rendered cfficient service to the railway, provided
the candidates were otherwise suitable. 1t is & mere coincidence that one of the
candidates selected, who is n son of a District Traffic Superintendent who died some
years ago, happens to be also the nephew of a Btores Department Officer at present
employed on the Eastern Bengal Railway.

{d) Yes.

(e) As regards the first part Government are informed that the object of
inviting outsiders to be interviewed was to secure a certain number of suitable
eandidates in the open market.

The; reply to the second part is in the negative.

(/) In view of the reply to part (¢) above and of the facts that the numbar
af vacancies was not advertised and that seven out of the eleven vacancies were
available for outsiders, it was not considered necessary to differentiate between
the vacancies to be filled by departmental candidates and those to be filled by
outriders. :

(g) If railway Administrations are to advertise vacancies to be filled, a very
lerge number of applications muat be expected in the present state of the labour
smurket, und it is not possible to make the final selection without interviewing
a fuir percentage of the applicants. In the case in point about 80 per cent. of
applications were weeded out in the preliminary selection and 20 per cent. were
iuterviewed by the Belection Board. ' :

(h) No. The Agent, Eastern Bengal Railway, reports that the volume of
work involved in going through all the applications, interviewing applicants and

making the final selection, is so great that the Administrative officers mentioned
im the guestion could not undertake it. )

Information promised in reply to part (b) of starred question No. 1381, asked by
Bhas Parma Nand on the 2nd April, 1935. _
ProMoTION aF A CLERK OF THE RouTINE DIvisioN To THE SECOND Division

IN THE DEPARTMENTS OF THE GOVERNMENT OF INDIA.
Vucancies filled in the second division by the Departments of
the Government of India, since the coming into force of the

Home Department office memorandu . F.-452|27-Ests.
dated the 8th Deeember, 1928 m No. FAS2iT-Eets,

iVacaneles filled by the promotion of unqualified men

58
. 9
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Information promised tn reply to unstarved question No. 286 asked by Mr. B. B.
Varma on the 3rd April, 1935.

RELIEF OF THE STAFF GRANTED LEAVE IN THE KoTAR DIsTRICT OF THE BoMBAY,
Baropa AND CENTRAL INDIA RamLway.

The Agent, Bombay, Baroda and Central India Railway, reports :

‘“ (a) All leave and passes are sanctioned by the District Traffic Superinten-
dent and relief arrangements for subordinate staff are made by the District Traflic
Superintendent’s office and for the inferior staff by the Traffic-Inspectors. Fasses
for the inferior staff are issued by the District Trafic Superintendent when the
Traffic-Inspectors apply for them as soon as the latter are in a position to relieve
the inferior staff. Staff are relieved as soon as relief becomes available.

(b) Pointsman Badri, son of Jodha of Rupbas, claimed damages of Rs. 1,500
from his Traffic-Inspector on the 4th January, 1935, for not relieving him in time.

(¢c) The case was investigated and it was found that the Station Master,
Rupbas, had wired to the Traffic-Inspector on the 18th March, 1934, intimating that
Badri’s wife’s condition was hopeless and he was relieved without undue delay
on the 15th March, 1934, afternoon, when the first Relieving Pointsman became
avaijlable. ' '

Every possible effort is made to relieve staff promptly in urgent cases.

Information promised in reply to unstarred question No. 296 asked by Mr. C. N.
Muthuranga Mudaliar on the 3rd April, 1935.

S8eats 1IN THE THIRD CrLass CARRIAGES ON THE SouTH INDIAN
Ramway.

{c) The carriages with two seater benches are not generally utilised on

important main line trains. Steps are being taken by the South Indian Railway

to replace these carriages by the latest tf'pe of third class carriages when the
former are condemned or pass their time limit.

Information promised in reply to unstarred question No. 299 asked by U Thewm
Maung on the Ist Aprd, 1935.

CONTRACTS FOR THE SUPPLY OF BALLAST STONES TO THE BURMA RATLWAYS,

Year. Peroentage.

By number. By amount.
1932-38 .. . . . . . 2:00% 2:64%
1038-34 .. . . . o oo H-11% 9-73%
1934.35 .. " e . .. 15-18% 9-79%

Information promised in reply to starved question No. 1446 asked by Seth Govind
Das on the 4th April, 1935.

ARREST AND CoNviCTION OF FOUR PERSONS DAILY, FOUND TRAVELLING
WITHOUT TICKETS, AT JUBBULPORE.
A large number of passengers were being detected at Jubbulpore travelling

without tiekets. The number so detected during the months of October, 1934 to
L163LAD H2
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Massh, 1035, and the number who paid the charges due on demand were as

follows :
Months N e whopald the
e e
Ooctober, 1934 .. . 80,0 o4
November, 1934 . . e 560 1
December, 1934 . . 860 31
January, 1935 .. ‘e . . 675 28
February, 1035 .. .o . - 524 24
March, 1034 .. . . o 483 63

As it was considerod impracticable to prosecute all those who did not pay on
demand, arrangements were made, in consultation with the local railway police and
magisterial authorities for a maximum of four passengers per day to be sent
up for prosecution. The numbers actually prosecuted, however, during the six
mouths in question were :

40 under Bection 113 of the Indian Railway Act.
138 under Section 112 of the Indian Railway Aect.

Information promised in reply to starred question No. 1468 asked by Mr. D. K,
Lahwrs Chaudhury on the 4th April, 1935.

PosT AND TELEGRAPH OFFICES MAINTAINED FOR MILITARY PURPOSES.

(a) The names of the Post and Telegraph offices maintained for military
purposes are :

(1) Landikotal. (12) Wana.

(2) Bhahgai. (13) Manzai.
(3) Jamrud. (14) Jandala.
(4) Razmak, (18) Dattakhel.
{5) Thull. (18) Mirali.

(8) Fort Lookhart. (17) Miranshah,
(T) Dosalli. (18) Barwaksi.
(8) Dargai. 119) Spinwam.
(9) Malakand. (20) Bararogha.
(10) Chakdara. (21) Bhewa.
(11) Oghi.

(b) A contribution to compensate for the loss involved is made by the military
apthorities in respect of the seven offices, Nos. 15 to 21, in the above statement.
gln ?mrb:ig of the other offices does not involve any loss and hemee mo eontribu-

on is made.
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Information promised wn reply to starred question No. 1470 asked by Mr. B.
Satyamurts on the 4tk April, 1935.

BuBIEoTS OF INDIAN STATES AGAINST WHOM PROCEEDINGS HAVE BEEN TAKEN
BY LocaL GOVERNMENTS UNDER TEE FOREIGNERS’ AOT.

XNo. of No. of
Province. No. ordersstill orders

in force. canocellad.
Madras .. . .. .. 4 4 .
Bengal . . . . 2 2 .
Punjab . .. .. . .. . .
Bihar and Orissa . . . . . .
Central Provinces . . . 3 . 3
North-West Frontier Province .. .. . . .
Ajmer-Merwara .. . .e .. ‘e .

None of the persons referred to above was convicted in connection with the
Civil Disobedience Movement.

Information promised in reply to starred questions Nos. 1485, 1487 parts (a) and (b)
of 1488 and 1491 asked by Mr. Ram Narayan Sinha on the 4th April, 1935.

GRIEVANCES OF TRAVELLING TicKET EXAMINERS ON THE EAST INDIAN
RaiLway.

1485. (a) Yes.

(b) Yes.

(¢) The reply to the first part is in the negative. As regards the second part,
Travelling Ticket Examiners frequently work on moving trains. So do many
others.

(d) and (e). The Agent, East Indian Railway, reports that the method of
preparation of programme is not the same for Travelling Ticket Examiners and
guards.

(7) Yes.

(g) There is u_ great difference between the nature of the duties of Guards
and those of Travelling Ticket Examiners and, therefore, the two classes of staff
cannot be treated on the same basis in respect of hours of duty and periods of
reat. There are no fixed rules as regards the rest at out-stations, but the programme
of work is so arranged that the men get adequate rest.

(h) Yes. Tf admissible according to rules,

-

(i) Travelling Ticket Examiners are not entitled to rest periods and nllowances
which are permissible to Guards. The Agent, East Indian Railway reports that
en that railway the hours of duty of ravelling Ticket Examiners are so
rogulated as to Sve them the benefit of the hours of employment rules, although
this is not aetually required under the conditions of their service, since they are
classified as running staff for the purpose of those rules.

(7) The duties are different, and the rules regarding rest have also to be
different.
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GriEvaNcES OF TRAVELLING TickEr ExamiNeRs oN THE EAST INDIAN
RatLway.

1487. (a) Yes. In aceordance with the Guards Allowance Bules.

(b) The rules for Guards’ allowances are not applicable to Travelling Ticket
Examiners. In this connection I would refer the Honourable Member to the reply
given to part (g) of Question No. 1485 just laid on the table of the House.

GriEvaNcgs oF TRAVELLING TickET EXAMINERS ON THE EasT INDIAN
RALwAY,

1488. The Agent, East Indian Railway, reports:

(a) Exchange of duties between staff is generally discouraged as such ex-
changes are liable to cause dislocation of normal working. In emergent cases,
however, it is permitted, with the prior sanction of the competent supervising
senior subordinate, and Travelling Ticket Examiners are not made an exception of
in this respeect.

(b) To prevent disorganisation of work a severe view is always taken of cases
in which staff fail to turn up in time for the train by which they are booked
without authorised leave or without producing a proper medical certificate. The
constmption of medicine is not considered an authority for unpunctuality or
absence from duty.

GRIEVANCES OF TRAVELLING TICKET EXAMINERS oN THE EastT INDIAN
RaiLway.

1491. The Agent, East Indian Railway, reports :

(a) The question is obscure for it is not clear in what connection the term
0 rest '" is used.

(b) Until the obscurity referred to in reply to part (a) above is removed,
differential treatment is not apparent and the question does not arise.

Information promised in reply to starred question No. 1513 asked by Prof. N. G.
Ranga on the 4th April, 1935.

OrrFERS OF SINKING OR CONSTRUCTING WELLS OR MYERS' PuMps ON RAILWAY
PLATFORMS OR WITHIN RAlLwAY COMPOUNDS.

Government nre informed that one such offer by the public of Indupalli teo
crect & ‘‘ Myers Pump ’’ on the Railway platform, was received by the Madras
and Bouthern Mahratta Railway Administration in January, 1834, and that this
request was luter supported by the Andhra Desa Railway Passengers Association.
Ap the arrangement for the supply of water to passengers which had meanwhile
been augmented, were considered adequate, the offer was not accepted.

The_ administration do not consider it desirable that works of this nature,

with‘i:ay.ﬂnilwny premises, should be provided by any agency other than the

Information promised in reply to starred question No. 1563 asked by Mr. Satya
Narayan Sinha on the 5th April, 1935.
RECONSTRUCTION OF CERTAIN BRIDGES BETWEEN MADHUBANI AND JAYANAGAR
ON THE BENGAL AND NorRTH WESTERN RarLway,
(a) Yes.

(b) It is a fact that in certain instances existing spans which had ceased

functioning were filled in. In other th
increase in waterway. oames, the bridges wore rebuilt with an
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"(¢) Government have no reason to doubt that the floods caused damage to
standing crops, but the flooding was in no way due to any deficiency in the water-
wity provided by the Railway as supposed, but to the steady rise of the river bod
Ibg silting and possibly to subsidence of the flooded areas due to the earthquake
of January, 10384, 3

(d) to (f). A representation was received from the Chief Manager, Raj Dar-
bhanga, but it was pointed out to him that the flooding was due to the rise in the
river bed and to the change taking place in the course of the river which is tending
to return to its old bed.

Information promised in reply to parts (a) and (b) of starred question No. 1577
asked by Mr. Ram Narayan Sinha on the 5th April, 1935.
APPLIOATIONS MADE UNDER SEcTION 30 oF THE INDIAN INCOME-TAX AOT.

.ia) and (b). A statement giving the necessary information for the year 1984-35
is laid on the table.

STATEMENT.
1934-35.
. .
s ot
Distriot or Cirole. ander seotion modifications
30, were made in
favour of the
applicante.
Patns .. . . . . 232 207
Gaya .. .. .. .. .. 236 100
Shahabad . . . . 172 40
Bhagalpur (South) Sonthal Pargannas ( East) 379 289
Muzaffarpur (Sadar) Champaran .. .. 353 237
Darbhanga-Sitamarhi .. . .- 281 160
Saran-Hajipur .. .. . . 203 280
Purnea-North Bhagalpur . o 393 280
Ranchi .. .. . . 50 36
Manbhum Sedar . . ‘e [ a3
Dhanbad . - . . 7 45
Binghbhum . . . . 107 64
Sambalpur .. . . . 103 65 .
Hazaribagh . . . . 110 568
Palamau . .. . e 45 17
Cuttack . . . . 142 75
Balasore . . .. . 54 35
Pari .. . . . . 78 28
Balaries Cirole .. . . . 31 22
Monghyr-Sonthal Pargannas (Weat) o 322 132

* Include appeals filed in previous years but disposed of in 1934-35.
t Include slight reductions.
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Information promised in reply to part (b) of starved question No. 1580 asked by
My. Ram Narayan Singh on the 5th Apri, 1935.

ImposrTION OF PENALTIES UNDER SECTION 28 OF THE INCOME-TAX ACTIN
Cutrack, Purt AND BarLasore CiroLES.
(b) No.

-

Information promised in reply to starred question No. 1659 asked by Mr.
Umar Aly Shah on the 8th April, 1935.

CERTAIN SUBORDINATES OF THE CENTRAL PuBLic Works DEPARTMENT, NEW
DEvrnI

(a) A list of permanent subordinates in the Oentral Public Works Department
who have not passed any recognised technical examination is laid on the table.

(b) They were given permanent appointments on the merits of their practical
experience and qualifications.

(¢) There are only two such subordinates, namely—Mr. Manzoor Ali, and Mr.
Harbans Bwarup.

Idst of pcrmanent Subordinates in the Central Public Works Depariment who have not
passed any recognised teohnical ezamination.

Subordinate Engineering Bervice, | Electrioal and Mechanical Section.
1. Mr. Gurdit Singh. | 1. Mr. Kesar Chand.
2, Mr. Bhib Dayal. »
3. Mr. Ram Chand (Delhi). 2. Mr. Bundar Singh.
4. Mr. Chiranji Lal 3. Mr. W. Wylie.
5. Mr. Allah Ditta. 4. Mr. F. D. Williams.
6. Mr. Badruddin 1. ' 5. Mr. Habibul Rahman.
7. Mr. Rulia Rau:n. ‘ 6. Mr. Pooran Chand.
8. Mr. Basant Singh.
9. Mr. Noor Mohammed. ! 7. Mr. Bua Ditta Mal.
10. Mr. Ram Chand (Ajmer). | 8. Mr. Sant Ram.
11. Mr. Ghulam Sabir. | 9. Mr. R. H. Foster.

Information promised in veply to unstarred questions Nos. 302, 303, 304, 307,
317 and 318 asked by Dr. N. B. Khare on the 9th April, 1935.

RexovaL oF TRaVELLING TICKET COLLECTORS FROM THE CATEGORY OF TRAIN
(TrAFFIC) OR RUNNING STAFF ON OERTAIN RAILWAYS.
802. Bo far as the grant of mileage allowances is concerned, the Travelling Ticket
Choeking staff ceased to be treated as runming staff on :
North Weatern Railway

East Indian Railway
Eastern Bengal Railway, from the 1st April, 1981.
On the Burma Railwayw, the question is still under consieration.

On t:: "(:;eat Inﬂiafs:r Peni;nnh Railway the Travelling Ticket Checking staff
ever, so 8s I am aware, given mileage - nces. 'mu;!nvoﬂl
iml::nasil::n either daily or unight allowatiee under the Travelling

}from the 1st June, 1931.
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Duries AND RESPONSIBILITIES OF THE CREw SYsTEM IN THE HOWRAH AND
Lucknow Divisions, EAsT INDIAN RaAIlLWAY.

303. Mr. G. J. Harris's report from which the quotation has been taken bas
no bearing on the question of seniority. As regards fixation of seniority of Crew
and other Travelling Tickot Checking staff on absorption in the Moody-Ward system,
I would refer the Honmourable Member to the information laid on the table of the
House on the 19th July, 1934, in reply to part (i) of question No. 459, asked by
by Mr. 8. G. Jog, on the 13th March, 1934,

ProMOTION AND SENIORITY OF THE TRAVELLING TICKET INSPECTORS OF THE
AcCOUNT AND AupiT DEPARTMENT TRANSFERRED TO THE TRAFFIO
DEPARTMENT oF THE EasT INDIAN RArLway.

304, The Agent, East Indian Railway reports :

At cach of the stages mentioned the seniority of the Ticket Checking Staff was
maintained om the lines stated below :
1st May, 1951 : The seniority of Travelling Ticket Inspectors of the Accounts
Department was distinet from the seniority of staff on the Crew Bystem.
1st June, 1981 : A combined senioria list was made for each grade of the
Moody-Ward eyatem in which the Travelling Ticket Inspectors of the
Accounts Department were positioned with other ticket checking staff,
seniority being determined rrimarily according to pay and by length of
scrvice when pay was equal
1st January, 1988, } In December, 1932, the old Travelling Ticket Inspectors
1st March, 1938. of the Accounts Department who were absorbed in the
Moody-Ward scheme =s Travelling Ticket Examiners were allowed the
,option of retaining the scales of pay applicable to the former permanent
posts held substantively by them with the benefit of increments therwin.

CONSOLIDATED ALLOWANCE OF THE TICKET CHECKING STAFF ON THE EAST
INDIAN RATLWAY.

307. The Agent, East Indian Railway, reports :
(a) 1. Chief Imspectors (Tickets) — 6.

2, Inspectors (Ticket), Grude I — 6.

3. Inspectors (Ticket), Grade II — A.
(b) 1. Ra. 240—20—460.

2, Rs. 200—10—£20.

3. Rs. 150—10—190,

(¢) The Inspectors draw ordinary travelling allowance us applicable to other
Inspectors under the State Railway or East Indian Railway Rules, the rates are as
shown below :

State Rallway Rules. Easst Indian Railway Rules.

8taff drawing Rs. 501 and sbove Rs. 4 per European and East Indian subordinates
day. ) Rs. 4 per night.

Btaff drawing Ra. 401 to Ra. 500, Rs. 3/8/0 Indian employees drawing Rs. 350 and
per day. above, Re. 3/8/0 per night.

Btafl drawing Ra. 301 to Ra. 400, Ra. 3 per Indian employees drawing Ra. 250 to under
day. Rs. 350 Rs. 2/8/0 per night.

Staft drawing Ra. 201 to Ra. 800, Ba. 2/8/0 Indian employees drawing Rs. 200 to under
per day. Rs. 250, Re. 2 per night.

Staft drawing Ra. 101 to Rs. 200, Ra. 1/8/0 Indian employees drawing Re. 100 to under
per day. Ra. 200, Rs. 1/8/0 per night.

(d) A statement giving the required information is attached. (A).
. . {#) A statement giving the required information is attached. (B).:
- The old Travelling Ticket Inspectors and staff of the Orew Bystem were fitted
into appointments in the Moody-Ward Scheme according to their suitability, limited
necessarily by the sanctioned number of posts in each grade.
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“ A n‘.

List shorwing the rates the old Travelling Ticket T s who are now employed as Head
i rmgm

3, Assistant Head Ticket a or Ticket Collestors.
Name. Designation. Grade held. Pay.
Rs. Rs.
¥. L. Roberts .. . | Head Ticket Collector 200—10--220 210
B. B. Nigam Assistant Head Ticket Col- | 130—10—200 200
lector. !
D, Peck Head Ticket Colleotor 200—10—220 220
D. Wheeler Do. . | 160—10—180 190
J.N. Sinha . | Do. . | 160—10--190 180
Shitsb Rai .. | Do. .. | 130-10—200 | 200
| |
M. A. Bpringett | Do. 130—10--200 | 200
Hamin Hussain | Do. .. | 130—10—200 ‘ 200
8. Payambar .. . | Assistant Head Ticket Col- | 110—5—-140 | 1256
leotor. i
T. Liddle . .. .. ]| Do. . |l$l()—.l[l—160it 160
“ B “'
Rates of pay last drawn by the staff of Crew System who are now employed as Ticket Inapeciors.
1, Rates of pay last drawnin Crew
. . i E System.
ame, Designation, xisting
! grade.
lI Grade. Pay.
|
l Re. Re. Re.
A, H. Korishy Inspeotor (Tioket) | 200—10—220 | 220—20—300 | 260 Station In-
speator.
A. L. Deefholts .. | Junior Inspeotor | 150—10—180 | 150—10—200 | 190 Line Inspeo-
(Tioket). tor.
A.G. Khan Inspector (Tioket) | 200—10—220 | 160—10—200 | 200 Hostel Super-
wvisor.
T. N. Kitohlu Jmmh;wwr 150—10—180 | 150—10—200 | 180 Line Inspector.
K. M. Asghar 'l Do. .. l 150—10—100 | 160—10—200 | 180  Do.
Mohd. Latiff .. ‘(hid tor | 24020460 | 240—20—400 | 260 Chief Inspeo-
' | (Tinhh;. 1 : tor (Tickets).
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CONSOLIDATED ALLOWANCE OF THE TICKET CHECKING STAFP ON THE EAST
InpiaN RarmLway.
317. The Agent, East Indian Railway, reports :

. (a) In the Ticket Checking Branch the posts of Chief Inspectors (Tickets) are
higher than the posts of the Travelling Ticket Inspectors. The rules for recruitment
and training of subordinate staff referred to in part (¢) of this question are followed.

(b) Attention of the Honouruble Member is invited to the information just laid
on the table of the House in reply to parts (a) and (b) of his question No. 307
asked by him oun the Bth April, 1635,

(¢) With the circular referred to, the rules for the recrnitment and training of
subordinate staff, werc published for the information amd guidance of all concerned.

(d) and (¢). Ticket Collectors form one of the classes in the group of stall
called ‘¢ Ticket Collectors ’’ in Rule 25 of the recruitment rules. The group includes
besides ticket collectors, Travelling Ticket Examiners, Assistant Head Ticket Collectors,
Head Ticket Collectors, Inspectors and Chief Inspectors of Tickets. Recruitmont is
normally made initinlly to the lowest grade of the class ‘‘ Tieket Collectors '’.

ProMorioN AND SENIORITY OF THE TRAVELLING TICKET INSPECTORE ON THE
EasT INDIAN RAILWAY.

318. (a) Attention of the Honourable Member is invited to the information just
laid on the table of the House in reply to question No. 304 agked by him on the
9th April, 1935. Any changes that have taken place are the result of altered condi-
tions due to the re-organisation of the ticket checking system and not of transfer
from onv Department to another.

(b) Agent, Eust Indian Railway, reports that there were only two grades, wviaz. :—

(i) Rs. 60—4—64—8—120, and
(it) Re. 130—10—200,

The number of staff in these grades was as follows :—

Grade (i). Grade (ii).

Date. Ra. Ra.
60—4—84—8—120. 130—10—200.

1st April, 1926 .. .. . .. 86 24

3lst May, 1931 .. .o ‘e ‘e 86 24

1st June, 1931 .. . . .. 72 8

18t March, 1935 . . . '] 8

(¢) There are no grades the maximum of which is Rs. 80 or Rs, 96, Bs, 180 and
Rs. 210. In all branches of service staff after reaching the maximum of each grade
normally wait until vacancies in the sanctioned cadre of the next higher grade
eccar.

(d) The answer to the first part of the question is in the affirmative,

(4) I would refer the Honourable Member to the reply given to part (o) above.

(if) and (#4). The Railway Board's order in question allowed these men to
retain the seales of pay applicable to the tEammnant; posts held by each
of them in a substantive capacity prior to the introduction of tho Moody-
Ward scheme. They held posts in the scales referred to in part (b)
above and have been allowed inerements in the scale of pay of the
posts substantively held by them. The Board’s orders did not allow theso
men to be given pay and increments in higher posts which were formerly
in existence in the Accounts Department of which they were not the
substantive holders at the time when they were absorbed in the Moody-
Ward scheme. )

(iv) Government are not prepared to go beyond the orders referred to above.

{e) The reply to the first part of the question is in the affirmative.

(i) For higher grade ta, I would refer the Honourable Member to the
information just laid om the table of the House in to parte (a)

: and (b) of his question No, 317 asked on the 0th April, 1085. The
Y employees concerned are, however, eligible, on the oceurreace of vasansies,
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for ointment to other posts carrying higher pay than those held by
themap;gnbstantivcly for wh}t):I: they may be qual?;ed. The Agent, East
Indian Railway rcports thut as the higher grade posts for which an
employee may be qualified depend on the nature of his qualifieations,
it 1& not possible to name such posts or scales of pay attaching thereto.
(#) No,
(iti) No. The latter part of the question does not arise.

(iv) This is a hypothetical question. If, however, the Homourable Member is
referring to the case of a Travelling Ticket Examiner on the Moradabad
Divigion of the East Indian Railway, I would refer him to the informa-
tion laid on the table of the House on the 25th January 1935 in ra&)!y
to question No. 440 (b) asked by Maulvi Bayed Murtaza Bahib Bahadur
on the 7th August, 1934,

(v) The Agent, East Indian Railway, reports that there is no anomaly to be
removed.

(f) It the Honourable Member will quote specific cases, Government will be
prepared to make enquiries.

Information promised wn reply to unstarred question No. 309 asked by Dr. N. B.
Khare on the 9th April, 1935.

ProMoTION AND SENIORITY OF TRAVELLING TicKET EXAMINERS AND TRAVEL~
LING TIcKET INSPECTORS OF THE ACCOUNTS AND AUDIT DEPARTMENT
TRANSFERRED TO THE OPERATING DEPARTMENT OF THE NorTH WESTERN
AND EasT INDIAN RarLwavys.

The Agents, North Western and East Indian Railways, state :

North Western Railway.—The entire control of Travelling Ticket Examiners and
specinl Ticket examiners (wrongly referred to as Travelling Ticket Imspectors) was
trunsferred from the Accounts to the Executive with effect from 1lst June, 1928.
From 1st June, 1928 to 31st May, 1931. Travelling Ticket Examiners including
Special Travelling Ticket Examiners and Special Ticket Examiners were borne on
two separate cadres for the g)urposo of seniority and for temporary or permanent
promotions to their respective higher grades.

2, From 1lst June, 1931, the endre of Travelling Ticket Examiners including
Bpecinl Travelling Ticket Examiners was ubolished and the incumbents of the post
were (tted into the cadre of Bpeciul Ticket Examiners. Since then they have been
borne on a combined seniority list for promotion to higher grades though due to
surpluses in these higher grades no such promotions have been made. Travelling
Ticket Fxaminers including Bpecial Travelling Ticket Examiners who prior to 1lst
August, 19831, held permanent posts as such in a substantive capacity, have been
informed that they must before 1st August, 1935, exercise an option of rctaining
their old scales as personal to themselves will effect from 1st June, 1031, the date
on which they were fitted into the Bpecial Ticket Examiner’s eadre.

Further instructious ns regards seniority and promotion will be issued when they
have exercised this option.

Eost Indian Railway.— Attention of the Honourable Member is invited to the
information just laid on the tahle of the House in reply to question No. 304 asked by
him on the 9th April, 1935, The romarks given against the stage lst May, 1931,
also rcfer to the period previous to that. The remarks given against the stage 1st
Juue, 1931, indicates the position upto 1932.

MOTIONS FOR ADJOURNMENT.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.
I have received a notice from Mr. A. K. Fuzlul Huq that he intends to
make a motion for adjournment today for the purpose of discussing a
definite matter of urgent public importance, namely, ‘‘the situation
ereated by the refusal of the Government to allow Mahatma Gandhi
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and Congress Leaders to visit the area affected by the Earthquake at

Quetta for purposes of carrying on relief operations '’. As the Honour-

rble Member is not in his seat, that notice of motion for adjournment

apses.

PromierrioN oF MR. MOHAN LAL SAKSENA FROM ENTERING INTO THE
District oF TIPPERA.

Mr, President (The Honourable Sir Abdur Rahim) : I have also
received a notice from Mr. Akhil Chandra Datta that he intends to
make a motion for adjournment today for the purpose of discussing a
definite matter of urgent public importance, viz., ‘‘ the order passed by
the District Magistrate of Tippera on the 11th July, 1935, prohibiting
Mr. Mohan Lal Saksena, M.L.A., from entering into the District of
Tippera where he was proceeding as a member of a committee appointed
by the Congress Party of the Assembly to investigate into the administra-
tion of repressive laws in Bengal "’

Since then I have received a Message from His Excellency the
Viceroy and Governor General in which he says that, on the ground that
this matter is not primarily the concern of the Governor General, he
disallows the motion.

(Cries of ‘‘ Shame, shame ’’ from Congress Party Benches.)
RerusaL oF PERM1sSION TO MAHATMA GANDHI AND BABU RAJENDRA PRASAD

TO ENTER INTO THE EARTHQUAKE AREA OF QUETTA.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.

Mr. Avinashilingam Chettiar has also given notice of an ad-
journment motion which runs as follows :

‘“ I propose to move a motion for adjournment of the business of this House
on the opening day of the coming Session for the purpose of discussing a definite
matter of urgent public importance, namely, the Government of India’s refusal to
give permission to Mahatma Gandhi and Babu Rajendra Prasad to enter into the earth-
quake area of Quetta and do relief work.”’

I have to inquire whether any Honourable Member has any objec-
tion to this adjournment motion.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum
North Arcot : Non-Muhammadan Rural) : Sir, I do not want to move
my motion.

RioTiNG OF BRITISH SOLDIERS BTATIONED AT JUBBULPORE.

Mr. President (The Honourable Sir Abdur Rahim) : I have also
received notice of an adjournment motion from Seth Govind Das in
which he proposes to discuss ‘‘ the situation created by the rioting of
the soldiers of the King's Regiment stationed at Jubbulpore in the
village of Benda near Jubbulpore, Central Provinces . Does the
Honourahle Member wish to move his motion !

Beth Govind Das (Central Provineces Hindi Divisions : Non-
Muhammadan) : Yes, 8ir, I wish to move my motion.

Mr, President (The Honourable Sir Abdur Rahim) : I have to
inquire whether any Honourable Member has any objeetion to it.

The Honourable Bir Nripendra Sircar (Leader of the House) : Bir,
we object to the motion on the ground that the subject-matter iy already
being examined by Court, and, therefore, it is not in order. In what-
ever language the motion may he couched, reference will he made to
the part the soldiers took in these disturbances, and T take objection
on that ground also.
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S8eth Govind Das : May I point out to the Honourable Member
that 1 do not want to touch the details of the question.. I want to dis-
cuss the matter from the broader aspeet of military discipline. At the
time of the Meerut Couspiracy trial, though the question was sub judice,
yet an adjournment motion was moved and the Honourable Mr. Patel,
the then President, gave the ruling that, in spite of its being sub judice,
it could be discussed on the floor of the House from the broader point
of view.

Mr. President (The Honourable Sir Abdur Rahim) : What is that
ruling *?

8eth Govind Das : Yesterday the Library was closed, and, there-
fore, I could not find it. It was at the time when the Meerut case was
going on.

Mr. President (The Monourable Sir Abdur Rahim) : Is not the
very fact of rioting one of the issues in the case ?

The Honourable Bir Nripendra 8ircar : Yes, Sir. Whether the
soldiers committed a breach of discipline or whether they were justi-
fied to do what they did, are matters for the Court,.

Seth Govind Das : But, as I have said, T want to discuss it from
the broader aspect. Sir, now I have got the gist of Mr. Patel’s ruling.

The following words arc on page 36 of the book, named ‘‘ Decisions
from the Chair ’’ in this respect :

¢¢ It was, however, contended for the motion that the Court had nothing to de
with the policy underlying the action taken by the Government.’’

Mr. President (The Honourable Sir Abdur Rahim) : Is there any
question of policy here ?

8eth Govind Das : Certainly, Sir, as I have twice said, I do not
want to discuss whether the soldiers committed any offence or not, but
I want to discuss whether it was proper on the ground of military
discipline, because such offences are committed by soldiers every now
and then,

The Honourable 8ir Nripendra Sircar : May I say a word in reply 1
‘What happened then was that ** Pundit Motilul Nehru sought to move
the adjournment of the House in order to discuss the policy of the
Government in sanctioning wholesale raids and arrests in different parts
of India ’. That is to say, it was the ‘‘ policy '’ which he was going
to discuss. My friend has not suggested that it is the policy of the
Government that he wishes to diseuss. He is referring to a riot
which is now being tried in a Court, and it has nothing to do with the
present situation. As a matter of fact, all these raids were not the
subject-matter of investigation by the Court when the riot was going
on. It cannot be said that every single raid was then being investi-
gated by the Court. 8o, the Honourable the President then rightly
ruled that those cases were not sub judice. There, the Honourable
Member wanted to discuss the policy of wholesale raids and arrests.
1 submit, therefore, that the position then was absolutely different
from the present one. ’

Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urban) : The

point which my Honourable friend, S8eth Govind Das, wants to raise has
nothing to do with the facts of the case, which are now bheing placed
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before a Court of law. What he wants to discuss is the lack of discipline
in this regiment.

Mr. President (The Honourable Sir Abdur Rahim) : But the rioting
by the soldiers is a point at issue.

Mr. 8. S8atyamurti : The lack of discipline is admitted by the fact
that these soldiers are being arrested by the army authorities themselves
and are handed over for trial. They may be convicted or acquitted,
that is quite a different matter. But, so far as the Government are
concerned, they admit the facts and have proceeded on them. "(Voices of
‘“ No, no "’ from Official Benches.)

Mr. President (The Honourable Sir Abdur Rahim) : Is not rioting a
point at issue in this case ?

Mr. 8. S8atyamurti : I admit that it is ; but the point my Honourable
friend wants to raise by means of this adjournment motion is the lack
of discipline.

The Honourable 8ir Nripendra 8ircar : How is the lack of discipline
proved ?

Mr. B. SBatyamurti : It is admitied by Government.

The Honourable 8ir Nripendra 8ircar : No.

Mr. 8. S8atyamurti : They have arrested these men, and have
p-zced them for trial before the Court........

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member wants to discuss the question of rioting and the situation
created by the rioting, and 1 have no hesitation in ruling that this
adjournment motion is out of order, because a principal issue at the
trial must be whether there was rioting or not. The ruling which has
been referred to and which is No. 33 of the ‘‘ Selection from the
Decisions from the Chair ’’ has no bearing on this matter. There the
question was whether the House should be allowed to discuss the policy
of the Government in sanctioning wholesale raids and arrests in
different parts of India. In this case. there is no question of any policy
of Government.

REFUSAL oF PERMISSION TO MAHATMA GANDHI AND BABU RAJENDRA PrASAD
TO ENTER INTO THE EARTHQUAKE AREA'OF QUETTA,

Mr, President (The Honourable Sir Abdur Rahim) : Mr. Satyamurti
has given mnotice of a motion for adjournment of the House which runs
thus :

‘¢ The prohibition of Mahatma Gandhi and Babu Rajendra Prasad, President
of the Indian National Congress, and other Congress leaders, from entering Quetta,
forkhelping in relief operations to those who suffered on account of the Earth-
quake.’’

- Mr. 8. Satyamurti ;: Sir, I do not want to move it.
ProuIBITION OF THE CONVENER OF THE CONGRESS ASSEMBLY PARTY CoM-
MITTEE re¢ DETENUS TO ENTER CERTAIN PLACES IN BENGAL.

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Satyamurti
has given notice of another motion for adjournment of the House to
consider the following definite matter of urgent public importance,
namely :

‘‘ The_prohibition ef the Convener of the Committee appointed by the Congress

Assembly Party to investigate and report on the condition of the detenus and their
€tamilion in Bengal, from entering certain places in the province.’’

Does the Honourable Member want to move it ¢
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Mr. 8. S8atyamurti : Yes, Sir.
Mr. President (The Honourable Sir Abdur Rahim) : Then I have
to inquire whether any Honourable Member has objection to it.

The Honourable Bir Nripendra 8ircar : We object to the motion,
l}ut I am not asking you to rule it out. It requires 25 Members stand-
ing up.

Mr. President (The Honourable Sir Abdur Rahim) : As an objee-
tion has been taken, I would like to know how many Members are in
favour of the leave being granted.

As not less than 25 Members are in favour of leave being granted,
the motion will be taken up for discussion at 4 p.M. today.

GOVERNOR GENERAL’S ASSENT TO BILLS.

Mr. President (The Honourable Sir Abdur Rahim) : I have to in-
form Honourable Members that the following Bills which were passed
by both Chambers of the Indian Legislature during the Delhi Session,
1935, have been assented to by His Excellency the Governor General
under the provisions of sub-section (1) of section 68 of the Government
of India Act :

(1) The Indian Naturalization (Amendment) Act, 1935,

(2) The Indian Tariff (Amendment) Act, 1935,

(3) The Indian Tea Cess (Amendment) Act, 1935,

(4) The Salt Additional Import Duty (Extending) Act, 1935,
and

(5) The Indian Mines (Amendment) Aect, 1935.

PANEL OF CHAIRMEN.

Mr. President (The Ilonourable Sir Abdur Rahim) : I have to inform
the House that under rule 3 (1) of the Indian Legislative Rules, T
nominate Pandit Govind Ballabh Pant, Mr. Abdul Matin Chaudhury,
Mr. G. Morgan and Mr. M. S. Aney on the Panel of Chairmen for the
current Session,

COMMITTEE ON PETITIONS.

Mr. President (The Honourable Sir Abdur Rahim) : I have to
announce that under Standing Order 80 (1) of the Legislative Assembly
Standing Orders the following Honourable Members will form the
Committee on Petitions :

(1) Pandit Govind Ballabh Pant,
(2) Syed Ghulam Bhik Nairang,
(3) Dr. F. X. DeSouza, and
(4) Mr. Lalchand Navalrai.

According to the provision of the same Standing Order the Deputy
President will he the Chairman of the Committee.



AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND
THE IMPERIAL BANK OF INDIA.

The Honourable 8ir James Grigg (Finance Member) : Sir, I lay on
the table a copy of the Agreement between the Reserve Bank of India

and the Imperial Bank of India.

An Agreement made the fifth day of April 1935, between the Reserve Bank
of India (hereinafter called the ‘‘ the Reserve Bank ’’) of the one part and the
Imperial Bank of India (hereinafter called ‘¢ the Imperial Bank ’’) of the othar

art WHEREAS the Imperial Bank was comstituted and incorporated by the
mperial Bank of India Act, 1920 (being Act No. XLVII of 1820) and WHEREAS
the Reserve Bank was constituted and incorporated and is regulated by the Resorve
Bank of India Aect, 1934 (being Act No. Il of 1934) hereina called ‘* the Act '’
and WHEREAS by section 45 of the Act it is inter alia provided that the Rescrve
Bank should enter into an agreement with the Imperial Bank which should be
subject to the approval of the Governor General in Council and should be expressod
to come into forcc on the date om which Chapter III of the Act should come into
force and should remain in force for 15 years and thereafter until terminated aftor
5 yeara’ notice on either side and should further contain the provisions set forth
in the Third Schedule to the Act subject névertheless to the proviso that the apree-
ment should be conditional on the maintenance of a sound financial position by the
Imperial Bank, and that if, in the opinion of the Central Board of the Resorve
Bank, the Imperial Bank failed either to fulfil the conditions of the agreemecnt
or to maintain a sound financial position, the said Central Board'should make a
recommendation to the Governor Genmeral in Council and the Governor General in
Council after making such further enquiries as he thought fit might issue inatrue-
tions to the Imperial Bank with reference either to the agreement or to any matter
which in his opinion involved the security of the Government monies or the assots
of the Issue Department of the Reserve gank in the custody of the Imperial Bank
and in the event of the Imperial Bank disregarding such instructions might declare
the agreement to be terminated and WHEREAS the agreement contemplated by
the Act is the agreemeni hereinafter set out to which the Governor General in

Council has already expressed his approval.

NOW IT T8 HEREBY MUTUALLY AGREED AND DECLARED by and
between the parties hereto as follows, that is to say :—

1 This agreement shall be deemed to have come into force on the 1st day of
April 1935 being the day on which the Governor General in Council by notification
in the Gazette of India agpointed that Chapter III of the Act should 2ome inte
force and this agreement shall remain in force for the term of twenty years from
the aforesaid day and thereafter unless and until determined as hereinafter pro-

vided.

2. The Reserve Bank shall during the subsistence of this agreement employ the
Imperial Bank as its sole agent at every place in British India where there is a
branch of the Imperial Bank which was in existonce at the date on which this agree-
ment comes into foree and where there is mo branch of the Banking Department of
the Reserve Bank.

3. The general banking business of the Governor General in Council which may
be entrusted by the Reserve Bank to the Imperinl Bank as sole agent of the Res:rve
Bank as aforesald shall be managed by the lmperinl Bank subjeet to the provi-
sions of this agrecement and with and to such orders and directions as may from
time to time be given to the Imperinl Bank by the Roserve Bank and for this purpose
all such accounts shall be maintained by the Imperial Bank as shall be necessary
or convenient or an the Resorve Bank shall from time to time direct :

Provided however that in conducting such business the responsibility of the
Imperial Bank shall be solely to the Reserve Bank and shall be that of a Bunker

to an ordinary customer,
4. The Reserve Bank shall not maintain a balance with the Imperial Bank for
the management of the accounts of the Governor General in Counecil, but all sums

due to or from the Governor General in Counecil in the management of the aforcsaid
accounts shall be adjusted by the Imperial Bank by book tranmsfer with the balunces

(129)
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which it holds with the Reserve Bank at such place or places at which there is a
branch of the Banking Department of the Reserve Bank and in such manner 2s
may be agreed upon between the Reserve Bank and the Imperial Bank from time
to time,

5. (a) In consideration of the performance at the places and in the maouer

ified in this agreement by the Imperial Bank on be of the Reserve Bank
of the functions which the Imperial Bunk was performing on behalf of the Governor
Generul in Council before the coming into force of this agreement with the exeeption
of functions relating to the management of the public debt, the Reserve Bank shall
pay to the Imperial Bank as remuneration a sum which shall be for the first ten
years during which this agreement is in force a commission calculated at ome-
sixteenth of one per cent. on the first 250 crores und one-thirty-second of one per
cent. on the remainder of the total of the receipts and disbursements dealt with
annually on nceount of Government by the Imperial Bank on behalf of the Resctrve
Bank, At the close of the said ten years the remuneration to be paid by the
Reserve Bank to the Imperial Bank for the performance of these functions shall be
revised and the remuneration for the emsuing five years shall be determined on the
basis of the actual cost to the Imperial Bank, as ascertained by expert aceount-
ing investigation, of performing the snid functions. The remuneration so determined
shall thereafter be subject to revision in like manner at the end of each period of
fivo yeurs so long as this agreement remains in force, The amount of the said
remuncration shall be arrived at by discussion in advance between the Reserve Bank
and the Imperial Bank so that the new arrangements may come into force at the
beginning of each such period :

Provided that if any dispute arises between the Reserve Bank and the Imperial
Bank as to tho amount of the said remuneration, the matter shall be referred for
final decision to the Governor General in Council who may for the purpose of arriving
at such decision require from the Imperial Bank such information and muy order
such accounting investigation as he thinks fit,

(b) The Reserve Bank shall pay to the Imperinl Bank for acting as agent in
matters other than that for which the Imperial Bank is remunerated under cluuso
6 (a) such remuneration as shall be agreed between the parties from time to time
and failing agreement as shall be determined by the Governor General in Council
whose decision shall be final and binding on the parties.

6. The Imperinl Bank shall maintain brunches not less in number than those
existing at the time this agreement comes into force and in consideration thereof
the Reserve Bank shall until the expiry of 15 years from the coming into foree of
this agreement make to the Imperinl Bank the following payments, namely

(a) during the first five years of thia agreement—nine lakhs of rupees por
annum ;

(b) during the next five years of the agreement—six lakhs of rupees per
annum ; and

(¢) during the next five years of the agreement—four lakhs of rupees per
annum,

7. The Imperial Bank shall not without the approval of the Resorve Bank open
?:y l;mnch in substitution for a branch existing at the time this agreement comes
to foree.

8. If the Imperial Bank so desires, the Reserve Bank shall maintain a chest of
its Issue Department and a small coin de at each branch of the Imperial Pank
managing the Government account situnted at a place in British India where there
ia no office of the Banking or Issue Department of the Reserve Bank, and at any
local head office or other branch of the Imperinl Bank in India if the two Baiks
so agree and the Imperial Bank shall provide sufficient accommodation for suech
chests and small coin depots as may be required for the deposit of notes or <coin.
The Reserve Bank shall supply the said chests and depots with the necessary curreney
whether notes or coin, and the Imperial Bank shall, subject to any general or special
directions received from the Reserve Bank in that behalf, exchange notes for coin



AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND THE 131
IMPERIAL BANK OF INDIA.

and coin for notes and make deposits and withdrawal of notes and coin at such
chests and depots and shall supply the Reserve Bank with such information as it
may from time to time require as to the transactions at such chests and depots
and the composition of the balances held thereat. The Imperial Bank shall be
responsible for the safe custody in its strong rooms of the said chests and depots
and their contents and the responsibility of the Imperial Bank in respect of the
said chests and depots and their contents shall be that of a bailee as prescribed by
section 151 of the Indian Contract Act (Act IX of 1872), The Imperial Bank
shall allow the Reserve Bank to have access to the said chests and depots at all
reasonable times for the purpose of inspecting the contents and the arrangemenis
made for their safe custody., The Imperial Bank shall also be responsible for ihe
examination and correctness of coin or notes at the time of deposit in or withdrawal
of the same from the snid chests or depots.

9. The Imperiul Bank shall be at liberty for the purpose of the transfer of its
funds from any of it local head offices or branches in India to any other or such
offices or branches to make payments into and withdrawals from its aecount with uny
office or branch of the Banking Department of the Reserve Bank or any offiea or
chest of the Issue Department of the Heserve Bank or any small coin depot in its
custody free of charge.

10. The Imperial Bank shall give to all banks included in the Becond Schedule
of the Aect such facilities for remittances as may be preseribed from time to time
by the Reserve Bank and shall also as fur as practicable give the public every facility
for the transfer of money at rates not exceeding such rates as the Reserve Ban
may by special or general direction approve.

11. The Imperial Bank shall not be at liberty to close any of its offices or
branches at which it performs agency functions for the Reserve Bank except on
Bundays and on public holidays as defined bgr the explanation to section 25 of the
Negotiable Instruments Act (Act XXVI of 1881),

12. The Imperial Bank shall forthwith supply the Reserve Bank with any
information which it may by special or general direction from time to time require,
regarding the security of the Government monies or the assets of the Issne Dopart-
ment in the custody of the Imperial Bank and the BReserve Bank shall be entitled
to issue instructions to the Imperial Bank in respect of any matter which in its
opinion vitally affects either of these matters provided that nothing in this elause
shall operate to nffect the obligations in regard to the supply of information im
on the Imperial Bank as a Bcheduled Bank under section 42 of the Act and the
regulations framed under section 58 (2) (o) of the Aet.

13, If in the opinion of the Reserve Bank the Imperial Bank has failed either to
fulfil the conditions of this agreement or to maintain a sound financial position or
has wilfully disregarded or failed to comply with the provisions of clause 12 of
this agreement, the Reserve Bank shall be entitled to make a recommendation to the
Governor Gemeral in Council and the Governor General in Council after makin
puch further enquiry as he thinks fit may issue instructions to the Imperial Ban
with roference either to this agreement or to any matter which in his opinion invelves
the security of the Government monies or the nssets of the Issue Department of the
Reserve Bank in the custody of the Imperial Bank and in the event of the Imperial
Bank disregarding such instructions may by notification in the Garzette of India
declare this agreement to be terminated and on such notification being issued this
agreement shall forthwith be determined accordingly but without prejudico to any
rights acquired or liabilities incurred by either party prior to such determina-
tion.

14. This agreement may be determined at or at any time after the expiration
of the said term of twenty years by notice in writing given in manmer hereinafter
mentioned, that is to say, that if on or after the iration of fifteen years from
the date on which this agreement comes into force either of the parties heroto shall
give to the other party a motice in writing expressing its desire to detormine this
agreement such notice if given hy the Reserve Bank to be addressed to and sorved
upon the Managing Director of the Imperial Bank and if given by the Imperial Bank
to be addressed to and served upon the Governor of the Reserve Bank, this agree-
ment shall immediately upon the expiration of five years from the day of such
service absolutely cease and determine save as to rights or liabilities acquired or
incurred prior to such termination,

L163LAD 2
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IN WITNEBE whereof the Common Beals of the Reserve Bank of India and the
Fmperial Bank of India have been hereunto affixed in the presence of their respective
subacribing officials the day and year first above written.

The Common Beal of the Reserve Bank
of India was hereunto affixed pursuant to a

reeolution of its Central Board in the presence Common Seal
of Bir Osborne Arkell Smith, K.C.LLE, the of the
Gaveruor and Bir Edward Charles Benthall,

Kt., and Sir Badridns Goenka, Kt., C.LE., two Beservo Bunk of
of the Directors of the Reserve Bank of India India

who in token of their presence have hereupon
signed their namos.

(8d.) OseoeNE A. BMrTH,
Governor,

(8d.) Bapripas GoOENEA,
E. C. BeNTHALL,
Directors.

The Common Seal of the Imperial Bank
“of India was hereunto affixed in the presence
of William Lamond, the Managing Director
-and Evel James Bunbury and Harry
Harrison Burn, two of the Directors of the
Imperial Bank of India who in token of their
presence have hereupon signed their names.

(Bd.) W. Lawoxp,
Managing Dirontor.
(8d.) E. J. BUNBURY,

H. H. Boen,
Diraotors.

AGREEMENT BETWEEN THE SECRETARY “OF STATE FOR
INDIA IN COUNCIL AND THE RESERVE BANK OF INDIA.

The Honourable 8ir James Grigg (Finance Member) : Bir, I lay on
the table a copy of the Agreement between the Secretary of State for
India in Council and the Reserve Bank of India.

AN AGREEMENT made this fifth day of April 1835, BETWEEN THE
SECRETARY OF STATE FOR INDIA TN OOUNCFL acting by and through THE
GOVERNOR GENERAL IN COUNCTL (hercinafter called ‘¢ the Becretary of
Btate ’’) of the one part and THE RERERVE BANK OF INDIA (hereinaftcr called
‘“ the Bank ’’) of the other pnrt WHEREAB the Bank was constituted and
incorporated and is repulated by the Reserve Bank of India Act, 1934 (being Aot
No. IT of 1034) (hercinafter called ‘‘ the Aet ’’) with and subjeet to the various
powers, provisions and restrictions in and by the Act set forth and it was thereby
inter alic partieularly provided as follows, wviz,

(1) by section 20 of the Act that the Bank should undertake to accept monias
for account of the Governor General in Council and to make pavments
up to the amount standing to the eredit of his account and to carry
out his exchange, remittance and other hanking operations including the
management of the public debt, and
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(2) by section 21 (1) of the Act that the Governor General in Council should
entrust the Bank on such conditions as might be agreed upon with all
his money, remittance, exchange and banking transactions in India and
in particular should &epouit free of interest all his cash balances with
the Bank &Jrovidod that nothing in that sub-section should prevent the
Governor (feneral in Council from earrying on money transactions ut
gla.cas where the Bank has no branches or agencies and that the Governor

eneral in Council might hold at such places such balances as he wmay
require, and

(3) by section 21 (2) of the Act that the Governor General in Council should
entrust the Bank on such conditions as might be agreed upon with the
management of the public debt and with the issue of any new loaus.

NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED by and
between the said parties hereto as follows, that is to say :—

1. This agreement shall come into force on the execution of these presents.

2. The general banking business of the Governor General in Council (in which
business is included the payment, receipt, collection and remittance of moncy on
bebalf of the Governor General in Council and of such Local Governments as may
not have the custody and management of their own provincial revenues) shall be
carried on and transactedl by the Bank in accordance with and subject to the pro-
visions of this agreement and of the Act and with and to such orders and directions
as may from time to time he given to the Bank by the Governor Gemeral in Couneil
through any Government officer or officers authorised by him in that behal? and
at_any of the offices, branches or agencies of the Bank for the time teing in
existence as may from time to time be so directed and for this purpose asunch
accounts shall be kept in the books of the Bank and at such offices, branches or
agencies of the Bank as shall be necessary or convenient or as the Governor Gemeral
in Council shall from time to time direct in the manner aforesaid.

8. The Secrotaryr of Htate shall employ the Bank as the sole Banker in Indin of
the Governor General in Cuuncil who shall deposit or cause to be deposited with
the Bank or allow the Bank to receive and hold as banker the whole of his cash
balances at any places at which for the timo being the Bank shall have un wuilice,
branch or agency and the Bank shall subject to such orders as may from tima to time
be given by the Governor General in Council in the manner aforesaid recoive and
hold for the Governor Gemeral in Council all such monies as may be or become pay-
nble to him or on his account and the Bank shall transact at its officos, branches:
and agencies for the time being existing respectively all such business for the
Governor General in Council regarding the receipt, collestion, payment and remittance
of money and other matters, as is usually transacted by bankers for their customers.
The Bank shall make the said monies at the saild offices, branches and agencies svail-
able for transfer to such places and at such times as the Governor General in Council
may direct. No interest shall be payable to the Governor General in Council on any
of the monies for the time being held by the Bank.

4. The management of the public debt and the issue of new loans by tlhe

Governor General in Council and the performance of all the duties relating thereto-
respectively including the collection and payment of interest and principal and the
consolidation, division, conversion, cancellation and renewal of socuritive of the
Governor General in Council and the keeping of all registers, books and accounts
and the conduct of all correspondence incidental thereto shall be transacted by the
Bank at its offices in Bombay, Caleutta and Madras and at any of its offices,
branches or agemcies at which respectively the administration of any portion or
portions of the public debt is for the time being conducted or interest therecon is for
the time being payable and the Bank shall also keep and maintain such registers,
books amd accounts in respect of the said public debt as the Governor General in
Counci! may from time to time direct and shall audit all payments of much interest
and act gemerally as agents in India for the Becretary of State and for the Governor
@Gemeral in Couneil in the management of the said public debt and shall conduet
naeh agency subject to such orders and directioms with regard to the gemeral manage-
ment thereof as may from time to time be given to the Bank by the Governor Gemersl
#a Couneil.
. 5. The Bank shall not be entitled to any remuneration for the comduct of the
ordinary banking business of the Governor (emeral in Council other than sueh
advantage as may accrue to it from the holding of his cash balances free of ohliga-
tion to pay interest thereon.
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6. As remuneration to the Bank for the management of the public debt as afure-
paid the Bank sball be entitled to ¢ to the Governor Gemeral in Council half-
yearly a commission at the rate of Ra. 2,000 per crore per annum on the amount of the

ublic debt as nforesaid at the close of the half-year for which the eharge is nade.
n calculating this charge the following amounts shall be excluded from tha mnount
of public debt, vz :—
(a) The amounts of loans discharged outstanding after ome year from the
date of a notice of discharge.

(b) The amount of stock certificates for Rs. 50,000 and upwards held by the
Governor General in Council or by a Local Government or by any officer
or ofticers of the Government of India or of  Loeal Government autho-
rised in that bebalf.

(o) 'The amount of the Government of India rupee securities held in the issue
department of the Bank.

(d) The amount of stock and notes outstanding in the London register.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall
be entitled to charge to the Governor Gemeral in Council @ fixed sum of Ra. 2,000
a yoar on account of the stock certificates referred to in head (b) of this clause and
the Bank shall be also entitled to charge the public (but not the Governor General
in Coumecil or & Local Government) all such fees and charges as arc now or may
hereafter from time to time be prescribed by the Governor Genernl in Council under
the powers conferred upon him oy the Indian Securities Act, 1820 (Aet No. X of
1920) for duplicate securities and for the renewal, consolidation, division or otherwise
of all Uovernment Becurities which the Bank issucs.

7. The Bank shall maintain currency chests of its issue department at esuch
rnlacea us the Governor (femeral in Council may prescribe and the Governor General
Council shall provide suflicient accommodation for such chests as may be required
for the deposit of notes or coin and shall be responsible to the Bank for the safe
eustody of the said chests, notes and coin. The Bank shall keep the said chesta
supplied with sufficient notes and coin to provide currency for the transactions of the
Governor (eneral in Couneil and reasonable remittance facilities to the public at
the said pinces. The Governor General in Council shall supply the Bank with such
information and returns as the Bank mny from time to time require as to the com-
position of the balances in the said chests and the amount and nature of the transfers
to and from the said chests. The Bank shall have aceess to the said chests at all
reasonaple times for the purpose of inspecting and checking the contents. The Governor
General in Council shall be responsible to the Bank for the examination and correctness
of coin or notes at the time of deposit in or withdrawal from the said chests.

8. The Bank shall not be at liberty to closc any of its offices or branches except
on Bundays, New Year’s Day, Christmas Day, Good Friday and on any other day
declared to be a public holiday by any notification published in pursuanece of the
Negotiable Lnstruments Act (Act XXVI of 1881) subject nevertheless and notwith-
standing the provisions of that Aet to any special orders or directions which may be
issued by the Governor General in Council and the Bank shall be responsible that
no one of its agencies doing Government business for the time being existing shall
be closed except on Bundays and on public holidays authorised by the Loeal Govern-
ment within whose jurisdiction such agencies may be respeetively situated.

8. The responsibility for all losa or damage to the Becretary of Btate and the
Governor General in Council which may result from any act or negligence or omission
of the Bank in conducting the business of the public debt aforesaid or the pay-
ment of interest or discharge value thereon or the remewal, conversion, consclidation,
subdivision or cancellation of any Government security shall rest with and be bornme
by the Bank provided however that it shall not be incumbent on the Bank to verify
signaturcs and endorsements on (overnment securities which prima facie appear to
be in order and in tho acceptance of which the Bank shall not be guilty of any
negligence and in mueh cases mo liability shall be incurred by the Bank in respect
thereto PROVIDED ALSO that in regard to the ordinary banking business at the
offices, branches and agencies of the Bank of receiving and realising money and
securities for money on account of the Governor Gemeral in Couneil and ying
cheques, orders, draft bills and other documents whether negotiable or mot K the
Bank’s capacity of bankers for the Governor Gemeral in Council and whether such
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business be done by the Bank or by agencies on its behalf the respomsibility to the
Hecretary of State and the Governor General in Counecil shall be that of the Bank
and such responsibility shull be that of a banker to an ordinary customer.

10. The Bank shall remit on account of the Governor General in Council between
India and London such amounts as may be required by him from time to time ad
the market rate of the day for telegraphic transfers, subject to the proviso that if &
lurge transfer has to be cffected in connection with the floatation or repayment of
a sterling loan or analogous operation, aud if it is considered by ecither party to be
inappropriate to apply the rate of a single day, an average rate based on a longer
period may be fixed by agreement between the two parties.

11. This agreement may be determined by either party giving to the other party
one year's notice in writing expiring on the 31st day of March in any year, such
notice if given by or on behalf of the Secretary of State to be addressed to the
Governor of the Bank and to be served by being rﬂft at the Head Office of the Bank
and if given by the Bank to be served by leaving the same with or addressing the
same by registered post to the Secretary to the Government of India in the Finance
Department and immediately upon the expiration of such notice this sgreement shall
absolutely cease and determine save us to rights or liabilities acquired or imcurred
prior to such terminatiom.

12, Nothing in this agreement shall operate to affect in ang way the obligntions
imposed either on the Governor General in Council or on the Bank by or under the
Act or any subsequent amendment or amendments of the Act.

13, The Bank shall be entitled to perform all or any of the matters contained
in this agreement through such agemcy or agencies as may be prescribed by the Act
or any amendment thereof or as may be approved by the Governor General in
Couneil.

IN WITNESB WHEREOF .

Becretary to the Government of India in the Finance Department the order
and direction of the Governor General in Council acting for and on be of the
Becretary of Btate for India in Council has hereunto set his hand and the common
seal of the Reserve Bank of India pursuant to a Resolution of its Central Board
has been hereunto affixed in the presence of its subseribing officials the day and year
first above written.

Bigned by the said the Honourable Mr.

Philip Cubitt Tallents, C.B.I, C.LE., LCS,

Becretary to the Government of India in the (Bd.) P. C. TALLENTS,
Finance Department for and on behalf of the Rocretary to the Govt, of

Governor General of India in Couneil acting India, Finance Dept.
in the premises for and on behalf of the Hee-
retary of State for India in Council in the
presence of J
(84.) H. 8. BTEPHENSON,
Additional Under Secretary

to the Government of India.

The Common Beal of the Reserve Bank /—
of India was affixed hercto in the presence Common seal
of Bir Edward Charles Bemthall, Kt, and Sir ( of the
Badridas Goenka, Kt., OLE., two of its ' Rea Bank
Directors and Bir Osborme Arkell Bmith, Voo /
K.C.LE,, its Governor. \ Indis
N
haa s SR
. (8d.) E. O. BENTHALL,
Babrmas GOENKA,

Directors.

(8d.) Ossoawz A. BuMiTH, *
Governor.



STATEMENT (LAID ON THE TABLE) SHOWING THE OBJECTS
ON WHICISI THE PETROL TAX FUND WAS EXPENDED
DURING 1934-35.

The Honourable Mr. D. G. Mitchell (Member for Industries and
Labour) : Sir, I lay on the table the statement promised in reply to
part (b) of short notice question No. 146 asked by the Honourable Mr. E.
Miller in the Council of State on the 28th August, 1934, showing the
objects on which the Petrol Tax Fund was expended during 1934-35.

Objeoct. Expenditure.

1. Installation of an Illuminated Wind Indicator at the
Karachi Air Port .. . .. .. 2,768

2. Extra Expenditure in connection with the installation of
a fixed floodlight at the Karachi Air Port .. .. 785

3. Experimental consolidation of ground at the Civil landing
ground at Bassein o . 613

4. Purchase of an accelerometer for carrying out research
in atmospheric turbulence. o 771

8. Financial assistance and Scholarships to Indians for train-
ing in England in Civil Aviation .. .. *16,000

Total o 20,943

ELECTION OF A MEMBER TO SERVE ON THE STANDING COM-
MITTEE FOR ROADS.

The Honourable Mr, D, G. Mitchell (Member for Industries and
Labour) : Sir, I move :

‘“ That this Assembly do proceed to the election, in such manner as may be
approved by the Honourable the President, of a member to serve on the ftandinyg
Committee for Roads, in place of the late Mr. Fakir Chand, during the remaining
months of the financial year 1935-36.”°

Mr. President (The Honourable Sir Abdur Rahim) : The question is :

‘“ That this Assembly do proceed to the election, in such manner as may be
approved by the Honourable the President, of a member to serve on the Standing
Committee for Roads, in place of the late Mr. Fakir Chand, during the remaining
months of the financial year 1935-36.’’

The motion was adopted.

* This is the revised estimate ; actual expenditu re is not yet known.
( 136 )



ELECTION OF ONE MUSLIM MEMBER TO SIT ON THE STAND-
ING COMMITTEE ON PILGRIMAGE TO THE HIEDJAZ.

8ir Girja Shankar Bajpai (Secretary, Department of Education,
Health and Lands) : Sir, I move :

‘* That this Assembly do ]&rocead to elect, in such manner as the Homourable
the President may direet, one Muslim Member to sit on the Standing Committee on
Pilgrimage to the Hejaz, vice Mr. Ahmed Ebrahim Haroon Jaffer whose election to
the Assembly has been declared void.’’ .

Mr. President (The Honourable Sir Abdur Rahim) : The question is :

‘“ That this Assembly do proceed to elect, in such manner as the Honourabhle
the President may direct, one Muslim Membor to sit on the Btanding Committee on
Pilgrimage to the Hejaz, vice Mr. Ahmed Ebrahim Haroon Jaffer whose election to

the Assembly has been declared void.’’
The motion was adopted.

ELECTION OFF TWO MEMBERS FOR THE CENTRAL ADVISORY
BOARD OF EDUCATION.

8ir Girja Shankar Bajpai (Secretary, Department of Education,
Health and Lands) : Sir, I move :
‘“ That the Members of this Assembly do proceed to elect, in such manmer s

may be approved by the Honourable the President, two Jlersona from among their own
numbers to be members of the Central Advisory Board of Education comstituted by

the Government of India.’’
Mr. President (The Honourable Sir Abdur Rahim) : Motion mnoved :

‘“ That the Members of this Assembly do proceed to elect, in such manner as
may be approved by the Honourable the President, two persons from among their own
numbers to be members of the Central Advisory Board of Education constituted by

the Government of India.’’

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, as
experience grows on me about the fabrications and labyrinths of the Gov-
ernment of India, I feel more and more impressed that the Departinent
of Education, ITealth and Lands happens to be the dustbin of the Govern-
ment of India.  (lear, hear.) Only the other day, I found my llonour-
able friend, Mr. Clow, a great authority on labour, arguing in ‘he role of
the head of the Ecclesiastical Department, and T called him Bishop Clow
in the Public Accounts Committee.

Mr. President (The Honourable Sir Abdur Rahim) : Is the Honour-
able Member objecting to this motion ?

Mr. B. Das: What I submit, Sir, is that this is a new proposal, and,
as I proceed with my speech, I shall bring to the notice of the Governmecut
as to how they are trying to revive an old measure, and then T will leave
it to the House and to you, Sir, whether the Government of India are justi-
fied in bringing - forward this motion and in reviving a thing which was
dead as long ago as 1922 or 1921. I would have preferred my Honourable
friend, Sir Girja Shankar Bajpai, being Bishop Bajpai and being placed in
charge of the Ecclesiastical Department which my Honourable friend, Sir
Muhammad Zafrullah Khan, has disowned.

The genesis of this Central Advisory Board of Education is in a Reso-
lution of the Department of Education, Health

1ra and Lands, where—to be fair to the Department
~thay have stated their case. What did the Government of India Act of

{ 137 )
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1919 bring about ¥ It brought decentralization and gave the provinces
full authority in the matter of education. The Government of India had
and still have an Educational Commissioner. They want to give some work
to that excellent officer- on list of no work. The Inchcape Committee
came in 1925 and strongly recommended that the post of Eilucational
Commissioner should be abolished ; and I must give credit to my [Honour-
able friend, Sir Girja Shankar Bajpai, that he has mentioned that fact
in this Resolution that it was the Incheape Committee that recommended
}h_e a]bolition of the post of Educational Commissioner. Now, Sir, my
riend,. . ...

8ir Girja Shankar Bajpai : Sir, I wish to correct my IIonourable
friend. I have nowhere stated in this Resolution that the Inchcape Com-
nittee recommended the abolition of the post of Educational Commissioner,

Mr. B. Das: It is said here in this Resolution :

‘‘ But, as a result of the recommendations of the Indian Retrenchment Committee,
which was presided over by Lord Inchcape, they were abolished in 1923 in the interest
of ecomomy.’’

8ir Girja Shankar Bajpai : That was the Advisory Board that was

abolished, and not the Educational Commissioner.

Mr, B. Das : I stand corrected. Then, the other part of the story
my friend, Sir Girja Shankar Bajpai, has not cared to mention in his
Resolution. One of the recommendations was that the Educational Com-
missioner’s post should be abolished. And, Sir, in the old days, older
Members like nryself exercised pressure on Government to abolish that
post. But Government, in their self-denying mood, must nourish and
foster old antiquated jobs under them ; and, 8o, in the year 1935, when,
according to the Government, the country is supposed to envisage a new
Constitution, they revive something that was dead so far as we are
concerned.

Mr. President (The Honourable Sir Abdur Rahim) : But this motion
is only for filling up two places in the Committee,

Mr. B. Das : No, Sir ; this Committce has not functioned for the
last 15 years. The woment the House appoints these two persons they
will authorise th: Educational Commissioner with the Government of
India to be the Chairman of the Central Advisory Board and they will
authorise also, according to this Resolution, the appointment of a Recre-
tary to the Board which will be a new post to be created. 1 do not know
if my Honourable friend, Sir James Grigg, has sanctioned money for these
idle deliberations of the Department of Education, Healtk and Lands.

The Honourable 8ir James Grigg (Finance Member) : I do not agree
that they are idle. -

Mr. B. Das : Thank you ! I am glad I have a valued friend on the
other side | 8o, Sir, why this hurry | If the Government of India want
to create a Central Fducation Board, they ought to have waited till that
Federal Assembly, that they are dreaming of in three or four years’ time,
came in, and then bronght forward this proposal. I have read cursorily
the J. P. C. Report and the Government of India Act, and I have never
seen that anywhere such power has been given to the new Education
Minister, whoever he might be, under the Government of India. Sir, I
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would point out that the Government of India should pause &t this
moment and not create further jobs like the Education Commissioner’s
post which was recommended by the Inchcape Committee to be abolished
and create an Education Board to co-ordinate the educationul movement
in India. As I understand the system of education in India, as soon as
provincial autonomy comes in, the provinces will try to evolve their
system of education in their own way. Why should there be any control
by the Education Department or the Education Minister who may be
here in the Iederai Assembly and why should there be any dictation as
to the system of education they will give in particular provinces 1 The
provineces must build up their own systems of education.

Sir, one particular line which this Resolution contains is this :
‘¢ The intention is that the Board should be a live organism.’’

I know the activities of the Department of Education. Health and
Lands, and how it is a live organism in the Government of India ! The
treatment that Indians are receiving in South Africa, Kenya, Tanganyika
and Zanzibar shows how lively the Department of Education, [Iealth
and Lands is ! In creating this live organism today, I do not know whe-
ther it will be a live organism or a dead tissue. There are raany eminent
doctors here who will say whether it will be a dead tissue of the Depart-
ment of Education, Health and Lands. I would strongly ask the Gov-
ernment of India to reconsider at this late hour this new mad scheme of
theirs and allow the provinces to develop their own system of education
without being eontrolled by the Government of India.

Prof. N. @. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) :
Sir, it is rather surprising that this particular motion should be made
in this House without, first of all, giving an opportunity to this House
to say whether we really are anxious to have a Central Advisory Board
of Education at all. This is, to put it shortly, short-circuiting the debates
as well as the intentions of this House. To quietly bring it here as a
matter of election of two members, and, then, merely because the House
elects these two members, to come forward again for a grant for the
maintenance of this particular Board, is really not a fair way of dealing
with this House. Then, again, if you look to the constitution of this
particular Board, you will find that only certain unimportant interests
are to be represented on this, and, really, the most vital interests, com-
mercial, industrial end agricultural, are not to have any place at all on
this particular Board. I do not know how this Board can be expected
to benefit these interests, especially when their representatives are not
put on it at all. 1If only Sir Fazli Iussain had been in charge of this
particular Department now, I am quite sure, he would have certainly
thought many times before he committed 'this particular blunder. I
have drawn the attention of Government again and again during the last
Session to the absolute necessity of seeing that the representation of agri-
cultural classes and peasants as well as the commercial interests is pro-
vided for on the constitution of this Board when it came to be consti-
tuted ; and [ was then given an assurance by Sir Girja Shankar Bajpai
that certainly the Government of India would take every possible oppor-
tunity of trying to give representation for as many interesis as possible.
Aud yet I do not know why agricultural interests are not given any placo

at all.
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Mr. Pregsident (The Honourable 8ir Abdur Rahim) : The motion is
for the filling up of two places on the Committee. Even supposing the
motion is not carried, the only result will be that the Central Advisory
Board will be without two members.

Prof. N. G. Ranga : The motion is for the acceptance of this particu-
lar Resolution that has been circulated to us and also the election of two
persons to the Central Advisory Board of Education.

Then, again, coming to the functions of this particular Board, I find
that it is......

Mr, Presicent (The Ilonourable Sir Abdur Rahim) : The Chair really
cannot allow the policy to be discussed on this motion, becuuse, cven, if
tlie motion is lost, the Central Advisory Board, the Chair takes it, will
funetion without two members,

Prof. N. G. Ranga : The necessity for the establishment of the Central
Advisory Board has not been placed till now before this Honse for dis-
cussion.

Mr. President (The Honourable Sir Abdur Rahim) : That is not in
question,

8ir Girja Bhankar Bajpai : May [ just mention one fact for the
information, both of Mr. B, Das and my Honourable friend, Mr. Ranga ?
Both of them have heen saying that Government are anticipating in some
way the decision of the Standing Finanece Committee and the decision of
the Assembly. As a matter of fact, this proposal for creating a Central
Advisory Board was put before the Standing Finance Committee in
January, 1935, and funds have been actually voted by the Assembly as
part of the annual budget for 1935-36.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair will
not allow the discussion to proceed beyond the limits of the motion,

Prof. N. G. Ranga : All right, Sir. In view of the fact that this
Central Advisory Board for Education has to deal with questions con-
cerning the agricuitural classes and also commercial interests, 1 think
it is really wrong on the part of the Government of India not to have
thought of providing any representation for these classes on this Board.
I also find that out of this number—15—only two are to be elected by this
House. It is this louse which has to provide funds for this Board, and
we know what will be the effect of electing only two members, because we
have had the expericnce of the Imperial Council of Agricultnral Research:
this House is expected to elect only two members there, and we have found
that we do not have a sufficient say in its counsels and we do not have suffi-
cient control over its affairs. I, therefore, suggest that the representa-
tion of this House should, first of all, be increased—should at least be
trebled if not quadrupled—and that the interests of the peasants and
agricultural classes and also commercia] interests should be given repre-
sentation ou this Doard and those classes should also give their advice, so
that this Board can function properly in their interests. _

Dr, Zisuddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural) : Sir, I was rather surprised at the speech of Mr. B, Das
who claimed to be one of the oldest Members of the Assemnbly. May I
remind him that on the 16th February, 1932, we demanded of the (Govern-
ment of India to set up this Advisory Board, and Sir Frank Noyce, on
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behalf of the Government of India, gave us an assurance that it would
be established at no distant date ¥ The year 1932 passed, and this
Advisory Board was not there ; and the plea of financial stringeney was
brought forward at the time of the next budget. We again demanded
it in 1933 in series of questions—in 1934, I again raised this question ;
when the Demand for Grant came up for voting, I again raised the issue
that we would not agree to vote for ordinary expenditure unless this
Advisory Board was agreed to by the Government of India. Now, this
year, the Standing Finance Committee and the Legislative Assembly both
agreed to set up this Advisory Board. The only objection that I have
is that they have taken three years to establish this Board which ought
to have been established in the year 1932. As regards the constitution
of the Board, I do not think my friend will have any objection that the
Assembly should be represented on the Board. As regards the general
constitution of the Board, I have myself some difficulties, but that can be
raised either in the shape of questions or in the form of Resolutions. As
far as the present issue is concerned, I think we should support that the
Assembly should have representation on the Advisory Board.

8ir Girja Shankar Bajpai : Sir, I do not think I need detain the
House very long—there are just one or two points which I should like
to deal with. My Honourable friend, Mr. B. Das, evidently wants this
organisation to be dead before it is born. I am quite confident that no
section of this House, which is in favour of this organisation being set
up, will approve of that particular suggestion. He further seemed to
suspect some Machiavellian move on the part of the Government of India
to restrict the powers of autonomy which already vest in the provineces.
T fear he could not have studied the Resolution which I took the pre-
caution of placing on the tables of Honourable Members this morning,
because the Resolution definitely says :

‘¢ While recognising its title—(that is, the title of the Board)—to such legitimate
latitude, it is necessary to emphasise that its recommendations will be entirely advisory
and will not be binding on provinecial Governments and authorities,

That should dispose of the bogey which my Honourable friend
has raised of some subtle move on the part of the Government of India
to restrict the liberties of the provinces, Then, my Honourable friend,
Mr. Ranga, complained that there was no representation of agricultural,
commercial and industrial classes on the proposed Board. I am sure,
from his experience he must know that the more unwieldy a board is,
the less usefully does it function. This is primarily an educational
board : we want educationists on it and we have a predominance of
educationists provided for in the constitution. Then, there are in this
ITouse gentlemen not professionally connected with education who have
taken an interest in educational problems : we provide for their repre-
sentation on the Board ; but if my Honourable friend will read the
Resolution carefully, he will find that in paragraph 4 we have specified
the modus operandi as regards the study of particular problems by ad hoc
committees. If a problem of agricultural or commercial education or
industrial education comes up before the Board and is considered to be
wc;;i;hy of study or investigation, that is the method by which it will
tackled. .



142 LEGISLATIVE ASSEMBLY, - [2nD Srp. 1935.

[Sir Girja Shankar Bajpal.]

That is all I have to say, and I hope that the House, which has in
the past repeatedly expressed a desire that this Advisory Body should be
set up, will give support to the motion which I have moved.

. Mr. President (The Honourable Sir Abdur Rahim) : The question
18

‘‘ That the Members of this Assembly do proceed to elect, in such manner as
may be approved by the Honourable the President, two persons from among their
own numbers to be members of the Central Advisory Board of Education constituted
by the Government of India.’’

The motion was adopted.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

ELECTION OF A MEMBER TO SIT ON THE IMPERIAL COUNCIL
OF AGRICULTURAL RESEARCH AND ITS GOVERNING BODY.

8ir Girja Shankar Bajpai (Secretary, Department of Education,
Health and Lands) : Sir, I beg to move :

‘¢ That this Assembly do proceed to eleet, in such manner as the Honourable
the President may direct, one member to sit on the Imperial Council of Agricultural
Resoarch and its Governmg Body, vice Maulvi Muhammad Shafi Daudi, whose seat
in the Legislative Assembly has been declared vacant by the Governor General in
Council.”’

Mr. President (The Honourable Sir Abdur Rahim): The question
18 @

‘‘ That this Assembly do proceed to clect, in such manner as the Honourable
the President may direct, one member to sit on the Imperial Council of Agricultural
Research and its Govemmg Body, vice Maulvi Muhammad Shafi Daudi, whose seaf
in the Legislative Assembly has been declared vacant by the Governor General in
Council.”’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : I have to
inform Honourable Members that for the purpose of election of members
to the Standing Committee for Roads, the Standing Committee on Pilgri-
mage to the Hedjaz, the Central Advisory Board of Education and the
Imperial Council of Agricultural Research and its Governing Body the
following dates have been fixed for receiving nominations and holding
elections, if necessary, namely :

Nominations. Eleotion.
(1) Standing Committee for Roads 4th September, 1935 6th September, 1085.

(2) Standing Committee on Pilgri-
mage to the Hedjaz .. 4thSeptember, 1935 6th September, 1935.

(8) Centnl Advuory Board of Edu-
5th September, 1835 10th September, 1035.

(4) Imperml Conndl of Agncultuul 5th September, 1935 10th September, 1835.
Regearch and ite governing body.



The nominations for all the Committees will be received in the Notice
Office upto 12 Noon on each day appointed for the purpose, while the
elections which will be conducted in accordance with the principle of pro-
portional representation by means of the single transferable vote, will, as
usual, be held in the Secretary’s Room in the Assembly Building between
the hours of 10-30 A.M, and 1 p.M.

THE PAYMENT OF WAGES BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTER.

The Honourable Mr. D. G. Mitchell (Member for Industries and
Labour) : Sir, I present the report of the Select Committee on the Bill
to regulate the payment of wages to certain classes of persons employed
in industry.

THE CRIMINAL LAW AMENDMENT BILL.

The Honourable 8ir Henry Oraik (Home Member) : Sir, at this the
first stage of what I fear is likely to be a protracted—and possibly a hotly
contentious—discussion, I do not propose to say anything that is conten-
tious or argumentative, as I don’t think it would be in accordance with
the spirit of Standing Order 37 to do so. The Statement of Objects and
Reasons attached to this Bill is, I venture to think, a sufficiently full
explanation of its provisions except possibly on two points where the
Statement of Objects and Reasons might have been a little fuller, The
first of these is in regard to sub-clause (2) of clause 2 of the new Bill
which repeals sub-section (3) of section 1 of the existing Act. The effect
of that is to make those provisions of the existing Act, which we intend
to retain, permanent and not merely temporary. We should perhaps
have inserted in the Statement of Objects and Reasons very briefly our
reasons for taking that course. They are, that it is, in our opinion,
inipossible to foresee within any reasonable time the cessation of the
terrorist movement or of communal unrest, against both of which the pro-
visions of this Bill are intended as a safeguard ; nor it is possible for us
to say definitely that there is no chance within the next few years of a
revival of the Civil Disobedience Movement, possibly in another form.

There is one other point, a less important point, in regard to which
the Statement of Objects and Reasons might perhaps have been fuller,
that is with regard to the retention of section 5 of the existing Aect, the
section which penalises the publlcatlon of a proscribed document. We
are retaining that section, because in this respect the permanent law of the
land as embodied in the Code of Criminal Procedure is obviously defective.
Government have the power to proseribe a document, but it is not a penal
offence to re-publish a document or any part of it that has been proscribed.
Without such provision proseription is of course a comparatively
valueless weapon.

That, Sir, is all T have to say. It is my earnest hope that in the
further discussions on this Bill we shall be able to differ, if we have to
differ, and I have no doubt we shall have to, without bitterness. I can
assure the House that we on our side will do our best to keep any bitter
feeling out of the discussion. Sir, I beg to move for leave to introduce a
Bill to amend the Criminal Law,

(143)
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&. President (The Honourable Sir Abdur Rahim) : Motion
moved :

‘‘ That leave be granted to introduece a Bill to amend the Criminal Law.’’

Mr. 8. 8Satyamurti (Madras City : Non-Muhammadan Urban) : Sir,
on a point of order, or what I should call the privilege of the House, I
shonld like to call your attention to a statement in the Statesman of
today, purporting to have gone from Simla yesterday, dated the 1st
Sgptemtler, in which the provisions of the new Criminal Law Amendment
Bill, which the Honourable the Home Member has now asked leave of the
House to introduce, are reproduced exactly as they appear in the Bill,
which has been placed on the table this morning. I will read those
paragraphs :

‘* The new Criminal Law Amendment Bill differs from the existing one (which
was passed in_ 1932 and expires next December) in that certain seéctions have been
dropped and in that it will be permanent instead of having a limited duration.
Altogether five sections will be dropped—section 2, which makes it an offence to dis-
suade people from joining the Army, Navy or Police Force, section 3, which makes
it an offence to tamper with public servants, sections 4 and 6, which make it an
offence to boyeott public services and to publish or circulate false statements or
rumours, and section 8, which makes fines inflicted on young persons recoverable from
their parents or guardians. Apart from these five sections, the Act will be presented
for permanent renewal substantially unaltered.’’

Then follow a number of sentences, with which I will not trouble the
House, because it is merely propaganda for this Bill. Again, it ends up by
saying that there is much more of press freedom in this eountry than in
any other country. We are not concerned with that now. That is a
matter of comment.

The point to which I want to draw your attention is particularly this,
that this is a gross abuse of the privileges of this House. A Bill which
has been kept back from us all these days, and the contents of which we
saw for the first time this morning and which my Honourable friend, the
Home Member, now wants the leave of the House to introduce has already
appeared iu a paper, on the basis of a message sent at least twenty-lfour
hours before this morning. I do not know if it is a mere journalistic
scoop ; if that is so, I have no fault to find. If there are enterprising
journalists who can divine without any help from the department con-
cerned the main provisions of the Bill, that is another matter. But T
think you will enquire of the department concerned whether there was any
conference or any communication of the contents of this Bill formally or
informally to certain correspondents of newspapers, and, if so, whether
any discrimination, racial or otherwise, was made in the choice of the
papers to whom the contents of this Bill were communicated. You have
laid down, Mr. President, last Session, that even questions or Resolutions
should net be sent to the press, before they are admitted by you. We have
tried to respect that convention, as one of the privileges of this Honse,
and T o suggest that the first stage of asking for leave to introduce a Bill
becomes almost a farce, if the contents of the Bill are to be published in
advance. and that too, in onc section of the press. As for a journalistic
scoop, you know as well as T do, that there are enterprising journalists
here belonzing to all kinds of press and they would all have done it ; but
the significant fact is that the Statesman alone contained this information,
and 1 do suggest that it is a matter worth enquiring into, whether thie
information was obtained by the journalist concerned without any kind
of help from the Government, or whether the Government communicated
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the contents of this Bill to the Editor or representative of the Sfafesman
in Simla, and, if it is so, whether it does not constitute a breach of the
privileges of this House. It is not right that the means of communica-
tion to the public and to the ITouse, which is this platform and nothing
clse, should be overshadowed by pre-publication, not to the press as a
whole, but to one section of the press alone.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member has quoted the analogy of questions and Resolutions, But those
have to be admitted hy the President before they can be brought up hefore
this ouse. There is no question of admitting a Bill.

_ Mr. 8 Batyamurti : But there is this point, the House has got to
give leave ; it may refuse to give leave to introduce the Bill.

Mr. Pregident (The ITonourable Sir Ahdur Rahim) : That is an-
other matter. Before any Resolution or question is admitted, nobody ean
introduce that business into this House.

Mr. 8. Satyamurti : If, at this stage, leave is refused by this House
for the introduction of my Honourable friend’s Bill, the Bill dies unwept,
unhenoured, and unsung,

Mr. President (The Honourahle Sir Abdur Rahim) : But are not
Government entitled to ascertain beforehand public opinion,—what the
attitnde of the public is likely to be ¢

Mr, 8. Batyamurti : T submit, the only constitutional and legal
forum in which they can ascertain publie opinion is this House so far as
Bills are concerned, unless there is a motion to circulate which is moved
in this ITouse and is passed, in which case Government circulates to ali
relevant people, public bodies, or associations or individuals.

Mr. President (The Honourable Sir Abdur Rahim) : Government
may want to find out what the public opinion is as regards any measure.

Mr. 8. Satyamurti : In that case, they will not ask for leave to
introduce till that public opinion is obtained. They will say, we propose
to legislate on the following lines and we would like to know what publie
bodies think. Having obtained that opinion, they will then put it in the
form of a Bill. T can see, Mr. President, what is in your mind., If the
Governmmen{ do not make up their mind finally to ask for leave to introduce
a Bill and it is in a nebulous state, I can perfectly understand their pub-
lishing proposals, not in a legislative form, but in a series of propositions,
any saying, we propose to legislate on these lines, and they can publish
them, by the various means open to them, such as in the Gazette or elue-
where, :amd then invite publiec opinion. In this case, my submission is they
have not submitted it to public opinion impartially.

Mr. President (The Honourable Sir Abdur Rahim) : That is another

matter,

Mr, 8. Satyamurti : My submission is, it is not a case of sounding
public opinion before making up their mind to introduce this Bill.. In
this case, they have made up their mind to introduce the Bill, they have
drafted the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : But are they
not entitled, until the very last moment before introduc:tion, to kmow what
is the public opinion and derive assistance in & matter like this.? :

L163LAD X
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Mr. 8. Batyamurti : If the suggestion is that between 4 p.M. yesterday
when this message was sent, and 11 A.M, this morning, they intended to
consult publie opinion in this huge country, and to receive public opinion
and then change their mind, it would simply be ludicrous. You will notice
that the agenda that waus sent to us for today is dated the 30th August.
That agenda contains an item, ¢ The Honourable Sir Henry Craik to move
for leave to introduce a Bill to amend the Criminal Law ’'.

Mr. President (The Honourable Sir Abdur Rahim) : But they could
alter it any time.

Mr. 8. Satyamurti : But they have given no notice of any alteration,
till this morning. My suggestion is that this was not a case of publication
for public opinion at all. It was a case of giving news, according to some
people, to one particular favoured paper, or if that is denied, it is a
Journalistic scoop which 1 hardly believe.

Mr, President (The Honourable Sir Abdur Rahim) : Has the
Honourable Member got any authority in his favour ?

Mr, 8. 8Satyamurti : Tt cannot happen in decent countries ; it can
only happen in India, where we have got to legislate in a House which is
peculiarly placed. We can get no help from the Mother of Parliaments ;
they would never do it.

Mr. President (The Honourable Sir Abdur Rahim) : Do they mnot
carry on a lot of propaganda before they start a new measure {

Mr. 8. Satyamurti : They will do it much more decently, and not in
this fashion. T know Government are carrying on propaganda, but this is
not right. It is an insult to this House to give to one paper the actual con-
tents. 1 think we are entitled {o the co-operation of the press in this House
and we can hardly hope to get it, if Government set an example of this
kind. That I say is a matter of privilege of this House and I would like
you to take suitable action in the matter,

The Honourable 8ir Henry Oraik : 1 submit that. there is no ques-
tion of privilege involved. Nothing that I have done is irregular or in any
way out of acecord with what is the ordinary and regular practice in arlia-
ment in England. A few days ago, T had a conference with a certnin
number of pressmen, not the representative of one newspaper, but seven or
eight pressmen, but T did not give any of them a copy of the Bill. T simply
informed them what the intentions of the Government were and explained
to them in general conversation what were broadly our reasons for the
policy that we had decided to adopt. Tt was a friendly discussion. ‘There
were many questions asked of me, to which T replied to the best of my
ability. That is, to my personal knowledge, the regular practice of Gov-
ernment Departments at home. When introducing legislation, they. pre-
pare the ground in the press.

An Honourable Member : All the press !

The Honourable 8ir Henry Oralk: In the friendly press. The
Congress press had many speculative articles as to what the contents of the
Bill were, and all of them econdemned the Bill in advance. Why should
we not nse the press that is friendly to us to secure a favourable reception
for the Bill {

Mr. 8. Satyamurti : That is a confession,
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The Honourable 8ir Henry Craik : That is a perfectly legitimate
practice, and, so long as I am in charge of this Department, I propose to
continue the practice. There is no question of breach of privilege of any
kind. If 1 had given to any of these gentlemen a copy of any confidential
communication printed by the Legislative Assembly Office, then that might
possibly hiave been a breach of privilege. I did no such thing. I had before
me only my own copy of the Bill. I submit that my conduet was coms
pleteiy regular and was in no sense either a breach of privilege or any
disrespect to this House.

Mr, President (The Honourable Sir Abdur Rahim) : The Chair holds
that there is no breach of privilege in this case, and, as the matter is abso-
lutely clear, it is not necessary for the Chair to go any further into. it.

The question is :
‘¢ That leave be granted to introduce a Bill to amend the Criminal Law.’’

The motion was adopted.
The Honourable 8ir Henry Craik : Sir, I introduce the Bill.

Mr. 8Bami Vencatachelam OChetty (Madras: Indian Commerce) :
May I make a small request to you ? 1 request that Honourable Members
of this House may be supplied with a copy of the priginal Aect in order to
find out the changes which are proposed to be made ?

The Honourable 8ir Henry Craik : I will do my best to do so.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
thinks that a sufficient number of copies might be eirculated.

The Honourable 8ir Henry Craik : I cannot say that there are
enough copies to supply one to every Member of the House, but I will try
to make as many copies as possible available to Honourable Members.

THE PROVINCIAL INSOLVENCUY (AMENDMENT) BILL.

The Honourable 8ir Nripendra Sircar (Law Member) : Sir, I move
for leave to introduce a Bill further to amend the Provincial Insolvency
Act, 1920, for a certain purpose.

This Bill is rendered necessary by a judgment of the Madras High
Court which recommends that the Act should be modified in the way in
which we have proposed it. Very shortly, the position is this. The scheme
and the spirit of both the Acts, the Provincial Act and the Presidency Act,
is that once there is a discharge of a debtor, he is not to be bothered with
any further debts provable in insolvency. That is the provision of the
Presideney-towns Insolvency Aect. In connection with the Provincial
Insolvency Act, there have been conflicting rulings and on a reeent voeca-
sion the Madras High Court recommended tbat the Bill should be amended.
The object of the present amendment. is that the debtor should be put on
the same footing in the Provincial Insolveney Act as in the case of the
Presidency-towns Insolvency Act, namely, that the discharge should cover
all creditors. Now the position is that if one of the creditors keeps out
and takes no part in the proceedings either negligently or deliberately, he
gains an advantage over the other creditors. That is not the - position
under the Presidency-towns Insolvency Aect. That is not the porition
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under this Act also according to certain rulings but there have been con-
flicting rulings and the learned Chief Justice of Madras who was one of a
division bench in Madras strongly recommended that this should be brought

into live with the Presidency-towns lnsolvency Act, by making a change in
the law. That is the object of the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is : :

‘‘ That leave be granted to introduce n Bill further to aswmend the Pravincial
Insolveney Act, 1920, for a certain purpose.’

The motion was adopted. ‘
The Honourable 8ir Nripendra Bircar : Sir, 1 introduce the Bill.

THE INDIAN ARMY (AMENDMENT) BILL.

Mr. G. R. F. Tottenham (Army Secretary) : I move for leave to
introduce a Bill further to amend the Indian Army Act, 1911, for eertain
purposes.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘¢ That leave be granted to introduce a Bill further to amend the Indian Arny
Act, 1911, for certain purposes.’’

The motion was adopted.
Mr. G. BR. P. Tottenham : Sir, 1 iutroduce the 1ill.

THE PROVINCIAL SMALL CAUSE COURTS (AMENDMENT)
BILL.

The Honourable Bir Nripendra 8ircar (Liaw Member) : I move for
leave to introduce a Bill further to amend the Provincial Small Cause
Courts Act, 1887, for a certain purpose.

I do not think I need refer to anything furthier thin what is stated
in the Statement of Objects and Reasons. The whole object is
to make the meaning perfectly clear, as we now understand that
different Presidency Small Cause Courts have heen construing the see-
tion in different ways.

Mr, President (The Ilonourable Sir Abdur Rabim) : The question
is :

‘“That leave bo granted to introduee n Bill further to amend the Provineial
Hmall Cause Courts Act, 1887, for a certain purpose.’’

The motion was adopted.

The Honourable 8ir Nripendra Sircar : Sir, I introduce the Bill.

THE REPEALING AND AMENDING BILL.

The Honourable 8ir Nripendra Sircar (Law Member) : I move for
leave to introduce a Bill to amend certain enactments and to repeal
certain other enactments.
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I need not say anything more than what is contained in the State-
ment of Objects and Reasons. This Bill does not introduce any change
in the law. What we want to do is that we want formally to repeal
certain Acts which have ceased to be in opcration. Also there have
been small inaccuracies like omitting the word ‘ the’ and so on, which
are set out in a schedule and I can assure my Houourable friends here
that this Bill does not seek to effect any important change in the law.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘‘ That lenve be granted to introduce a Bill to amend certnin enactments and to
repenl certuin other emactments.’’

The motion was adopted.
The Honourable 8ir Nripendra Sircar : Sir, I introduce the Bill.

THE INDIAN MOTOR VEHICLES (AMENDMENT) BILL.

The Honourable Bir Henry Craik (lHome Member) : 8ir, I beg to
move for leave to introduce a Bill further to amend the Indian Motor
Vehicles Act, 1914, for certain purposes.

¥ do not think T need add anything to the Statement of Objects
and Reasons.

Mr President (The Honourable Sir Abdur Rahim) : The question
is :

‘¢ That leave be granted to introduce a Bill further to amend the Indian Motor
Vehicles Act, 1914, for certain purposes.’’ )

The motion was adopted.
The Honourable 8ir Henry Oraik : Sir, I introduce the Bill,

RESOLUTION RE RATIFICATION OF THE DRAFT CONVENTION
OF THE INTERNATIONAL LABOUR CONFERENCE {CON-
CERNING EMPLOYMENT OF WOMEN DURING NIGIIT.

The Honourable Mr. D. G. Mitchell (Member for Industries and
Labour) ¢ 8ir, T move :
** That this Aﬁuemhly recommends to the Governor General in Council that he

should ratify the Draft Convention concerning employment of women during the night
Revised 1934) adopted at tho Eighteenth Bession of the Intermational Labour

nference. ”

Sir, at the first session of the International Labonr Conference, which
sat in Washington in 1919, a convention was adopted concerning the
industrial employment of women during the hours of night. Copies
of this Convention have been supplied to Honourable Members, but I
may say that the gist of the Convention is that no woman worker shall
work duaring elevem hours of the night and that those eleven hours shall .
cover the period between 10 P.mM. and 5 a.mM. The Convention was
ratified by India 'in 1921, but, in pursuance of article 5, it has been.
applied to factory workers only. It was assumed when the ratifica-
tiom wes made that the Factories Act of 1911 as it then stood was
sufficient to justify the act of ratification and that no special legislation:
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was required. Several years later the question was raised whether the
Convention applied, or did not apply, to women in positions of super-
vision and management, The question was discussed by the Governing
Body of the International Labour Office and was finally referred to the
Permanent Court of International Justice, which ruled that the Con-
vention did apply to women holding positions of supervision and
management. This placed several nations in a difficulty, ineluding
India. Our section 29 of the Factories Act of 1911 allowed us to
exempt from this particular restriction, and from other restrictions,
persons holding positions of supervision or management or who are
employed in a confidential position in a factory. The matter was of
very small practical importance in India where very few such women
exist. However, it was of some practical importance to certain other
countries which pressed the point, and finally in 1934 a new Conven-
tion was adopted at Geneva. The Convention 1is praectically
the same as the old one, with the one difference that article 8 now lays
down that the Convention does not apply to women holding responsible
positions of management who are mnot ordinarily engaged in manual
work.

The passing of this Convention and the ruling of the Permanent
Court of International Justice has left India in somewhat of a dilemma.
Section 29 of the Act of 1911 has been substantially reproduced in seec-
tion 43 of the present Act of 1934. It still gives us the power to exempt
women holding positions of management and supervision. To that
extent, it is contrary to the Convention of 1919, the last Convention.
Also the description of women given in that Convention is somewhat
narrower than the description of women given in our Indian Aect of
1934 and to that extent also our present legislation is inconsistent even
with the later Convention. Obviously we must legislate, the only other
course being the impossible one of denouncing the earlier Convention
and refusing to ratify the later. The Government of India propose to
take the straightforward course. They intend to adhere to the
original Convention of 1919 and to ratify the new Convention of 1934.
In order to do so, they propose to legislate at once, and if the House
agrees to my present motion, I shall at once introduce the necessary
Bill. The position of the Government of India is that they are pre-
pared to go somewhat further than either of the two Conventions. The
Bill will make an amendment in the Act which will prevent all women
workers from working in factories between the hours of 7 p.M. and 6
AM. Our reasons for this, very shortly, are two-fold. In the first
place there are very few, if any, women in positions of trust and
management working in factories. Secondly, if there were, then, as
ordinary women workers may not work at night, these women would
find themselves alone in the factory, in charge of a gang of men ; and
that is a position which I do not think we are required to provide for.

However, the immediate question is the ratification of this new
Convention of 1934, There is no reason why we should not ratify it.
It gives us a certain power to do a thing which we at present do not
want to do ; but if we do ratify it, and if conditions should so develop
that we should wish to legislate in order to allow women in positions.
of management to work in factories at night, then we will be free to
do so. Sir, I move. : .
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Mr, President (The Honourable S8ir Abdur Rahim) : Motion

moved :

‘‘ That this Assembly recommends to the Governor Genmeral in Council that he
should ratify the Draft Convention concerning employment of women during the might
(Revised 1834) adopted at the Eighteenth Bession of the International Labour

Conference.

Mr. B. Dag (Orissa Division : Non-Muhammadan) : Sir. it would
appear to the House perhaps a little bit surprising, when the House
hears from me, that I propose to oppose the ratification of this Con-
vention, not on the ground that I am not one of those who desire to see
an amelioration of the conditions of women working in mines, but on
the ground that a mandate has come from an international body
situated far away in Europe and which body is controlled in all its
actions by the League of Nations, which happens to be a committee of
old women, now almost gasping for its breuth,—a body which may
perhaps be vanishing into thin air soon as World situation would seem
to show.

Sir, I notice from the report in my hand that my Honourable friend,
Mr. Clow, was a delegate to that Eighteenth International Conference.
Sir, I have great respect for my Honourable friend, Mr. Clow, parti-
cularly his heart, as 1 know, melts for his friends, the workers of India,
and I know he has done good service to the workers of India (Hear,
hear) which my Honourable friend, Mr. Joshi, will recognize, though
sometimes at the cost of the industries of India. Yet, Sir, what do we
find ¥ The Government of India send delegates., They are treatigg
this International Conference—I must point out at this stage—with a
little bit of contempt. The Government of India sent out that year four
delegates to represent the Governmeut of India. They allowed the
employers of India to be represented by one delegate only—Seth
Kasturbhai Lalbhai—and the workers to be represcnted by only one dele-
gate—Mr. Jamnadas Mehta. Now while in the body of the report they
mention that they had to do the difficult work of attending to the com-
mittees which reached the alarming total of twelve, and thus forced
the Government side to distribute the three gentlemen and the one
distinguished lady that formed part of that delegation into those twelve
committees, it would have been humanly impossible for the employers’
delegate or the workers’ delegate to identify themselves with all the
twelve committees that sat that year. Sir, that shows how even the
Government of India treat this International Labour Conference with
supreme contempt. We find now that the deliberations of these so-
called International Conferences have resulted in no good. The
European countries that brought into existence this League of Nations
after the Treaty of Versailles have set them at naught. They do not
obev the mandates of the League of Nations and why should we, in
India, obey its mandate particularly when a foreign power like the Gov-
ernment of Ttaly had the audacity through its spokesman to sav that the
coloured people and the people of Asia are ‘‘ barbarians ’>. When the
T.eapue of Nations consists of such people who now want to go bhack
on ‘the idea and principles of demoeracy, why should the British Gov-
ernment or their handmaids, the ‘Government of India. ecompel Tndia
even to ratify a particular convention however beneficial it may be to
the working classes in Tndia. We could ourselves confer benefits on
Tridia. The representatives of industries, the representatives of
workers and also the representatives of the Government of India can
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devise ameliorating conditions whereby the conditions of workers will
improve. There I do not think my Monourable friend, Mr. Joshi, or
my Honourable friend, Mr. Giri, will find us lagging behind. We will
respond to them whenever it is for the betterment of the industries and
of the workers. I want my Ionourable friend, Mr. Joshi, who is a
member «[ the Governing Body of the I. L. O., to say how he likes
this attitude of the League of Nations towards Asistie nations (interrup-
tions from Mr. Joshi)—as article 11 of this Convention says that unless
the Secretary of the League of Nations writes to the Secretary General
of the International Labour Conference the Convention cannot be rati-
fied. 8ir, I am opposed to the idea that India should be any more a
member of the League of Nations and probably the Government of
India in their supine policy wants to go on sleeping a few more months
till the League of Nations is dead and buried. The other day I saw
an excellent cartoon in the Hindustan Times. The League of Nations
was shown as a serpent following another serpent, Italy. Both the
serpents are trying to swrliow each other’s tail and in the end Italy
will be smashed and so will the League of Nations.

Bir, if I have followed this nnusual procedure of asking the llouse
not to ratify a convention which will improve the conditions of the
workers, it is because of the insult which Mussolini has hurled agains*
the Asiatics and the people of Africa. What right has any European
however mighty he may be to say that Asiatics are barbarians, that
the coloured people have no place on this earth and that it is only the
European hig powers, who want to dictate terms to Asia, to Africa and
to other countries, have the right of existence. As war clouds are
threatening on the horizon, it may be a friendly neighbour, an Abyssinia,
which may pass out as a free people and independent country.

The Honourable Mr, D. G. Mitohell : I rise on a point of order, Sir.
Ts the Honourable Member in order on the question of ratifying a conven-
tion regarding labour, to discuss the relations between two foreign
powers !

Mr. B. Das : Certainly T am.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member is giving his reasons why this House should not ratify the
Convention of a body which is connected with the Leagne of Nations,
but the Chair hopes he will not dilate on it too mueh.

Mr. B. Das : T do not wish to add to the agony by again refcrring
to Italy, but every Indian, who is present here—be he on this side or
the other side of the House—feels it very much and his heart boils and
his sense of injury burns in him and he feels indignant that there should
be such an old body like the League of Nations that will perpetuate
sueh distress and will allow its principal bodies to insult Asiatic nations |
Now, Sir, my advice to my Honourable friend, Mr. Mitchell, is this:
‘‘ withdraw from the League of Nations '’. But if the International
Liabour Conference can hecome a real international body independent
from the League of Nations and does ook into the interests of workers
and employers all over the world, then T would ask the Government of
India to become a subseriber of that intermational body. But when
internationalism is dead and the dictatorship is the order of the day, T
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would like India to develop agressive nationalism even with the help of
that immobilé bureaucratic Government which sits on the Treasury
Benches opposite. Sir, I would welcome such aggressive nationalism and
I will co-operate with them in the matter of legislating for the ameliora-
tion of the conditions of the workers. Therefore, I would ask the House
to throw out this proposal for ratification and I will ask the Government
of India to join hands with us to get out of the League of Nations.

Mr. N. M. Joshi (Nominated Non-Official) ¢ Mr. President, I admit
that the subject-matter of this esolution is not of great importance to
the working classes of this country. India, as the Honourable Memwber
in charge of the Department stated, has ratified the Convention of 1919.
Personally, I do not think there is any necessity for us to ratify this Con-
vention. The Honourable Member in charge of the Department ex-
plained that the new Convention has introduced one, what I may call,
8 reuctionary proposal. I should have said two. The proposal which
he mentioned authorises women in a supervisory position to work during
certain hours of the night. 1 admit, again, that this is not a matter
of very great importance. At the same time, I do not like that we
should ratify a convention which admittedly is a little reactionary one.
I was unable to follow the reasons given by the Honourable Member in
«charge of the Department in support of his view for the ratification of
this Convention. He said that India practically does not meed it. He
proposes to introduce legislation which will put right the position
of India as regards the ratification of the Convention of 1919. I do not
really see what practical advantage the Government of India will get
by ratifying this Convention. The Honourable Member said that it is no
use to us for the present, becausc they are not inclined to put in prac-
tice the proposal of the mew Convention. What he said was that time
may come when we can make use of this what I consider to be a re-
actionary power. I was wondering, Sir, why the Government were
showing so much far-sightedness and forethought. Generally, I hear
them saying and stating in this Legislature that they do not like
to legislate ahead. They look to the present and I want to ask them
why they are not content this time by looking to the present and why
are they so much farsighted when they should not be so. I, therefore,
feel that nothing will be lost by the working classes in this country if
the convention is not ratified. On the contrary, they will get something,
if they will at all get, by not ratifying this Convention. However, Sir,
I feel that the matter is not of very great consequence. If the Govern-
ment of India carry this Resolution, T shall not shed many tears.

One word more about what my Honourable friend, Mr. Das, has
said. I was unable to understand his attitude towards the League of
Nations and the International Labour Conference. Ile said that India
really wants internationalism. T thought he approved of interna-
tionalism, at least a real kind of internationalism. Then he said that
India does not want to be a member of the League of Nations. What
will happen if India does not remain a member of the Leazne of Nations
and India does not obey the mandates of the Leagne of Nations as he
wants India not to obey T feel that not only India but the whole world
will return to a condition of savagery. The whole world will begin to
fight amongst one another and there will be such a continnous and
oon;tant fighting that we will not make any progress towards civiliza-

163LAD L



154 LEGISLATIVE ASSEMBLY. [2np 8zp. 1935.

[Mr. N. M. Joshi.]

tion, but whatever civilization we may have achieved so far will be
destroyed. 1 am not here to make a speech in support of the League
of Nations. But I feel that by even a eountry like India leaving the
League of Nations, we shall not serve the cause of peace and interna-
tionalism, but we shall weaken whatever international organisation
exists in the world for the promotion of peace.

Mr. B. Das : Does it exist §

Mr. N. M. Joshi : One word more as regards the statement made:
by my Honourable friend, Mr. Das. He has some grudge against the
League of Nations. Let him have it.

Mr, B. Das : lHave you not got {

Mr. N. M. Joshi : He was wrong in saying that the International
Labour Organisation is controlled by the League of Nations in the:
passing of Conventions.

Mr. B. Das : See Article 11,

Mr. N. M. Joshi : Not even Article 11. The International Labour
Conference and the International Labour Organisation have their own
power to pass Conventions. I hope, Sir, the Government of. India will
not insist upon passing this Resolution.

Mr. A. G Clow (Government of India: Nominated Official) :
Mr. President, I must confess like Mr. Joshi that T was a little sur-
prised at the tone of my Honourable friend, Mr. B. Das. He has re-
ceived part of his reply from Mr. Joshi who has pointed out that the
International Labour Organisation, although undoubtedly part of the
organization of the League of Nations, is, in a sense, a separate organiza-
tion. 1 may say at once that 1 have no knowledge of meetings of the
League of Nations—I have never attended any—but I have attended
several meetings of this organization and I can say that TIndia there
counts for much. Her views expressed there carry weight and India is
there as a partner in what I regard as one of the most truly international
organizations we have at present. Indeed, if my memory gerves me
rightly, I think my Ilonourable friend, Mr. B. Das, once assisted at
one of those conferences which he now affects to despise. I was struck
by the singular inconsistency, if T heard him rightly, in that while he
seemed to be trying to pour contempt on this organization, he com-
plained that we do not send enough advisers there. Surely he cannot
have it both ways. T might add for his information that in the present
year, we have sent one Adviser for every Delepate and we sent a
distinguished Indian lady in addition.

As regards my Honourable friend, Mr. Joshi, I was a little sur-
prised at the tone of his speech. Generally he complains that when we
come forward we do not propose to ratify the Conventions, but when we
come forward as in the present case and propose to ratify one of the
Conventions, he is equally ready to complain. What I thought was the
fondamental weakness in his position was that he seemed to attach no
weight whatever to a convention. He took the line that we should,
have sound and strong reasons for ratifying. I would prefer to put it
the other way and would prefer to say : here you have a Conference in
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which you have the collected wisdom of the greater part of the labour
werld. met to devise suitable measures for labour ; and if they adopt
a Convention, the least that you can do is to say that we shall consider
its eatification favourably unless we find that our national conditions
are such as to render it undesirable. I have a lurking suspicion that if
we had brought forward a Resolution in the negative sense, namely,
““ That this Assembly recommends that he do not ratify, ete.’’, then
Mr. Joshi would have come forward and said, ‘‘* Why not 1",

Mr. N. M. Joshi ;: No, Sir.

Mr. A @G Clow: Then I say it. Here you have a Convention : are
there any sound reasons why we should not ratify ! It lays no further
obligation upon India than she has already accepted and I think it is
up to her to ratify the Convention.

Prof N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) :
Sir, Mr. Clow was saying that the International Labour Conference is
really the collective wisdom of a major portion of the world and therefore
it is up to this House as well as similar Houses in other countries to accept
that particular wisdom and then try to ratify the conventions and accept
the recommendations which they make. I should like to put one question
to him and also to the Government of India. Why is it that whenever any
good convention has been passed by the International Labour Conference
and recominended to these Governments, then the Government of India
comes forward with its own proposals that it be not ratified. Why is it,
Sir, on their own admission, when a reactionary and a practically useless
Convention is passed by them and is circulated among all these Govern-
ments, the Government of India comes forward in this House and says
that it be ratified. T should like this paradox to be solved by this Gov
ernment of India. They alone seem to be competent to solve it. :

Coming to the other question of the advantages that India can derive
from being a member of the League of Nations—so far as this particular
International Labour Conference is concerned,—I would only like to bring
to the notice of this House the insult that was meted out to India’s dele-
gates at the last International Labour Conference, when the labour dele-
gates were constrained to walk out of that conference being also supported
in their action by the representatives of employers also. Therefore it
must mean that India as such and Indians as such were not treated pro-
perly and were not given as much consideration as they deserved, and the
point of view they presented in the International Labour Conference was
not considered as weightily and as carefully as it should have been. 1
am a strong and firm believer in the necessity for an International Labour
Conference and I am also in favour of the present International Labour
Conference although I hold just as strong views against the League of
Nations as it exists today as my Honourable friend, Mr. Das.

Of course, 1 do not agree with Mr. Das when he said that in some
cases the recommendations of the International Labour Conference had
gone aguinst the employers. It may be that because our employers simply
look at their problems from their own point of view and from their own
self-interest and profits that they have come to this particular eonclusion
on some of their recommendations that have come to be accepted by this
Government and that have gone against them. But, at the same time,
I must sound this note of warning fhﬂ.t if such a conference, as the Inter- -
nations] Lebour Conference, did not exist, I do not feel quite confident
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that our employers would have been Jl:lat as ienerous a:rihey ]imve el:)e:l:
obliged to be in granting the few privileges that our workers have
tolg:joy from this Government and also from this International Liabour
Conference.

In conclusion, Sir, I would like to recommend to the Government of
India their own policy of not ratifying a convention which is not good and
not accepting a convention which is really reactionary and reactionary in
more than one sense. My Honourable friend, Mr. Joshi, has explained one
gense in which it is reactionary, and I will mention the other one also for
the information of this House. Sir, according to the old Convention,
women were prohibited from working at night time between 10 .M. al
night and 5 o’clock in the morning. The new Convention states t}lat they
should be prevented from working between 11 o’clock in the night and
6 o’clock in the morning. To allow women to work in factories till 11
o’clock in the night is itself a dangerous thing and it is this reactionary
measure which this Convention proposes and expects us to accept. And
1 am really glad that my Honourable friend, Mr. Mitchell, is going to
come forward here with a legislative proposal to prohibit all women from
working in factories during night time ; and certainly his proposal is
far more liberal than this particular Convention. Ajnd, therefore, if those
legislative proposals were to be accepted by this House, this country and
the working classes will certainly have no advantage to derive from this
reactionary Convention and nothing to gain from its ratification. I, there-
fore, suggest that this Convention should not be ratified at all, because it
is reactionary and it is bad.

The Honourable Mr, D. G. Mitchell : Sir, on the whole I think
Mr. Joshi’s reactions to this motion do not differ very much from my
own. I agree with him that if the Resolution is not passed I should not
shed any tears over it. As a practical measure it has very little applica-
tion to India ; but T would impress upon the House that the International
Labour Conference is a going concern. I am not going to allow myself
to be dragged into any general discussion about the Lieague of Nations.
This is not the time for it. But I would again point out,—and Mr. Joshi,
I understand, agrees and I think other Members of the House who are
closely connected with labour matters will also agree,—that the Interna-
tional Labour Conference is a going concern and it will be a very great
pity indeed if India were now to take action which would virtually
amount to a declaration of her intention to secede. There has been some
talk about the new Convention being reactionary as compared with the
old one. From the point of view that it will allow a selected class of
women to work at night it is reactionary. But I would remind Mr. Joghi
that he himself has several times in this Assembly advoeated the cause of
the emancipation of women ; and it has been held, and may be held even
by some Members opposite, that a condition in the Convention whereby

women in a position of supervision and management may be allowed to
work at night is in some ways not reactionary.

I do not wish to say very much on Mr. Das’ remarks. It seemed 10
me that his general attitude was, ‘‘ Do not do a thing, which in itself is
sound and which yon want to do, because somebody you do not like asks
you to do it ”’. T do not think the position is a very convincing one, and
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I would again appeal to the House not to make any breach in the walls
of the International Labour Conference but to agree to this very sound
Convention and to pass the Resolution.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢ Phat this Assembly recommends to the Governor General in Counecil that he
should ratify the Draft Convention concerning employment of wopen during the night

(Revised 1934) adopted at the Kighteonth Session of the nternational Labour
"Conference.’’

The motion was adopte_d.

THE FACTORIES (AMENDMENT) BILL.

The Honourable Mr. D. G. Mitchell (Member for Industries and
Labour) : Sir, I move for leave to introduce a Bill to amend the Factories
Act, 1934, for a certain purpose.

This is & Bill to which I have already referred and which I under-
stand several Ilonourable Members opposite will prefer to the Convention
itself. )

Mr. Prosident (The Honourable Sir Abdur Rahiru) : The guestion
is : .
¢ That leave be granted to introduce a Bill to amend the Factories Ast, 1934, for
a certain purpose.’’
The motion was adopted.

The Honourable Mr. D. @. Mitchell ;: Sir, I introduce the Bill

MOTION FOR ADJOURNMENT.

ProuisiTioN oF THE CONVENER OF THE CONGRESs ASSEMBLY Parry CoM-
MITTEE r¢ DETENUS TO ENTER CERTAIN PLACES IN BENGAL.

* Mr. President (The Honourable Sir Abdur Rahim) : As regards
the motion for adjournment standing in the name of Mr. Satyamurti, I
have received a Message from the Viceroy and Governor General that he
disallows the motion on the ground that it relates to a matter which is not
primarily the concern of the Governor General in Council.

STATEMENT OF BUSINESS.

The Honourable 8ir Nripendra Bircar (Leader of the House) :
With your permission, Sir, I desire to make a stutement as to the probabie
-eourse of Government business for the rest of the week. The list of busi-
ness for Tuesday, the 3rd, is already in the hands of Honourable Members.
On Thursday, the 5th, a motion will be made to take into consideration
the Criminal Law Amendment Bill which has been introduced today. The
discussion of this motion will be eontinued on Friday, the 6th September.
Wednesday, the 4th, has been allotted by His Excellency the Governor
General for the discussion of non-official Resolutions, and it is not pro-
posed at present that the House should sit on Saturday, the 7th September.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 3vrd September, 1935.
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